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CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anawers ) Fourth Session of
Parliament,—1951,

In Volume IX,—

1. No. ':I, dated the 16th August, 1951,—

wroRr 330, df| o, “Fur WrAE w1 F WM W CFm wTAE AR o
v 9 |

2. No. 8, dated the 17th August, 19561,—

(i) Col. 376, line 14 from bottom for “and” read “‘any".

(ii) Col. 380, delete the existing line 13 and between lines 15 and 16 snsert new line “‘sube
ject. The Central Tractor Organisation'’.

(iii) Col. 381, for the existing line 18 from bottom subatsiute the new line “ture (Shri K. M,
Munshn) (a) It is".

3. No. 12, dated the 22nd August, 1961,—
.M“)‘i ” d.lw._"“ ’Ai ” 'r Pé *:I ‘0r‘H‘

4. No. 18, dated the 23rd August, 1951,—
(i) w=w goR, dfir t¢ “Fafa’ & a3 “frafa’” o
(ii) (.I'olJ 612 for the existing line 4 from bottom read ‘‘July-December, 1951 —January-
une'’.

5. No. 16, dated the 28th August, 1951,—

(i) Col. 728, line 12 for the figures ‘‘-14,86" read ** 14,86",
(ii) Col. 727, line 8 for the figures *88,87" read *88,872". *

6. No. 19, dated the 3lst August, 1951,—
FOH CYo, Tie ¥ “Het”’ & wqr 9T “xeR’ AT AR Y of| Qo W &
faers” & o a3 ok 99 & feem”’ &

7. No. 20, dated the 8rd September, 1951,—

wod ¢/ AR Y GfRy ¥, “oqar’ & oq 9T ¢ AT’ OF
8. No. 22, dated the 5th September, 1951,—,
Col. 1014, line 15 for the figures *‘36,00,000" read *‘35,00,000".
9. No. 24, dated the 7th SBeptember, 1951,—
(i) Col. 1115, line 8 for the words ‘‘Laid on the Table” read *“ House’.
(ii) Col. 1118, line 26 from bottom for *‘word” read ‘‘work’.
(iii) Col. 1119, transpose the existing lines 7 and 185.

10. No. 29, dated the 15th September, 1951,—

(i) Col. 1327 from bottom line 8 for ‘“Teteorotogical” read *Meteorological”.,, and line
T for “‘in 3 : 2" read “is 3-03".

(ii) Col. 1336, line 2 from bottom for “‘convering" read ‘‘covering"’.

(iii) Col. 1348, line 7 from bottom for “by’’ read ‘“‘to".

(iv) -



(v) ‘
11, No. 30, dated the 17th September, 1951,—
Col. 1400, line 11 from bottom for “RECON.-" read “Re. CON.".

12. No. 81, dated the 18th September, 1951,—
Col. 1434, line 15 for “miles” read ‘“‘mills".

18. No. 82, dated the 18th September, 1851,—

(i) Col. 1505, between existing lines 23 and 24 from bottom snsert new line ‘‘being found
with money is not”.

{ii) Col. 1510, line 18 from bottom for “July, 1951” read “Ist July, 1851",
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PARLIAMENT OF INDIA
Tuesday, 4th September, 1951

The House met at Half Past Eight of
the Clock.

§MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
V15iT OF DEFENCE SECRETARY ABROAD

“744. Shri Sidhva: Will the Minister
of Defence be pleased to refer to my
question No. 4700, dated the "30th May,
1951 and state:

(a) what were the matters regarding
manufacturing establishments in India
for which the Defence Secretary’s visit
abroad was made; and

(b) whether he has placed any
orders with the D.G., 1.S.D., London or
the India Supply Mission, Washington
during his visit; if so, for what amount
and what articles?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). It will be contrary to the public
interest to disclose this information

Shri Sidhva: May I know, Sir,
whether it will be available to me for
information?

Major-General Himatsinhji: The
hon. Member is a member of the Esti-
mates Committee and I am sure “ve
will be able to give him the informa-
tion on this subject in confidence.

Shri Sidhva: I could not follow what
the Minister said.

Mr. Deputy-Speaker: He says that he
will make it available to the hon. Mem-
ber in confidence.

Shri Kamath: Is it not in the public
interest to disclose even what countries
he visited?
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Major-General Himatsinhji:  Sir.

some of the countries visited are the

United  Kingdom, America and
Canada.

Shri Amolakh Chand: Sir, may 1
know if any other hon. Member who
may be interested in knowing these
_thmgs would be permitted to know
it—because the Deputy Minister said
that the hon. Member who put the
question is a member of the Estimates
Committee and as such he would be
glad to give the information to him.

Mr. Decputy-Speaker: As regards
questions where in the public interest
Ministers are not willing to answer
them. the practice has been to allow
them to decide as to what is in the
public interest and what is not in_ the
public interest. I will allow them
equally to decide to whom they can
show it. No doubt the hon. Minister
need not have said ‘“because he is a
member of the Estimates Committee”.
He need not have said it, but :t is
open to the Minister to show him or
not to show him.

Prof. Ranga: It has also been .he
custom for a Minister to tell an hon.
Member that he would be quite happy
to give whatever information he can
in the lobby. That has been the cus-
tom here. So there is no aspersion on
other Members.

Mr. Deputy-Speaker: There is no re-
flection on other Members.

Director oF HOUSING
*745. Shri Kamath: Will the Minister

of Health be pleased to state:

(a) whether the Director of Housing,
Government of India, has been relie
of his duties;

(b) the reasons why his services
have been dispensed with; and

(c) whether Government propose to
appoint any one in his place?



235 Oral Answers

The Minister of Health and Com-
l(m;ni;ations (Rajkumari Amrit Kaur):
a es.

(b) The altention of the hon. Mem-
ber is invited to the reply given ‘o his
supplementary qQuestion in connection
with starred question No. 88 answered
on the 9th August 1951.

(c) At the moment, no.

Shri Kamath: That supplementary
to which the Minister has referred was
in connection with the Managing
Directorship of the government hous-
ing factory. and this question relates
to the Director of Housing. Were they
the same person or were ‘hey
different?

Rajkumari Amrit Kaur: The Direc-
tor of Housing was also the Managing
Director of the factory. His services
in rezard to the management of the
factory were dispensed with and he
was relieved of his duties, I think, in
April. Anyhow he relinquished charge
of his office of Director of Housing
on the Ist of July. Government had
a contract with him to the end of Sep-
tember. On learning that it was not
likely that his services would be re-
quired after his contract finished he
asked to be relieved of his charge, and
he was relieved. .

Shri Kamath: Did the contract per-
tain to the government housing factory
or to the Housing Direclorate? Or am
I to understand that thev were co-
terminous or identical jobs?

Rajkumari Amrit Kaur: The contract
pertained to his appointment as Direc-
tor of Housing. He was given charge
of the factory in addition to his duties
as Director of Housing.

Shri Kamath: Was the Directorate of
Housing created before or after the
government housing factory was set
up?

Rajkumari Amrit Kaur: Before.

Shri Sidhva: Is it a fact that the
managing agency for the housing fac-
tory in cuestion has been given to
some Swedish firm and, if so. on what
condition?

Rajkumari Amrit Kaur: I do not see
how this question arises.

Mr. Deputy-Speaker: I think there is
a question put by the hon. Member. It
will come some days later.

Shri Kamath: Am I to understand
that there is now no need for any Sec-
tiom in ths Ministry of Health to deal
with the housing problems in India?
When they are retaining the govern-
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ment housing factory why was the
Directorate of Housing abolished?

Rajkumari Amrit Kaur: If the hon.
Member will refer to my answer to
part (¢) of his question, I have said
“At the moment, no.” The hon. Mem-
ber must also know that the Planning
Commission has made certain recom-
mendations in regard to housing and
when these come into being, well, the
whole question will be considered
again.

Shri Kamath: Who is looking after
housing now in the Government of
India? Nobody?

Rajkumari Amrit Kaur: The hon.
Member knows that the States are
autonomous in the matter of housing.

Shri Kamath rosc—

Mr. Deputy-Speaker: I think we are
entcring into a huge argument. v

CENSUS RETURNS

*746. Shri Kamath: Will the Minister
of Home Affairs be pleased to state
what stage the compilation of census
returns has reached?

The Minister of Home Affairs (Shri
Rajagopalachari): The 1951-Census
enumeration was completed at the
beginning of March, 1951. The provi-
sional figures of population according
to the Census have already been pub-
lished and a copy thereof was laid on
the Table of the House on the 14th
April, 1951. The detailed tabulation of
the results of the Census is proceeding
and the Census Renort and Statistical
tables are expected to be published
during the course of the next financial
year.

Shri Kamath: “During the course of”
means in the beginning or at the end
of the financial year?

Shri Rajagopalachari: The hon.
Member should understand that the
census. so called. has ended. but the
real work begins from the date when
we end if. and a great deal of tabula-
tion has to be made for useful tables
being published. We expect. if »l!
gnes well, that the publications should
begin to appear one by one from April
1952. The final report will probably
be sent to the press on 31st March
1953.

I might mention, Sir, that I compar-
ed the dates for the last four or filve
censuses. In the 1941 census there was
practically no tabulation and there was
very litt'e to revort: they publ‘shed
only Community Numbers and nothing
else. The previnus four censuses give
an average of 27 months between the
date of termination of the enumeration
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and the publication of the report. We
hope to be as good as that.

. Shri Kamath: Compared to the
censuses of the past four. or five de-
cades what new information will the
final returns of this census give, and
under what heads?

Shri Rajagopalachari: There will be
a lot more of economic and national
life information than in previous
censuses.

Prof. K. T. Shah: Did I understand
the hon. Minister to say that in the
1941 census even the tables were not
published?

Shri Rajagopalachari: In the 1941
census the position was this. They
took a lot of trouble and collected
data, but they were left unused except
for the extraction of what may be
called “Community Numbers”. Prac-
tically no tabulation was made and
little was ren~“°d. But that was due
to several causes.

Prof. K. T. Shah: My question was
whether the volumes of tables were
published or not—because I have
seen some volumes of tables.

Mr. Deputy-Speaker: But only a few.

Shri Rajagopalachari: I do.not say
that they were not published. I say
that all the materials gathered were
not fully used and much less work
was done actually than what we pro-
pose to do.

Shri Rathnaswamy: Is it a fact that
some representations were made to the
Government by some leading organi-
sations of the scheduled castes in the
country pointing out certain irregu-
larities and discrepancies in the matter
of enumeration, and have the Gov-
ernmeni taken steps to assure them
that the enumeration was accurate as
far as possible?

Shri Rajagopalachari: Some reore-
sentations were made and Government
did all that they could to see that the
census was completed without giving
rise to any error but the hon. Member
should ' understand that we could not
make the census a judicial inquiry.
We had to take the answers given and
record them as correctly as possible,
and that was done.

Dr. Deshmukh: Now that the Census
operations are over, would the hon.
Minister be in a position to say as to
what percentage of accuracy he ex-
pects in the enumeration of the
Scheduled Caste people?

Shri Rajagopalachari: I do not think
there was .anything. particular about
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the Scheduled Castes but a certain
amauny of error is expected i any
kind of enumeration. I would say that
the answers chould be 99 per cent.
correct.

Shri Amolakh Chand: May I know
the number of tables and the heads
under which these tables are being
prepared?

Shri Rajagopalachari: I think that
hon. Members would find it very
interesting if they go to the Office and
exactly see what kind of work is in-
volved. The number of tables is not

decided. First a certain amount of

tabulation. then all data have to be
sorted; then they have to be compiled
as it is called and then there is the
main census tabulation and then a sub-
sidiary census tabulation and then a
study of the census data. In the UK.
they take four years for the report to
be ready. In the U.S.A. they take 29
months, that is the average that we
have found and in the U.S.A. they use
electric power to sort the cards that
are prepared. We have#o do it all by
manual labour.

Shri Kamath: With regard to the
census returns of the Punjab, does the
report of the Census Commissioner
indicate whether compulsion had been
used very largely in the matter of
recording the language of the persons
concerned or was the language column
finally deleted? What happened to the
language controversy as regards Hindi
and Punjabi?

Mr. Deputy-Speaker: I am afraid all
this would not arise. All we are con-
cerned is the period within which the
census is expected to be completed.
All other details as to whether undue
influence has been btrought to bear
upon etc. would not arjse. Next
question.

CENTRAL COMMITTEE OF CANTONMENTS

*747. Shri Raj Kanwar: Will the
Minister of Defence be pleased to state:

(a) the personnel of the Central
Committee on Cantonments; and

(b) when its report is expected to
reach Government?

The Deputy Minister of Defence
(Major-General Himatsinh§i):

(a) (1) Shri S. K. Patil, Chairman.
(2) Ith-l R. K. Ramadhyani,

C.S., Joint  Secretary,
Ministry of Defence (Vice-
Chairman).

(3) Director-General, Armed
Forces Medical Services.

(4) Quartermaster General.
(3) Shri R. K. Sidhva. M.P.

(6) A representative of the Gov-
ernment of Uttar Pradesh.
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(7) A representative of the Gov-
ernment of Bombay.

(8) A representative of the Gov-
ernment of Punjab.

(9) Director, Military Lands
and Cantonments.

(b) The Committee has submitted
Part I of its report, a copy of which
is placed on the Table of the House.
|See Appendix V, annexure No. 22.]
The Committee is expected to submit
its final report about the end of 1951.

Shri Raj Kanwar: The statement or
report, a copy of which has been plac-
ed on the Table of the House says that
this Committee was appointed as far
back as January, 1949, that is more
than 2} years ago, and only 5 meetings
of this Committee have taken place so
far. May I know why more meetings
could not be held and the report
expedited?

Major-General Himatsinhji: As ex-
plained more than once in this House
the meetings were convened more
than 10 times and even on the 21st
of August the meeting was not held
because some of the important mem-
bers of the Committee could not attend.

The main reason is that certain Mem-
bers of the Committee hold important *

positions and they were not able to
come whenever we wished them to
come.

Shri Raj Kanwar: May I know as to
what are the terms of reference of the
Committee?

Major-General Himatsinhji: The
Terms of Reference are laid on the
Table of the House.

Shri Raj Kanwar: Are the Terms of
Reference this: The examination of the
question of delimiting the areas of
cantonments and the desirability of
amending the Cantonments’ Act?

Major-General Himatsinhji: Yes, Sir,

Mr. Deputy-Speaker: If the report
was placed on the Table of the House,
I would expect that in such cases
sufficient notice may be given or 15
minutes’ notice should be given to the
hon. Member. If such notice
was given hon. Members could
go and see them in the Notice
Office instead of asking ques-
tions about the Terms of Reference etc.
here. Whenever such statements are
unexpectedly placed on the Table of
the House, hon. Members may also go
to the Notice Office knowing that a
certain procedure is going to be adopt-

Shri Sidhva: May 1 know when this
first report. which is more or less a
complete report by itself, was sent to
the Ministry of Defence and why has
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it been placed so late on the Table and
until the hon. Member drew attention
to it? May I know if Gowvernment
have considered the recommendations
of this report?

D_iajor-General Himatsinhji: The
main recommendation of the Com-
mittee was regarding excision of about
18 cantonment oareas. In order to
carry out this recommegndation., Gov-
ernment have appointed local com-
mittees in each cantonment to carry
out the detailed examination regarding
excision of these areas. Replies from
8 cantonments have been received so
far, out of which five cantonments
have accepted the suggestion and have
given a detailed reply. Three canton-
ments have recommended that no
territory should be excised from these
cantonments and we are still awaiting
the replies from nine cantonments.
That is one of the reasons for delay
in submitting this report.

Shri Sidhva: May I know whether
the report is unanimous?

Mr. Deputy-Speaker: The hon. Mem-
ber is a Member of the Committee.

Shri Sidhva: My question was
whether the Government have examin-
ed all the reports and whether they
feel that the Terms of Reference which
we:l'f mentioned have been complied
with?

Major-General Himatsinhji: Yes. Sir.

Shri Kamath: Is it a fact that owing
to the absence of the Chairman out of
India, no meeting of the Committee
was held for over a year, in spite of
the fact that there was a Vice-Chair-
man of the Committee, and if it is not
so. what was the longest interval
during which no meeting was held at
all of this Committee?

Major-General Himatsinhji: Tre
interval has been quite long but not
as long as the hon. Member suggests.
I do not have the information about
the exact time of interval, with me.
Sir, it is a fact that certain members
were absent from the country and thaf
was one of the main reasons for delay
in the submission of the report.

Shri Sivan Pillay: May I know
whether there is a quorum for meet-
ings of this Committee and whether
the meetings were cancelled in spite
of this quorum being present?

Major-General Himatsinhji: We felt
that the presence of two non-official
Members of the Committee was so0
important that we should not hold this
meeting unless they were present.
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Shri R. Velayudhan: May I know
how long would the Committee take
to finish its work? Will it be 2, 3 or 4
years? -

Major-General Himatsinhji: I have
already stated in my answer that the
Committee is expected to submit its
final report by the end of this year.

Maprs OF CONSTITUENCIES

*748. Shri Raj Kanwar: Will the
Minister of Law be pleased to state
whether Government intend to publish
separately for each of the Part A, Part
B and Part C States one or more maps
showing the delimitation of constitu-
encies as finally determined for pur-
poses of General Elections?

The Minister of Law (Dr. Ambed-
kar): The State Governments have
been requested to prepare maps show-
ing separately the Parliamentary and
Assembly constituencies for each State
as flnally determined. ’

Shri Raj Kanwar: When will these
maps be available to the public?

Dr. Ambedkar: As soon as they are
ready, 1 suppose.

Shri Raj Kanwar: When is that going
to be, Sir?

Dr. Ambedkar: Bcefore the Elections
take place.

Mr. Deputy-Speaker: The hon. Minis-
ter, if he has got any more definite
tnformation, he may give the House.
The House expects him to give a
reasonable period. ’

Dr. Ambedkar: All I can say is to
request my hon. friend to go and con-
tact the Election Commissjoner. His
office will probably give all the infor-
mation that he needs.

Mr. Deputy-Speaker: The hon. Minis-
ter is expected to be in touch with the
Election Commissioner. It is his port-
folio. There is no good generally giv-
ing such answers. The hon. Member
can draw his own inferences. But, he
exvects that the Government will be
able to say, within a month or two
months and so on. All the three
answers do not appear to be deflnite
at all.

Dr. Ambedkar: I have no informa-
tion with me on the point.

Prof. Ranga: Mr. Deputy-Speaker,
my objection is that any of the hon.
Ministers should get up and ask us to
go to one of his subordinates and get
the information is really derogatory to
the dignity of the House.

Mr. Deputy-Speaker: 1 think the hon.
Law Minister only meant that wher-
ever information could be had from
official sources, they must exhaust all
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that before taking the time of the
House with respect to such matters as
are available.

Dr. Ambedkar: I am sure about it,
that my hon. friend Prof. Ranga goes
to officials on many other occasions
without feeling any loss}ot dignity.

Prof. Ranga: This sort of answer
raises another controversy. We may
or we may not go. But, it is not for
the Minister to ask us when we ask
for information that we should go to
one of his subordinates and get that
information, instead of himself getting
the information.

Pandit Thakur Das Bhargava: Will
the hon. Ministers themselves not re-
sent if Members went for information
to the officers subordinate to them
apart from the question of the dignity
of Members? ,

Mr. Deputy-Speaker: I will pass on to
another question. It is usual to refer
to books and officers belore coming to
the House.

~ Shri A. C. Guha: We have been
issued a circular that we should not
go and see the officers. How can the
hon. Minister ask us to go to an officer
and get the information? It is the
function of the Minister to supply the
information.

SMALL SCALE LOANS FROM REHABILITA-
TION FINANCE ADMINISTRATION

*749. Shri_S. C. Samanta: Will the
Minister of Finance be pleased to state:

(a) the number of displaced persons
who have received urban small scale
leans from the Rehabilitation Finance
Administration;

(b) how many of them have received
such loans

(i) individually;
(ii) in groups: and

(iii) for forming
societies; and

co-operative

(¢) the number of applications for
loans (i) rejected, (ii) complied with
and (iii) under consideration as on the
30th June, 19517

The Minister of Finance (Shri C. D.
D.eshmukh): (2) The Rechabilitation
Finance Administration only decals with
apolications for loans exceeding Rs.
5.000. Upto the 30th June. 1951 the
Administration sanctioned loans to
7,200 applicants, out of which loang
were actually advanced in 3,233 cages.
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(b) The different categories of appli-
tl:)ax')ts who received loans are given
elow:

(i) Individuals ... 1,340
(ii) Joint Hindu families... 1.249
(iii) Partnership firms ... 598
(iv) Co-operative Societies... 2
(v) Limited companies 44
Total 3,232
(c) Number of applications re- 9,509
jected. :
Number of applications 7,200
sanctioned.
Number of applications 5,188
pending.

Shri S. C. Samanta: May I know
whetheg‘ the loans are given only for
industrial development and if so.
whether ‘the Administration keeps a
watch on these jndustries?

Shri C. D. Deshmukh: They are
given both for commercial and trade

purposes as well as for industrial pur-
poses.

Sardar B. S. Man: Is it a fact that
many of the applications which were
under consideration on the 30th June
1951 have'been there for more than a
Yyear and if so, what steps do Govern-

ment propose to take to expedite all
such cases?

Shri C. D. Deshmukh: I should not
be able_ to give here the exact period
for whnch‘the loan applications have
been pending. But, attempts are con-
stantly being made to accelerate the
disposal of these applications.

Sardar B. S. Man: What interest h
been fixed by the Administration fdr
sums advanced?

Shri C. D. Deshmukh: I should like
to have notice of the question.

Dr. Ram Subhag Singh: May I know
the minimum and maximum smount of
a loan given to an individual from the
Rehabilitation Finance Administration?

Shri C. D. Deshmukh: That question
too requires notice.

Shri T. N. Singh: Out of the loans
granted to individuals, may I know
proportionately how many were given
to those who had already started some
industry and how many—I.do not want
exact flgures; I want to know approxi-
mately—were given to those who had
to stort business de norn? What watch
has been kept about the progress of
the work?
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Shri C. D. Deshmukh: I have not got
the detailed break-up of all these anpli-
cations by varioys categories.

Shri A. C. Guha: Was there any pro-
posal to set up a separate office at
Calcutta and if so, what has been done
with that proposal to deal with appli-
cations from East Bengal refugees?

Shri C. D. Deshmukh: I cannot answer
that question; notice.

Sardar Hukam Singh: Is it a fact that
at the time of actual advancing of the
loans to the refugees, sums due from
them on account of rents or other things
are deducted from these loans and they
are not able to carry on any industry
or business on that account?

Shri C. D. Deshmukh: 1 think all
these questions relating to the disposal
of individual applications require
separate notice. The question I was
asked about was the broad categories
of these applications. It is only on that
point that I have got information here.

Sardar Hukam Singh: It is not a
question of any individual application.
I want to know in how many cases, at
the time of advancing of the loans, out
of the number given to us, the appli-
cants have been asked to deposit the
amounts that were due from them on
account of rent and other arrears.

Shri C. D. Deshmukh: The hon. Mem-
ber will realise that that is a kind of
statistical information which is difficult
to keep ready and anticipate questions
in regard to it unless notice is given.

Mr. Deputy-Speaker: Next question.
Shri S. C. Samanta: May I know......

Mr. Deputy-Speaker: I have called
another question.

REQUISITION OF HOUSES FOR MILITARY

*750. Shri Sidhva: (a) Will the
Minister of Defence be pleased to state
how many houses have been requisi-
tioned by the Defence Ministry during
the year 1950-51 in each State?

{(b) How many have been de-requisi-
tioned during the same year?

(c) Is it a fact that all the accom-
modation requisitioned is not occupied
by military personnel but is sub-let to

.civilian persons?

(d) Do Government periodically
make inspection of such accommoda-
tion?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) 5 in

Bombay State, and 3 in Jammu and
Kashmir.
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(b) 33.

. (c) and (d). Some of the accommoda-
tion is occupied by civilians paid from
Defence Services Estimates but is not
sub-let to them. “The position in every
station is reviewed periodically by the
Station Commander.

Shri Sidhva: May I know the reason
why this accommodation which was
originally meant for military purposes
has been given to civilans?

Major-General Himatsinhji: I  have
already explained that. I will give
him the full reasons for that. Civilians

paid from Defence Services
Estimates are not entitled in
the service sense to be pro-

vided with accommodation by the Gov-
ernment. During the last war, these
civilians were authorised to be provid-"
ed with hired or requisitioned accom-
modation on payment of rent at 10 per
cent. of their pay irrespective of the
amount paid by the Government to tre
landlords. This war-time concession
was withdrawn with effect from 1st
April 1948 from which date Govern-
ment have authorised for them.dlready
hired accommodation at difficult
stations like Calcutta, Bombay, Poona,
etc., for this purpose.

Shri Sidhva: In reply to part (a) of
the question, the hon. Minister replied
that five houses have been requisition-
ed in Bombay and three in Delhi. May
I know whether they are for residential
purposes or for official requirements?

Major-General Himatsinhji: For
certain important military operation
purposes.

8§ Mg T F97 ARG AR
A K 7w § 7 $H gl ox OF
FFH AIH 9F gU & I G FH F
fod serd & q& & & foq 77 9 A
I F A WNadd ) vk
areng Y A O @ ok oM & =
wEF I ®Y qg A o 9 5y o
wd?

[Seth Govind Das: Does the hon.
Minister know that several buildings
which were requisitioned for military
purposes in the beginning of war, are
lying vacant at this time at several
places and nobody resides in them at
present and that they are neither re-

paired nor being- released to their
owners?]
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Major-General Himatsinhji: We will
be glad to have information on this
point. But, I would like to point out
to the hon. Member thgt a lot of bar-
racks and buildings are empty because
of the fact, as the hon. Member knows,
that most of our army is at present in
tents and out of barracks. Therefore,
you will find %ll over the country bar-
racks and buildings unoccupied. The
reason why perhsps we do not repair
some of these buildings is that we think
they are not worth repairing and it may
cost more than their worth.

s e q|: T AT TR
St &1 7w € fF e W R e
o fafedy v § ..., ...

[Seth Govind Das: Does the hon. "
Minister know that Jubbulpore which
is a first class military station............ ]

Mr. Deputy-Speaker: I would ask the
hon. Member if Jubbulpore is in Bom-
bay or Jammu and Kashmir.

Seth Govind Das: The question is a
general question: it is not confined to
Delhi or Jammu and Kashmir. It is an
All India question.

Mr. Deputy-Speaker: Yes; I am sorry.

|5 nfem e Fa1 WA G
At 71 a5 ww § f qgr #% fafezn
ddt § ot fr faw T feT § Aoy
T g€ § I o awt ¥ A o
§f & fom & aoowa adigd ¢
faa & a7 fafeed § o8 amgw it 7@
NwAHE?

[Seth Govind Das: Does the hon.-
Minister know that there are a number
of buildings there which are lying
vacant not from recent times only but
for the last so many years and have
neither been repaired nor are being
returned to their owners?]

Major-General Himatsinhji: I have
already given the reason for that. The
war ended in 1945. Still our troops are
in Kashmir and other places. They
will occupy these buildings later on.
Till they return back, we feel it is not
perhaps worth while repairing them
while they still remain unoccupied.
That is the reason. But, I will be glad
if the hon. Member will give me any
information in detail and we will en-
quire into that case.
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ENGINEERING COLLEGE AT SINDRI

*751. Shri Jnani Ram: Will the Minis-
ter of Education be pleased to state:

(a) whether a Mechanical and Elec-
trical Engineering College is being
started at Sindri;

(b) the cost of the same; and

(c) the help and co-operation which
is expected to be obtained from the
Sindri Fertilizer Factory?

(o] Utye) 2rtaSymd ST ke

P i .
Uiy o g KT e 1900
: -2 U
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| The Minister of Education (Maulana
Azad): (a) Yes. A Mechanical and
Electrical Engineering College has been
started by the Government of Bihar at
Sindri from November 1950.

(b) The total estimated cost of the
College as intimated by the State Gov-
ernment. is as follows:

Rs. 77,57,880 (Non-recurring).
Rs. 4,34,000 (Recurring).

(¢) The College has already been
helped by the Sindri Fertilizer Factory
in various ways including the 'acquisi-
tion of site and supply of water and
electricity.]

gﬂ WA QW FEE TIEI &Y
[EA T &1 F1 (Ao g & AT
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[Shri Jnani Ram: Has this institution
received any grant from the Central
Government or not?]

S0 ok 00 a1 ol e
S 0ae S prle pa gl SN
2l i el 2 X

[Maulana Azad: As I have just now
stated every sort of assistance has been
given to it except financial assistance.}

ot fawwr: wr oag am wd @
fr fadt daedy & o arf o awi &
awd & fod qa1 gam & s A
TaAHT ¥ ¥ & ye & S g,
a1 7g T NrewwE uve geart fafaedt

Nz yImar g ?

[Shri Sidhva: Is it a fact that a high
school has been started in the Sindri
Fertilizer Factory for the workers and
that it is receiving a grant from the
Government; or is it being run with the
assistance of the Ministry of Works,

.Production and Supply?]

ol e Dl sl s ofii Upe
~ [Maulana Azad: I canot give this
information just now.]®

Mr. Deputy-Speaker: It is a Mechani-
cal and Electrical Engineering College.

ot fe gHo fey: A A ag W9
wFaT g 5 AT swTe 1 a7 7o
sifeaa # 9 faefree weifaafor
FTH9T #1 qgEar & vy g, @ afy
IF FTHST A1 AgEAr & W § Ar
fagdt s #1 w4 @ & =y 7

[(Shri T. N. Singh: May I know
whether any assistance is being given
to certain mechanical engineering
colleges in the States by the Centre, and

if so, why such assistance is not being
given to the Sindri College?]

XIS R R

Of ksl gl - 2 JE (S e
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[Maulana Azad: No request has been
received by the Government of India
in this connection so far and the Gov-
ernment too did not feel any necessity
for doing so. Nevertheless, if they
receive any such request it would
certainly be considered, of course with
?_ue r]egard to the financial considera-

ions.

D.V.C.—DIVERSION OF Roap

\

*752. Shri Jnani Ram: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether the diversion of the
Kodarma Singrama Road is necessary
due to Tilaiya Dam; and

(b) whether the D.V.C. is going to
meet the whole cost of the diversion?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The diversion of a por-
tion of the road between Singrawan and
Kodarma on National Highway No. 31
is necessary as a result of the construc-
tion of Tilaiya Dam. v

(b) The question is under considera-
tion of the Corporation.

Shri Jnani Ram: What is the mileage
of the road submerged under water?

Shri Sri Prakasa: The diversion road
will be 8-85 miles long and it is esti-
mated to cost Rs. 16,03,300.

LoaNs FROM WORLD BANK

*753. Shri Krishnanand Rai: Will the
Minister of Finance be pleased to state:

(a) whether any invitation has been
extended by the President of the Inter-
national Bank for Reconstruction and
Development (World Bank) to India
and other under-developed natinns for
making requests for loans from the
above Bank;

(b) if so, whether any such request
has been made by India to the World
Bank recently; and

(c) if so. the result of the above
request?

The Minister of Finance (Shri C. D.
Deshmukh): (a) There has been no

4 SEPTEMBER 1951

Oral Answers 950

specific invitation to India for a request
for loan by the World Bank, altheugh
the President has stated more than once
that the Bank would be glad to con-
sider suitable projects for loans to
under-developed countries. It is, how-
ever, for the prospective borrower and
not for the Bank to take an initiative
in this matter.

(b) No, Sir.
(c) Does not arise.

Shri Krishnanand Rai: May I know
whether there is any central committee
of the share-holders of the World Bank
which decides the question of giving of
loans and if so which States are repre-
sented on that committee?

Shri C. D. Deshmukh: This js decided
by the Board of Executive Directors of
the Bank which consists. of about 15
members, flve nominated by the coun-
tries with the largest numbers of quotas
in order, and the rest elected by coun-
tries grouping together. India is among
the countries which are entitled to
gomigate an Executive Director of the

oard.

Shri Krishnanand Rai:-May I know
whether the details of the programmes
or schemes are suop'ied by .the c¢oun-
tries which want the loans from the
World Bank, or whether the nations
that receive the loans are free to utilise
the money in whatever way they like?

Shri C. D. Deshmukh: The country
is free to utilise the loan for the pro-
ject for which the loan has been appli-
ed and sanctioned.

Mr. Deputy-Speaker: The hon. Mem-
ber perhaps wants to know whether it
is open to a country to ask for a loan
in general terms or whether the coun-
try should specify that the loan is re-
quired for such and such project when
the application -is made?

Shri C. D. Deshmukh: The policy of
the Bank has been undergoing gradual
modification. In the beginning most of
the loans were connected with specific
projects; but now a new philosophy is
being evolved and it may be that a
number of gprojects would be included
among the objects of a loan, and from
that it may be that the Bank will pro-
ceed to general development loans.
believe one such general loan has
recently been sanctioned by the Bank.

Shri Krishnanand Rai: What is the
agenda of the coming meeting of the
World Bank or I.LM.F. which is going
to be held on the 10th September?

Shri C. D. Deshmukh: I am afraid 1
require notice for that question.
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Prof. Ranga: May I know what is the
procedure to be followed in the case of
projects which are undertaken by the
State Governments in our country? Is
there any committee at the Union level
to decide upon fhese things and make
application to the World Bank on behalf
of the Union Government, or is it per-
missible for the State Government con-
cerned which is undertaking the parti-
cular project. to send its application
directly or indirectly through the Union
Government to the Bank?

Shri C. D. Deshmukh: All applica-
tions for loans have to go through the
Central Government because the Cen-
tral Government guarantees the loans.

As for a coordinating committee, that .

is represented by the Planning Com-
mission now.

Dr Deshmukh: What amount has so
far been borrowed by India from the
International Monetary Fund. and
during the course of this year, is there
any proposal to borrow some more?

Shri C. D. Deshmukh: 64 million
dollars, approximately. We are work-
ing up certain schemes and have receiv-
ed the advice of the Planning Commis-
sion and it may be that some of these
projects will be processed and the Bank
will be sounded in regard to the possi-
bility of getting loans for them.

Dr. Deshmukh: What is the approxi-
mate estimate of this amount?

Shri C. D. Deshmukh: We have not
reached the stage of estimation yet.

Shri Amolakh Chand: May I know
whether the Indian who has been
nominated by India on the Executive
Committee is an official of the Govern-
ment of India or a financier of India?

Mr. Deputy-Speaker: We are going
away to some other topic. That is not
what is asked in the question, which is
about extending the invitation to India.
;I_‘his is not relevant to the main ques-

ion.

Shri T. N. Singh: Is it a fact that the
rate of interest of the World Bank has
been revised and raised lately? If so,
what is the reason for this sevision of
the rate?

Shri C. D. Deshmukh: Yes, due to the
rise in the interest rate in the U.S.A.
The Bank has to float loans in the open
market in the US.A. and long-term
tates have recently gone up in that
country.

Shri A. C. Guha: Which projects of
the Government of India are now
‘before the International Monetary Fund
for loans? '

4 SEPTEMBER 1951

Oral Answers 032

Shri C. D. Deshmukh: I think it would
be premature to give the names of the
actual projects. Some are in connec-
tion with the expansion of our steel
production. One is in connection with
shipping, one is in connection with
river valley project, and one seeks to
obtain loans for the private industrial
sector through some coordinating
agency.

Shri A. C. Guha: What would be the
approximate estimate of these loans?

Shri C. D. Deshmukh: I have already
said that we have not reached the stage
of estimation.

Dr. C. D. Pande: What is the rate of
interest for these loans?

Shri C. D. Deshmukh: There is no
preconceived rate of interest, it depends
on the terms of the loan.

Shri R. Velayudhan: In order to faci-
litate Indian interests there, may
know whether we have anybody nomi-
nated on the World Bank’s Directorate?

Mr. Deputy-Speaker: No, no. We are
going away from the main question.

Shri A. C. Guha: The hon. Minister
stated in reply to another question that
some schemes of the private industrial
sector were also before the Inter-
national Monetary Fund. May I know
what is the coordinating machinery
that the Government has for guaran-
teeing these loans on behalf of the
private industrial sector?

Shri C. D. Deshmukh: There is no co-
ordinating agency to guarantee the
loans. There is the Planning Commis-
sion which advises on the soundness or
otherwise of the projects. The guaran-
tee has to come from the Union Gov-
ernment in all cases.

And if you have no objection, Sir, I
would like to satisfy the curiosity of
Members with regard to the represen-
tative of India, he is Mr. B. K. Nehru
who is Financial Counsellor attached
to the Embassy in Washington. He is
our Executive Director on the Board of
the International Bank.

Kaka Bhagwant Roy: What is the
nett capital of the Bank?

Shri C. D. Deshmukh: There is a
great deal of published literature on
the subject, Sir.

AGREEMENT WITH TURKEY

*754. Shri Jnani Ram: (a) Will the
Minister of Education be pleased to
state if India and Turkey have signed
a cultural relations agreement?
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(b) If so, what are the terms of the
Agreement? :

¥R Ulye) uw,m];’;:x..,ﬁ,. a
- (<)
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1See Appendix V, annexure No. 23.]

[The Minister of Education (Maulana
Azad): (a) Yes, Sir.

(b) A copy of the Agreement is
placed on the Table of the House.
[See Appendix V, annexure No. 23.]
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[Shri Jnani Ram: May I know the
number of students that would be
exchanged between the two countries
for the present and the estimated ex-
penditure that is likely to be incurred
on that account?]

S phenm JN)"E :0'57 Ly
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[Maulana Azad: The hon. Member
might have judged from a perusal of
the agreement that it was in general
terms. How many persons would be
sent from this place and how many
would come from there and what would
be the total expenditure on that

account, these are all things of details
which have not been gone into as yet.
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It is onur desirc - spced up the arrange-
ments.] ~ '
a. )
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g f& <1 @141 2t F Qe wdaT av
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[Shri Jmani Ram: May I know
whether selections to the Special Com-
misgions in both the countries have
taken place?]
U"' S d“, L}H"’ H Ql,f U”’ﬂ
-2 de el Sl e b

[Maulana Azad: No, no action has
been taken in this connection so far.]

st g QR FAT FH A qFAT §
f& ag qama Fa 7% g ?

[Shri Jnani Ram: May I know when
these selections are going to take
place?]
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[Maulana Azad: It is difficult to
state the exact time at present. On
our side every effort will be made to
promote the cultural relations between
the two countries. Action would be

taken keeping in view the particular
situation at a particular time.]

ot e T oA ¥ faefad
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[Shri Kamath: What was the number
of official and non-official representa-
tives who went to Turkey in order to
participate in the Conference or the
meeting which was convened in con-
nection with this agreement?]
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[Maulana Azad: None. I was my-
self in Turkey at that time and so I

signed it on behalf of the Government
of India.]
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[Kaka Bhagwant Roy: Is there any
proposal under consideration of the
Government that a Commission should
be set up for promoting cultural rela-
tions?)
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[Maulana Azad: Does he mean in
Turkey? Yes, this agreement is design-
ed for just that purpose. But what
action would be taken in this connec-
tion and when would it be taken, these
things have not been clarified as yet.]

g5 Mfarg ;. oidw & 2
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[|Seth Govind Das: No doubt the
Agreement has been made. But can
the hon. Minister say when would it be

implemented. when is the first step in
this connection likely to be taken?]
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[Maulana Azad: The hon. Member
knows that Government's speed in im-
plementing such plans has naturally
slowed down because of the financial
stringency.]

UNESCO Starr

*755. Shri Alexander: Will the Minis-
ter of Education be pleased to state:

(a) how many Indians there are on
the UNESCO Staff in various grades;

(b) whether there is representation
proportionate to our contribution and
if not, what steps are being taken in the
matter; and

(c) whether there is any special
agency to recruit staff for the varicus
U.N. Organisations and if so, whether
we are being represented therein?

(.olsf WYya) ;&gf,wl o ke
=y (ol gpe SO S gfadpy (o))
- u“ é) )S rg ‘JJIL,.}:\& ’
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ol U daly Us 50'g w0 !
LS ERTAY R N CRNE N
“aad 3l S eyt o dey 4
i gy wly L-‘f.,( o'yt Jaia
- A s

=¥ S ol o e ()
y 30 S phaiyg = A Lywe whswf
Kool (e ol
Lol 5y gilbae 5 ) a0 U
oAby Wby Sl

| The Minister of Education (Maulana
Azad): There are at present, 9 Indian
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nationals in various grades on the staff
of the UNESCO Secretariat.

(b) The Government consider that
the representation of Indian nationals
on the UNESCO is not adequate. Gov-
ernment’s view is that more Asians
should be appointed on the staff of
UNESCO consistent, of course, with
efficiency. This view is put forward
every year at the General Conference
of UNESCO by the Indian Delegation.

(¢) There is no special agency for
the recruitment of staff to the various
U.N. Organisations, the work being
done by the appropriate Department of
the Organisation concerned, in accord-
ance with their Staff Regulations. The
question of India's representation on
the Agency, therefore does not arise.]

Shri Alexander: When any new posts
are created or vacancies arise is it com-
municated to the Government of India
so that they may give sufficient publi-
city to it and invite applications?

PO S gfanigy gyl 1 O3 UYge
d:,s._,q. &S 2 & Sl rké
2 sd s A e ey &K
ot et Oy el g gb
s otiaiyS Cilide e
“uM S voold golay yKa  gan Z¢&
ko Sl 8 pgddl e Sl appilin
Wy Ll Of ekt L8
-alkw ,_,-"-‘f T e ”’ 2
[Maulana Azad: No. The procedure
of the UNESCO Secretariat is that
whenever any vacancy arises, they
arrange about it by themselves.
Sometimes they write to various
Governments as well but not
as a rule. Recently they wrote
to the Government of India in

connection with a post and we have
offered them the services of a man.]

s Mfex Tw:  #wAAT "R oA
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[Seth Govind Das: The hon. Minis-
ter has just now stated that for the
last four years efforts are being made
to increase the number of Indians
there. Have these efforts fructified in
any way and has the number of Indians
mcx;e]ased frem what it was four years
ago?

wttl 7 e &S Laga 7!,7_1:!,.'_
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[Maulana Azad: As I have just now
stated our delegation has been cons-
tantly stressing this point, and this has
borne fruit to some extent. Last time
when the Director-General of that
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Organization came to India, I talked to
him in this connection and he promis-
ed me that he would do it as far as
possible. Again, when I went there
myself this time, 1 tried to know the
strength of the UNESCO Secretariat
staff and the strength of the various
countries represented on it. I came to
know that so far as Asia and Africa
were coffcerned, the number was not
even ten per cent. of the total strength.
I particularly stressed this point in my
speech to the UNESCO; other Asian
delegations too appreciated it and
referred to it in their speeches. T
think this would certainly bring forth
some better results in future.]

st o &Yoo gqremE@: W AR
JAAT qrFAT g R TEerEAE & weran
= 2
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[Shri R. C. Upadhyaya: I want to
know the number of Asians other than
Indians working in that organization?]

eyre ool g 105 Uy
- QQD oéf-: ,l.& - ,é;' & uli
[Maulana Azxad: The facts and

figures are not available with me at
this time. This is only about India.]
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[Pandit Thakur Das Bhargava: Keep-
ing in view the contribution made by
India, how many Indians and Asians
ought to have been there? How many
out of those nine persons are on the
superior staff?]

PYC VIR RS B ol;r-!;;

Jite =yl W ( Ratio )
o3y ol N T
Ote o C e e pH0 5 iy
0pS -2 bl @mp goof K
P - e el by

4 SEPTEMBER 1951

O1al Answers 260

AL T ae - gab ealagye)
JS J)'l’ M.S "'S)',’ L-(g_” Lot é
(offer) pi o yhe I8 (RS «ka
! JS bty L"” -2 M ,__;5
daéf 7L B \J"‘ﬂf’b ’S C’.g)'.i'

Rl foaad

[Maulana Azad: It would be difficult
to work out this ratio at this time. But
among the Indians working in the
UNESCO Secretariat at present there
is one who is a Budget Officer. Some
of them are Programme Assistants and
Programme Specialists. After my last
cflforts one high post of responsibility
riz. that of a Deputy Director, has been
offered to us and for that we are send-
ing a man from here on the 20th
instant.] :

oY wRE ;. TIT AT &7 IF
WA AFAT FT o9 &1 4 EZmemw
At 7 fan, w@r 3w qfomw gar ?

[Shri Kamath: What have been the
concrete results of the grand speech cf
the Minister of Education to which he
has referred?]
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[Maulana Azad: I have just now
stated that thc Director-General has
assured me that he would try his best
in this direction. After that three more
posts have been offered to Indians,

one of which is the responsible post of
Deputy Director.)

Shri Deogirikar: What is our contri-
bution to the UNESCO?

S oyp Ueman yha 1 O] Ulye
- Aoy ly Ly Sl Yy

[Maulana Aszad: I understand thir-
teen lakhs of rupees are being given
annually.]
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USe oF RaDp10 BY POLITICAL PARTIES

*756. Shri S. N. Das: Will the Minis-
ter of Information and Broadecasting be
pleased to state:

(a) whether the Government of India
have considered and have taken deci-
sion regarding the question of allowing
political varties to use the radio for
propaganda purposes in the coming
general elections; and

(b) if not, when this question will be
considered?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) and (b). The attention of the hon.
Member is invited to the reply given
to starred question No. 639 on the
30th August 1951.

Shri S. N. Das: May I know whether
the Government is aware that their
decision in regard to this question has
led the people to believ& that Govern-
ment is not going to act up to the
principics i givisg equa¥ vonortuni-
ties to all cven in this respect?

Shri Diwakar: That is a misrepre-
sentation of the facts.

Sardar B. S. Man: The previous
answers that have been given on
various occasions to this question
relate entirely to political parties.
May I know what is the position of
the Government regarding the state-
ments, speeches or other political
observations of the Ministers at the
Centre?

Shri Diwakar: Thisg question is in
connection with election propaganda
and the reply was quite relevant to
that question. If a new question is
asked I am willing to give the reply.

Sardar B. S. Man: During the elec-
tions the present Ministry will be
functioning. What will be the posi-
tion of the Radio towards the speeches
and statements of the Central Minis-
ters who are party men?

Mr. Deputy-Speaker: This question
is only in connection with propaganda
for elections. But so long as Minis-
ters are in the Government they are
entitled to make observations or use
the Radio for their own propaganda
purposes.

Shri §. N. Das: May I know what
vere the points in favour of giving
tacilities to the political parties and
what were the pwints against it that
were taken into consideration by the
Government wh:n considering this
question?
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Mr. Deputy-Speaker: Are we having
a debate on it? This is not a Resolu-
tions day. Next question.

RECOMMENDATIONS OF SCIENTIFIC MAN-
Power COMMITTEE

*157. Shrl S. C. Samanta: Will the
l\gutnster of Education be pleased to
state:

(a) how many schemes recommended
by the Scientific Man Power Committee
have been implemented up till now;

(b) how much money has been spent
for each scheme each year;

(¢) how many are to be taken up in
the near future;

(d) whether other schemes have
been duly considered; and

(e) if so. whether any priority will
be given to any of the schemes?
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[See Appendix V. annexure No. 24.)
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[The Minister of Education (Maulana
Azad): (a) Three schemes are under
implementat!on viz.—

(i) Research Training Scholarship
Scheme.

(ii) Practical Training Stipends
Scheme.

(iii) Scheme for grants to Univer-
sities and Research Institu-
tions for development of re-
s2arch and post-graduate
training facilities.

(b) A statement showing the amounts
spent is laid on the Table of the
House. (See Appendix V, annexure
No. 24.)

(c) No fresh schemes are proposed
to be taken up during the next 5 years.

(d) and (e). The Scientific Man
Power Committee submitted two re-
ports wviz. The Inierim Report and
the Final Report. The three schemes
already mentioned are in pursuance of
the recommendations contained in the
interim report. The final report re-
commended the continuance and inten-
sification of these three projects,
besides the institution of free-ships
and internal scholarships to be gward-
ed on the basis of merit. 'It is pro-
posed to make larger provision for the
continuance of the above three pro-
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jects during the coming years. Deci:
sions on other recommendations have
been postponed pending the formula-
tion of Five Year Plan by Government
on the advice of the Planning Com-
mission.]
it G0 o WA  FAT F AA-

fa w7y S & g3 aFar g 5 fa=
fafogt #1 =g (stipend)
fear war & 3A7 ¥ fRgAl &v §3fEF
foverr % foq fagr mar & 7

[Shri §. C. Samanta: May I know
from the hon. Minister the number of

students who have been given stipends
for studies in foreign countries?]
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[Shri S. C. Samanta: We find that a
sum of Rs. 7,250 has been given for
practical research work. May I know
how much has been given for the indi-
genous system of medicine?]

Sy Sy &Sy 1 O Uy
ppeskal (M &S L6 (pee bt (]
cdpals g Nl - gan S S
- oot bt B ey =y
related to the mumber of schemes oy,

all these details are not with me at
this time.]
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(Grants.ty» Universities and
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Yt F agw ww wwar fear mar §
w1 & qEW FRO AW qwATE 7

[Shrl 8. C. Samanta: I find that a
very little amount has been allotted
under the head “Grants te Universi-
ties and - Research Institutes’ during
the year 1950-51. May I know the
reason?]
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[Maulana Azad: I require notice for
that.]
RECOMMENDATIONS OF INCOME-TAX
INVESTIGATION COMMISSXON

*759. Shri 8. N. Das: Will the
Minister of Finance be pleased to
state to what extent and in what form
_ the recommendations of the Income

Tax Investigation Commission regird-
ing establishment of cordial relations
between the Department and the pubhlic
have- been accepted and implemented
by Government?

The Minister of State for Finance
(Shri Tyagi): The recommendations of
the Income-tax Investigation Commis-
sion with regard to the establishment
of cordial relations between the De-
partment and the public have been
accepted by the Government fully. In
important places like Bombay and
Calcutta Complaints Sections were
opened in 1949 in the offices of the
Commissioners of Income-tax in order
to deal expeditiously with all com-
plaints of discortesy. harassment, de-
lay im granting refunds etc. It has now
been decided to expand these Com-
plaints Sections into regular offices.
each under an officer to be styled as
Public Relations Officer'. The officers
appointed to these posts will be of the
status of Assistant Commissioner of
Income-tax. The question of extend-
ing this Scheme to Madras and other
stations is under consideration.

Shri S. N. Das: May I know the
number of Public Relations Officers
that are going to be appointed for the
purpose?

Shri Tyagi: Two for the present.

ADVANCES BY BANKS

*760. Shri Alexander: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that there is
a greater demand for advances on
banks in recent times and whether the
major Banks are planning to increasc
the rate of interest for advances:

(b) whether any major Bank has
done so: and

240 P.S.D.
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(¢) if so, whether it was with the
approval of the Reserve Bank?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Presumably by ‘re-
cent times' the hon. Member is refer-
ring to the period covered by the last
six or seven months and particularly
the December, 1950 to May, 1851, busy
season. During this period, there was
comparatively greater demand for
bank flnance than in previgus years,
but since May last the demand is
tapering off. Money rates generally
tend to harden during the busy seasons
on ac¢count of the increased demand
for funds, but the rates revert to the
old levels after the busy season is over.
Government have no information on
the subject whether the major banks
are planning to increase generally the
rate of interest for advances.

(b) During the last busy season the
Imperial Bank of India and some other
banks increased their discount rates by
about } per cent. From the 1st July,
1951, the Exchange Banks have raised
their minimum rates for almost all
classes of advances by & to 1 per cent.

(c) The approval of the Reserve
Bank is not required for raising the
rates of interest charged by banks on

their advances.

Shri Alexander: In those months
there was an increase in the commo-
dity prices. May I know whether the
increase in the rate of interest did not
affect adversely the trade and industry

at that time?

Shri C. D. Deshmukh: Sir, I did not
quite get the point of the questigm.
Did the hon. Member say ghat during
this period there was an increase in
commodity prices......... ?

Shri Alexander: Yes.

and there-

Shri C. D. Deshmukh: ......
rate of

fore has the increase ln'the
interest affected the public?

Shri Alexander: Affected the indus-
try and trade.

Shri C. D. Deshmukh: I don’t know
if there is any connection between the
two. There has been an increase in
commodity prices; that explains the
greater advanges by the banks and,
therefore, the demand for money, an

that increases the interest rate, an
every increase in interest rate is bound
to affect the borrower adversely in

some way or the other.
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EDUCATION IN STATES

*761. Shri S. N. Das: Will the
NtI:tHSter of Education be pleased to
state: ‘

(a) which of the State Governments
have taken definite steps to cnquire
into the working of existing system of
primary and secondary education;

(b) whether the system of primary
and secondary education prevailing in
India has been discussed in any of
the conferences of Education Ministers
of States convened by the Govern-
mc;int of India; if so, with what result;
an

(¢) which of the States have been
able to bring about changes in the
system of education?

(ol Utye) 1ptaymnd Hf Rhe
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[See Appendix V, annexure No. 25.]
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[The Minister of Education (Maulana
Azad): (a) and (c). A statement indi-
cating the steps taken by States them-
selves to enquire into the system of
primary and secondary education and
the changes brought about is laid on
the Table. (See Appcendix V, annexure
No. 25.)

(b) Yes, at the Education Ministers’
Conference held in January, 1948. The
Conference inter alia recommendead
that the period of introduction of
universal compulsory education should
be substantially reduced and also
favoured the appointment of a Com-
mission on Secondary Education.]

WRITTEN ANSWERS TO QUESTIONS
PARTY SYMBOLS FOR ELECTIONS
*758. Pandit . Munishwar Datt Upa-

dhyay: (a) Will the Minister of Law be
pleased to state what procedure Gov-
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ernment propose to adopt for fixing up
the symbols for different parties in view
of the keen contest among certain
parties for party symbols at the General
Elections?

(b) Is it prop_bsed to have symbofs
on the ballot boxes also?

(c) What steps are being taken to
avoid confusion between Parliament
and Assembly voting, especially in
multi-member constituencies, if the two
elections are held simultaneously?

The Minister of Law (Dr. Ambed-
kar): (a) Under the rules to be made
under the Representation of the People
Act, 1951, the responsibility for assign-
ing symbols to particular parties and
particular candidates is placed on the
Election Commission. After discuss-
ing the matter with representatives of
political parties the Election C
sion has already allotted symbols to
various all-India parties. It will in
due course notify a list of symbols out
of which the candidates will make
their choice. The Returning Officers
will thereafter assign symbols to parti-
cular candidats bearing in mind any
general directions that may have been
issued by the Election Commission.
The decision of the Returning Officer
will be final.

(b) Yes. The symbol assigned to
each candidate will be pasted both
inside and outside a ballot box.

(¢) Voting for Parliamentary and
Assembly elections will take place
simultaneously, but there will be
separate enclosures at each polling
station. A voter will first vote for the
Assembly elections and then proceed
to the enclosure for the Parliamentary
elections to record his vote there.
Thus there will be no confusion.

TENDERS FOR CABLES

*762. Sardar Hukam Singh: (a) Wil
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that tenders were
Invited by Delhi State Electricity
Board, ivew Delhi, for laying Cable
and opened on the 21st May, 19517

(b) Is it a fact that the highest
tender of Rs. 67410 was accepted
while others offered to do the same
work for Rs. 28,088/8/-?

(c) Were there any special ressons
for subjecting the State to ruffer a
loss of Rs. 40,000?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes, Sir.

(b) Yes. Sir. The lowest offer was
for Rs. 28,087-8-0.
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(c) The lowest tender was not
accepted for the following reasons:

(i) The rates tendered were con-
sidered unworkable for the
satisfactory execution of the
work; and

(ii) The work of the tenderer was
found by the engineer-in-
charge unsatisfactory on pre-
vious occasions.

LoaNs 10 DisPLACED PERSONS

%763. Dr. Ram Subhag Singh: Wil
tlt'tet Minister of Finance be pleased to
state:

(a) the total number of applications
received by Rehabilitation Finance
Administration from displaced persons
from West Pakistan;

(b) the. number of persons to whom
loans have been sanctioned;

(c) the total amount of money so
far sanctioned as loans;

(d) the total amount
actually paid as loans:; and

(e) whether time-limit for receiving
applications has been extended?

The Minister of Finance (Shri C. D.
Deshmukh): (a) 16,730 applications
were received from displaced persons
{gch;x West Pakistan upto the 31st July,

(b) and (c). 5,700 applications were
sanctioned for a total amount of
Rs. 5°33 crores.

(d) Rs. 24 crores.

(e) Yes, Sir. The time limit for
receiving applications from all catego-
ries of displaced persons, irrespective
of the date of their migration, has been
%(;?nded upto the 30th September,

of money

FOREIGN VISIT OF INDIAN SHIPS

*764. Shri Amolakh Chand: (a) Will
the Minister of Defence be pleased to
state whether IN.S. “Delhi” flagship
and I.N.S. “Rajput” destroyer were
sent towards East African and
Madagascar waters for seven weeks?

(b) If so, what was the expenditure
incurred thereon?

(c) When did they arrive in India?

The Deputy Minister of Defeace
(Major-General Himatsinhji): (a) Yes.
The two ships were on a regular cruise
for training of officers and men.

(b) About Rs. 4'3 lakhs.

(c) ILN.S. “Delhi” arrived in India
on the 17th July 1951 and I.N.8
“Rajput” on the 18th July 1951.
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NATIONAL SAMPLE SURVEY DEPARTMENT

*765. Shri Kishorimohan Tripathi:
(a) Will the Minister of Finance be
pleased to state whether the National
Sample Survey Department has sub-
.mitted any report of its survey?

(b) What is the total number of
villages surveyed so far?

(c¢) Is the survey goin? to be extend-
¢d to urban areas and if so, when?

The Minister of Finance (Shri C. D.
Deshmukh): (a) No formal report has
been submitted but a decription of the
survey and of the results so far obtain-
ed has been prepared and_is being
printed. This will be circulated to the
hon. Members when ready.

(b) The number of villages surveyed
so far has been 2,960 in two rounds.

(c) The survey has been extended
to urban aseas from August, 1951.

GOVERNMENT EMPLOYEES PAYING
INCOME-TAX

*766. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state what is the total number of
Government employees both under the
Central and State Governments who
pay income-tax?

The Minister of State for Finance
(Shri Tyagi): The information asked
for and a statement giving the incomes
from salary and the taxes levied there-
on are given below: :

1. No. of employess

1948.490  1949.50 F
Central 59,845 39,616 —20,329
Govern-
ent.
St:nta 32,929 27,039 —3,800
Govern-
menta.
Total 92,174 66,556 —26,219
Govt. i
em-
ployees.
Non-Govt.
em-
ployees 1,386,659 1,31,747 — 4,812
Grand 2,290,333 1,98,302 —31,081
Total. A
2. Income and Income bax.
(In Orores of Rupees)
1048-49
Salaries. Incoma-’—.
’ tax.
Central Government 39-49 2:84
S::tos Governmente. 16-57 1-88
Total . 56° 06 417
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1948 49

Salaries. Income-tax.

Non-Government em- 74-28 8.28
ployeea.
Grand Total 130-34 12:45
1949-50
Salaries Income-
tax.
Central Government 23:82 1-84
Btates Governments 14-47 1-13
-  Total . 38:29 2:97
Non-Government em- 79-58 9:-64
ployees.
QGrand Total 117.87 12.61

P

Figures for the year 1980-61 are yet not
available.

RURAL BANKING

*767. Shri Amolakh Chand: Will the
Minister of Finance be pleased to state
whether the Government of Inglia have
decided to appoint a Committee re-
commended by .the recent informal
conference convened by the Reserve

Bank of India regarding the rural credit -

requirements of the cduntry?

The Minister of Finance (S8hri C. D.
Deshmukh): The Reserve Bank of
India have appointed a small' com-
mittee under the chairmanship of
Mr. A. D. Gorwala, to plan, organize
and interpret a Rural Credit Survey on
an All-India basis.

REPORT ON THE QUAKE AND FLoOD-
STRICKEN AREAS OF ASSAM

*768. Shri Amolakh Chand: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the Garg (ommittee
appointed in February 1951 for the re-
connaissance of the earthquake and
flood-affected areas in North-East
Assam has submitted its report; and

(b) if so, whether Government pro-
pose to.lay a copy of the report on the
Table of the House?

The Minister of Natural Resources
and  Sclentific Research (Shri Sri
Prakasa): (a) Yes, Sir,

4 SEPTEMBER 1951

Written Answers 972

(b) The Committee was appointed
by the Government of Assam and the
report has been submitted to that Gov-
ernment. The Government of India
are therefore not in a position to place
the Report on the Table of the House.

PROTECTION TO BANKS AGAINST DACOITIES

*769. Shri  Sidhva: (a) Will the
Minister of Finance be pleased to state
whether the Reserve Bank has been
approached by the various Banks in
Bombay to supply foolproof cabinets
to carry cash from place to place?

(b) If so, what steps have the
Reserve Bank taken in this direction?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). I would in-
vite the attention of the hon. Member
to the reply given by me on the 16th
May, 1951, to the Starred Question
No. 4188. The Reserve Bank have since
worked out a Scheme for affording
protection to cash in transit between
the Banks' offices and the Reserve
Bank in Bombay. The Scheme was
introduced on the 1st June, 1951, and
24 banks have joined the Scheme.

TRIBAL CHRISTIANS AND GENERAL
ELECTIONS

*770. Shri S. C. Samanta: Will the
Minister of Law be pleased to state:

(a) whether tribal Christians
(Adibasis) will be debarred from con-
testing the coming general elections
from Scheduled tribes constituencies as
scheduled tribes candidates; and

(b) if there be no bar, whether their
elections will be questione! in and
taken up as election disputes v the
Election Tribunals?

The Minister of Law (Dr. Ambed-
kar): (a) The hon. Member is in effect
asking me for an interpretation of the
relevant legal provisions contained in
the Representation of the People Act,
1951, and the Constitution (Scheduled
Tribes) Order, 1950. A candidate for
a seat reserved for the scheduled tribes
in any State must be 2 member of a
scheduled tribe as listed in the
Scheduled Tribes Order of the Presi-
dent. I cannot say whether the per-
sons referred to in the question as
“tribal Christians” are members of any
scheduled tribe or not.

As regards part (b) of the question
the attention of the hon. Member is
invited to section 100 of the Represen-
tation of the People Act, 1951, which
contains the grounds on which an elec-
tion may be called in question. In

particular, he may see sub-section (1),
clause (c).
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BROADCAST IN NON-INDIAN LANGUAGES

“771. Shri Raj Kanwar: Will the
Minister of Information and Broadocast-
ing be pleased to state the non-Indian
languages in which news is regularly
broadcast by the All-India-Radio for
the bepefit of listeners in foreign
countri:s?

Tre Minister of State for Informa-
tios and Broadcasting (Shri Diwakar):
241 India Radio regularly broadcast
news in the following non-Indian langu-
ages for the benefit of listeners in
foreign countries:  Afghan-Persian,
Arabic, Burmese, Chinese (Kuoyu,
Cantonese), English, Gorkhali, Indone-
sian, Persian, Potho’ari (Dialect), and
Pushtu.

FoRelGN TOURS OF MINISTERS

*772. Shri Rathnaswamy: Will the
imnitStter of Home Affairs be pleased
0 state:

(a) how many Ministers of the
Central Cabinet undertook foreign
tours during the last six months:

(b) whether these tours were official
or otherwise; and

. (c) whether any expenditure "was
incurrédd by Government on account of
these tours and if so, to what extent?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Six.
(b) All Official.

(c) A statement is laid on the Table
of the House.

STATEMENT
Rs

The hon. the Prime Minister ... 3,500

The hon: Minister of State for 360
Information and Broadcasting.

The hon. Minister for Food and 1,100
Agriculture.

The hon. Deputy Minister for 210
Commerce and Industry.

The hon. Minister for Health ... .

The hon. Minister for Education 45,000

Note.—The flgures are approximate
only as all bills have notbeen received
yet. .

* The cost of her passage to Geneva
and back has been borne by World
Health Organisation. The Government
of India have to bear only the cost of
her passage from Geneva .to London
and back and daily and other allow-
ances,
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NarioNaL Caper Corps

*773. Shri Ganamukhi: Will the
Minister of Defence be pleased to state
in how many States the air wing of
the N.C.C. is functioning?.

The Deputy Minister of Defence
(Major-General Himatsinhji): Three,
viz., Bombay, West Bengal and Madras.

EpucatioN (RECOMMENDATIONS OF CEN-
TRAL BOARD or EDUCATION)

*774. Shri M. Naik: (a) Will the
Minister of Education be pleased to
state whether it is a fact that the
Central Advisory Board of Education
has recommended that if education is
to make quick and satisfactory prog-
ress, the State should assume direct
responsibility for education?

(b) ¢ so, have Government taken
any decision to implement the recom-
mendation?

The Minister of Education (Maulana
Azad): (a) and (b). Yes. The Central
Advisory Board of Education while
dealing with the question of Adminis-
tration in their Report on Post-War
Educational Development in India, re-
commended that Provincial Govern-
ments would be well-advised to resume
all educational powers from local
bodies except where they are fupction-
ing efficiently. The Report of this
Board which has been generally
accepted by all State Governments
w:;s forwarded to them for appropriate
action.

Hinpr (PROPAGATION)

*775. Seth Govind Mas: (a) Wifl the
Minister of Education be pleased to
state what progress has so far been
made to implement the decisions of the
Conference convened in June, 1951, for
the propagation of Hindi in non-Hindi
speaking areas?

(b) Has the All-India Board been
formed as decided by the Conference?

(¢) What will be the functions of this
Board?

(d) Will this Board take over all the
work that is being done at present by
different Hindi institutions e.g. Rashtra
Bhasha Prachar Samiti of Wardha,
Dakshina Bharat Hindi Prachar Sabha
of Madras etc., or will it only help and
guide these institutions?

The Minister of Education (Maunlana
Azad): (a) Formal approval of Gov-
ernment has been obtained for the
formation of the All-India Board
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(Hindi Siksha Samiti) and the Regio-

nal Boards as recommended by the

Conference. Steps are being taken to

provide the necessary funds in the

Budget.

(b) The all-India Board (Hindi
Siksha Samiti) is in the process of
being set up.

.(c) The following will be the func-
tions of the Board:

(1) Laying down the standards
for teaching and examina-
tions, and approving books
and syllabuses for examina-
tions and teaching.

(2) Organising teaching and open-
ing of classes for teaching.

(3) Organising examinations and
giving recognition " to awards
for proficiency in Hindi.

(4) Making arrangements for
training teachers.
(5) Making arrangements for

training Hindi short-hand
writers, telegraphists, typists,
persons. for Secretariat work,
etc.

(6) Advising States and Universi-
ties on matters relating to the
teaching and examination in
Hindi.

(7) Coordinating the activities of
various official and non-official
organisations working for the
propagation of Hindi in non-
Hindi speaking areas.

(8) Encouraging and arranging
for the preparation and publi-
cation of books for teaching

* and examinations.

(9) Recommending to Central apd
State Governments financial
assistance for the propagation
of Hindi in non-Hindi areas.

(d) No, the Board will help and
direct the activities of the institutions

working in this fleld.
TECHNICAL TERMS IN HINDX

*776. Seth Govind Das: (a) Will the
Minister of Edyecation be pleased to
state what arrangements have been
made to prepare technical terms in
Hindi in tge Secretariat of the Minis-
try?

(b) What Officers have been put in
charge of this work?

(c) Have these Officers any previous
experience of the work of propagating
Hindi? .

d) Do they know Hindi and if so,
wh(at) are their qualifications in Hindi
language?
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The Minister of Education (Maulana
Azad): (a) The attention of the hon.
Member is invited to my reply on 30th
August 1951 to his Question No. 670.
Of the 10 Committees of the Board,
one will deal with ‘Social Sciences and
Administration Subjects’ and will
cover, among other things, technical
terms in use in the Secretariat.

Another Committee \will cover tech-
nical terms in use in the Defence
Services.

(b) to (d). The official set up for
the preparation of technical terms in
?indi is under Government’s considera-

ion.

CATEGORIES OF DIFFERENT GRADES OF
OFFICERS

*777. Ch. Ranbir Singh: (a) Will the
Minister of Home Affairs be pleased to
state in what manner, categorisation of
different grades of officers under the
Central Secretariat Re-organisation
Scheme has increased the intrinsic
worth of the individual officer?

(b) What extra training or education
has been imparted to these officers on
the basis of which they have been
declared fit to hold posts, previously
reserved for the I.C.S. with at'least
ten or twelve years’ executive and
judicial background knowledge?

(¢) In what manner is the Re-
organisation Scheme supposed to be
beneflcial?

(d) Is it a fact that the details of the
Re-organisation Scheme as worked out
by these junior officers have created
many anomalies in service matters and
that many deserving persons will suffer
a lot in their prospects as a result of
the arbitrary decisions of the Special
Recruitment Board on their worth and
merit?

The Minister of Home Affairs (Shri
Rajagopalacharl): (a). Grading of
officers cannot obviously add to their
intrinsic worth. It brings to light
relative differences in their merit and
suitability for the different grades of
posts in the Central Secretariat and
thereby facilitatc: more efficient utili-
sation of the services of these officers.

(b) I presume the hon. Member is
referring to posts of Deputy Secretary.
The Scheme referred to by him does
not deal with such posts and the grad-
ings effected under this Scheme are
not, therefore. meant to be selections
for posts of Deputy Secretary.

A misconception has possibly arisen
on account of the fact that in assessing
the relative merits of officers eligible
for appointment to the grade of Under
Secretary. account has been taken of
their actual experience in holding
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posts of higher responsibility in a tem-
porary or officiating capacity and there-
by displaying their suitability for hold-
ing full charge of, or trial in, such
posts. .

(¢) The circumstances in which the
Scheme was framed and the purposes
which it was intended to serve were
fully explained in paragraphs 1 to 10
of Section III of the Review of the
Activities of the Home Ministry for
the year 1948, to which the attention
of the hon. Member is invited.

The benefits intended to be secured
by the Scheme are briefly as follows:

(i) there is an unduly large pro-
portion of officers without
permanent appointment. As
large a number as possible

will receive permanent
appointment upder the
Scheme;

(ii) owing to the manner in which
officers were recruited and
promoted during the war and
subsequently, no uniform
standards of merit or suitabi-
lity could be maintained. The
Reorganisation Scheme enables
an assessment to be made by
a competent and impartial
authority on uniform lines of
the merit and suitability of all
officers of all Ministries in re-
lation to the different grades
of posts in the Secretariat; and

(iii) apart from initial readjust-
ments of personnel to posts,
the Scheme provides for a
systematic arrangement in the
future in respect of recruit-
ment, promotion and inter-
change of officers between
Secretariat posts and non-
Secretariat posts so as to en-
sure more efficient manning
of all posts up to the grade of
Under Secretary and to pro-
vide one of the sources of
supply of officers required for
higher posts.

(d) No. It is not correct to say that
the Scheme has been worked out by
Junior officers or the decisions of the
Special Recruitmeni Board are arbi-
trary. It is possible that many per-
sons have not been graded as high as
they might have expected but this can-
not be regarded as an anomaly or an
infringment of legitimate service
rights and expectations.

ScHooLs IN DELHI

*778. Shri Dwivedi: Will the Minis-
ter of Education be pleased to state:

(a) the number of primary, secondary
and other schools in the State of Delhi
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in the years 1945, 1946, 1947, 1948, 1949
and 1950, '

v
. (b) whether the number of schools
is commensurate with the increased
population of the State of Delhi as at
present;

(c) the steps that are being taken to
cope with the situation of affording at
least primary education facilities to all
children in this State;

(d) whether double or treble shifts
are going on' in any schools; and

(e) if not, why the shift system is
not being adopted for the time being,
particularly in view of shortage of
school buildings?

The Minister of Education (Maulana
Azad): (a) The information is being
collected and will be laid on the Table
of the House in due course.

(b) No, Sir.

(c) A five-year scheme for free com-
pulsory Junior Basic Education in the
rural areas of Delhi State for the
children in the age-group 6—11 was
introduced in 1948-49 and the scheme
is expected to be completed in 1952-58.
Prifnary Education in the urban areas
of Delhi is the responsibility of fhe
Local Bodies.

(d) Yes, in the urban areas wher-
ever conditions are favourable.

(e) Does not arise.

L]

EXPENDITURE ON EDUCATION

*779. Shri Dwivedi: Will the Minis-
ter of Education be pleased to state:

(a) the percentage of expenditure
that is being incurred by Part C States
on (i) Rural and urban education; (ii)
Primary and adult education; and (iii)
Primary, Secondary and University
education;

(b) whether it is a fact that a very
low percentage of expenditure is being
incurred on education in Part ‘C’ States
other than Delhi, Ajmer and Coorg;

(c) whether steps are being taken to
bring up the levels of these States; and

(d) the time likely to be taken in
this direction?

The Minister of Education (Maulana
Azad): (a) and (b). The information
is being collected and will be laid on
the Table of the House in due course.

(c) Yes, Sir.

(d) This will depend upop the
money available for education in these
areas. What is holding up the prog-
ress at present is lack of funds.
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ELECTRICITY (PRODUCTION)

*780. Gighi G. S. Musafir: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the capacity of the Delhi Electric
Supply Co. to produce electricity per
day; and

(b) the quantity of electricity pro-
duced by Delhi Electric Supply Co.
consumed per day?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The installed capacity
of the Delhi State Electricity Board—
it is presumed the hon. Member is
referring to that-—is 38,200 k.w. and
the effective or safe generating capa-
city from April 1951, 28,000 k.w. or
0°672 jmillion units per day.

(b) 0'425 to 0°454 million units.

REPORT ON WORKING OF INCOME-TAX
INVESTIGATION COMMISSION

*781. Shri Mohan Lal Saksena: (a)
Will the Minister of Finance be pleased
to state whether the attention of Gov-
ernment has been drawn to thé case
of an assessee referred to on page ‘7,
para. (vi) of the Report on the work-
ing of the Income-tax Investigation
Commission during 1950 who was act-
ing as an adviser to the Government
of India?

(b) If so, has any action been taken
against the person for having used his
high position to ‘feather his own nest’
and who also, while pretending to serve
Government without remuneration,
paid himself with profits made at the
cost of Government on transactions he
was entrusted with?

(c) How long did this gentleman
work as an adviser and in which
Ministry was he working?

(d) If no action has been taken so
far, what are the reasons?

The Minister of State for Finance
(Shri Tyagl): (a) Yes, Sir.

(b) Yes, under the penal provisions
in the Income-tax Act and the Excess
Profits Tax Act for evasion of tax.

(c¢) This gentleman worked for a
short time durinf the war in a Depart-
ment connected with the procurement
of supplies. Section 54 of the Income-
tax Act and section 8(8) of the Taxa-
tion on Income (Investigation Commis-
sion) Act debar the disclosure of any
further details.

(d) Does not arise.
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OXFORD SCHOOL ATLAS (1949)

*782. Shri Kamath: Will the Minister
-of Education be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Oxford
School Atlas (1949) Bharat wa Pakis-
tan ke Man Chitra Sahit, John Bartho-
lomew, 1949, Calcutta, Madras, Bom-
bay, Hindi Edition, published by the
Oxford University Press (Indian
Branch);

(b) whether on pages 12-13 thereof,
the boundaries of Pakistan are shown
extended in India, Kashmir is shown
divided with Kashmir Valley included
in Pakistan, .and only Ladakh and.
Jammu are shown in India; and West
Pakistan boundary is shown extended
up to 78° Longitude instead of 75-3°
in the east, thus covering Thar desert,
a gig slice of Rajasthan and Gujarat,
an

(c) whether the Atlas is prescribed
in our schools, and if so, the reasons for
not proscribing it?

The Minister of Education (Maulana
Agad): (a) Yes.
(b) The matter is under examination.

(c) The necessary information is
being collected and a statement in this
behalf will be laid on the Table of the
House in due course.

MACHKUND PROJECT

L2 BN
*hgUD %) P, Kodanda fah: Will
the Minfstér of Natural Res“Wrces and

Scientific Research be pleased to state:

(a) the progress so far made in the
Machkund Project; and

(b) how long it will take to generate
power from that Project?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). The informa-
tion is being collected from the
Madras Government, and will on
receipt be laid on the Table of the
House. .

INDIAN BORDER PERMIT CHECKING
STATION

*784. Shri P. Kodanda Ramiah: (a)
Will the Minister of Defence be pleased
to state whether Government are aware
that visitors to Kashmir have to appear
personally before the checking officer
of the Indian Border Permit Checking
Station and have to wait for a long
time for their turn?

(b) If so, have *any arrangements
been made for their shelter and seating
accommodation?
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The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and

(b). The visitors have to appear per-
sonally for the checking of their Kash-
mir entry permits. No special arrange-
ments for their shelter and seating
accommodation have been made at the
check post, and the permit holders
usually wait in their lorries while
check is going on. The check takes 45
minutes to 90 minutes.

SALES-TAX

*785. Prof. K. T. Shah: (a) Will the
Minister of Finance be pleased to state
whether Government are aware that
some State Governments are not fully
adhering to the provisions contained
in Clause 3 of Article 286 of the Cons-
titution and are levying Sales Tax on
transactions which are outside tbeir
respective States, or on sales in the
course of inter-state trade and com-
merce?

(b) Is any Sales Tax ' levied on
bunker oil and stores purchased for
consumption by a ship by the State
where the ship’s voyage begins along
the coastal waters of India and ending
in another State?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Clause (3) of Article
286 of the Constitution does not as yet
impose any restriction on the powers
of State Governments to levy sales
tax. The first part of the gquestion
does not, therefore, arise. Govern-
ment of India have received » ‘.w
communications from indivis' .. par-
ties alleging that certain : .ate Gov-
ernments are still levying Sales Tax
on transactions which are outside
their respective States, or on 3sales
occurring in the course of inter-State
trade and commerce against the pro-
visions of clauses (1) and (2) of Article
286 of the Constitution. It is not
possible to say how far these allega-
tlons are correct, as this involves the
correct interpretation of the particular
provisions in question which can only
be done by a Court of Law. The Gov-
ernment of India have, however, point-
ed out to the State Governments the
extreme importance of ensuring that
their laws and procedure regarding
levy of sales tax conform strictly to
the provision of the Constitution.

(b) Government of India have no
information. This matter is wholly
regulated by the law and procedure
prescribed by State Government.

SaLEs TAX ON SHIPS

*786. Prof. K. T. Shah: (a) Will the
Minister of Finapce be pleased to state
what is the procedure regarding Sales

240PSD
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Tax on ships engaged in the overse.
trade of India for purchase of Bunk
oil and stores for the ships concern¢
with special reference to the consumj
tion of these commodities by the shig
outside the Indian territory?

(b) Is coal for ships placed on th
same footing as Bunker oil for pur
poses of Sales Tax?

(¢) Are Government aware tha
States are today levying Sales Tax o1
the sales of these commodities to ships'

(d) What articles are exempted fron
the levy of Sales Tax and for wha'
reasons?

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). Under the
Constxtut}on. Sales Tax falls within
the purview of the State Governments
and is levied by them, and the Gov-
ernment of India have no information
about the particular matters on which
information is sought by the hon.
Member.

(d) These vary~from State to State.
Here again, the Government of India
have not got complete information.

EepEMIC AT BOKARO THERMAL SITE

167. Shri Jnani Ram: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the number of attacks of Cholera
and Small-pox at Tilaiya, Kenar
Bokaro Thermal site in the years 1950
and 1951; and

(b) the number of deaths?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). A statement
giving the required information is laid
on the Table of the House. [See
Appendix V, annexure No. 26.]

OFFICERS IN MINISTRY OF FINANCE

168. Prof. K. T. Shah: Will the Minis-
ter of Finance be pleased to state:

(a) the number of (i) Gazetted, and
(ii) non-Gazetted officers, clerks and
class IV servants in his Secretariat on:
(i) 15th August, 1947; (ii) 31st March,
1948; (iii) 31st March, 1949; (iv) 3lst
Ml:lrch, 1950; and (v) 31st March, 1951;
an

(b) the number of the officers, clerks
and class IV servants appointed tem-
porarily in the first instance and subse-
quently (i) made permanent; (ii) re-
tired or (iii) retrenched, during each of
the years 1047-48 (Post-partition)
1948-49, 1949-50, and 1950-51?
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The Minister of Finance (Shri C. D.
sshmukh): The particulars are as
llows: .
1(a)
' Number Numtl‘)er
O
Date (G)gattod no:;d
oers t
Offioern,
clerks
and
Class
Iv
servants
16847 . . . 208 1,487
31-3-48 . 193 1,585
‘31 3-49 . . . 194 1,633
31.8-50 . . 200 1,679
31-3-51 . . . 204 1,682

(b) (i) Numbor of temporary persons made
rermanent.

Non-
Gazetted
Yearr Gazetted Officers,
Officers clerka
and
Claas
v
“pervanta
1947-48 (Post-parti- . 12
tion).
1048-49 . . . .. 84
1949-50 . . . .. 12
1950-51 . . . 1 18

(ii)) Number of ton}porary persons retired.
Nil.

(iii) Number of temporamy persons re-
trenched.

1947-48 (post- partxtnon) .o 10
1048-49 . . ..
1940-50 . . . .. o
1950-51 . . . ..

BODIES SUBORDINATE TO HEALTH
MINISTRY

169. Shrl 8. N. Das: Will the Minis-
ter of Health be pleased to state:

(a) the number and names of statu-
tory and non-statutory bodies of per-
manent nature functioning under the
administrative control of her Ministry
giving the following information in each
case:

(i) the year of their constitution;

(ii) the recurring annual expendi-
ture incurred by them;

(iii) the provision for the audit of
their accounts; and

(iv) the method of submission of
the report of their activities;
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(b) the number and names of such
ad-hoc committees as were appointed
by the Ministry since after the 15th
of August, 1947 and which have finish-
ed their work; and

(c) the number and names of ad-hoc
committees which are still functioning,
giving the date of their appointment
and the time by which they are ex-
pected to finish their work?

The Minister of Health and Com-

munications (Rajkumari Amrit Kaur):
(a) A statement giving the requisite

‘information is placed on the Table of

the House.
ure No. 27.]

(b) The number of these committees
is eight and their names are:
(1) Homoeopathic Enquiry Com-
mittee,

(2) Ayurvedic and Unani Re-
search Committee,

(3) Local Finance Enquiry Com-
mittee,

(4) Delhi Improvement Trust.
Enquiry Committee,

(5) Mulgaokar Committee for the
Government Housing Factory,

(6) Technical Committee for the
Government Housing Factory,

(7) Environmental Hygiene Com-
mittee, and

(8) Central Leprosy Teaching and
Research Institute Committee.

(¢c) The number of these Com-
mittees is two and they are the Indian
Pharmacopoeia Committee (appointed
on 23rd November, 1948) and the
Rural Medical Relief Enquiry Com-
mittee (appointed on 19th November,
1948). The first mentioned Committee
has been created for a period of 5
years in the first instance and may
eventually be made permanent. Its
functions are to prepare and keep up-
to-date the Indian Pharmacopoeia.
The second Committee has completed
its work and its report is expected
shortly.

Bobnies SuBoRDINATE To N. R. AND S. R.
MINISTRY

170. Shri S. N. Das: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state the recur-
ring annual expenditure incurred by
statutory and non-statutory bodies of
permanent nature functioning under
the administrative control of his Minis-
try and the provision for audit of their
accounts?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): A statement givini the re-
quired information is laid on the Table
of the House, [See Appendix V.
annexure No. 28.]

|See Appendix V, annex-
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U.S. TEcaNicAL Arp UNDER Point Four
PROGRAMME

171. Shri 8. N. Das: (a) Will the
Minister of Finance be pleased to state
the total number of technicians that
the Govermment of India have asked
from the U.S.A. under the President.
Truman’s Point Four Programme?

(b) How many of them have already
arrived and are working in their allot-
ted spheres?

(¢c) How many of those that have
arrived are experts in agriculture and
;:ov: ?many are experts in other sub-
ects

The Minister of Finance (Shri C. D.
Deshmukh): (a) Eighty-eight.

(b) Twelve.

(c) Six are experts in agricultural
subjects, two in applied geology, one
in the manufacture of biological pro-
‘ducts, one in hydro-electric construc-
tion, one in the manufacture of sul-
phuric acid from gypsum and one in
social education.

USE OF AEROPLANES BY OFFICERS OF
DEFENCE MINISTRY

172. Shri Sidhva: Will the Minister of
Defence be pleased to state:

(a) the number of officers in the
Ministry of Defence and armed forces
who travelled by special aeroplanes
other than the scheduled aircrafts
during the year 1950 and up to date in
951;
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(b) whether all of them travelled
official business and whether fan
members of the officials also accc
panied them;

(c) the objects of their utilisi
special aircrafts instead of utilising t
scheduled aircrafts; and '

(_d) whether the present arrangeme
is likely to be continued?

The Deputy Minister of Defen:
(Major-General Himatsinhji): (a) Si_

(b) No one is authorised to u:'
these aircraft except on official bus:
ness. Two of the Service Chiefs we:
accompanied by their wives on som
occasions; because of the welfark
duties they perform, such journeyf
are permissible under the rules. '

(c) It is not possible to explain in
respect of each journey why the sche!
duled aircraft could not have been
used and why the V.LP. aircraft was
used. In some cases the necessity for
using the special aircraft arose from
the fact that no scheduled service
existed; in some other cases the neces-
sity arose from the fact that the
journeys had to be undertaken and
completed within a fixed period of
time; on yet other occasions the neces-
sity presumably arose on account of
service requirements. In all cases the
journeys were in accordance with fhe
existing rules.

(d) The present arrangements will
continue until they are modified as a
result of the review which is now
being carried out.

Swa— v AT,
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The House met ut Half Past Eight of
the Clock

[MR. DEPUTY-SPEAKER in the;‘ Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-30 AM.
MOTIONS FOR ADJOURNMENT

ACCIDENT ON SHAHDARA-SAHARANPUR
LIGHT RAILWAY

Mr. Deputy-Speaker: I have received
notice of an adjournment motion from
Mr. Guha relating to ‘“the serious
accident that occurred yesterday on the
Shahdara-Saharanpur Light Railway
which is due to the failure of the Gov-
ernment to take over all private owned
railways.”

The Minister of State for Transpoit
and Railways (Shri Santhamam): It is
unfortunate that there should have
been this serious accident, but I do not
see any connection between it and the
management. Recently, there was an
accident on the Assam Railway. Is it
argued therefore that we should trans-
fer that railway to private manage-
ment? And then it is stated that this
accident is due to the failure of Gov-
ernment to take over all private owned
railways. There is no obligation at all
on the part of Government. It is a
question of major financial and other
policies.

Mr. Deputy-Speaker: Whatever may
be the form in which the adjournment
motion has been put, it is the serious-
ness of the accident that is brought to
the notice of Government.

288 PSD
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Shri Santhanam: If it is an accident,
it will be enquired into by the Govern-
ment Inspector and there is no further
responsibility of the Government in the
matter. So, I do not see how any
adjournment motion will serve the
purpose.

Mr. Deputy-Speaker: The Bill relat-
ing to Railways is under consideration.
The hon. Minister can gather all
materials and information about this
accident and place it before the House.
The hon. Member who has given notice
of the adjournment motion has got an
opportunity to debate it when the Bill
comes up today.

Shri A. C. Guha (West Bengal):
Yesterday also. that Bill was debated.
According to me. this Bill is quite in-
adequate to serve the purpose. It was
pointed out yesterday by another hon.
Member that in this particular Railway
there is no level crossing; there are no
doors in the bogies; there is no measure
of security taken. It is a very serious
matter indeed. Government have been
neglecting this matter and allowing a
private party to run this railway to the
detriment of the travelling pubiic and
permitting it at the same time to make
profits out of it. According to the
Constitution, Railway is No. 22 in the
Union List. In view of that, I do not
see why these Light Railways should
be allowed to be run by private parties.

Shri Sidhva (Madhya Pradesh): The
hon. Member just now referred to me
as having stated yesterday that this
railway is not working satisfactorily.
True, but at the same time I stated that
it is not worth Government’s while
taking over these wretched and
ramshackle lines at very heavy cost. I
am not in favour of Government taking
over these lines and incurring a loss to
the State.

Shri A. C. Guha: Does that mean
that the Government should allow
these ‘wretched and ramshackle’ lines
to be run by private parties. resulting
in the death and discomforts of so
many persons?
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Mr. Deputy-Speaker: We are now
having a regular discussion on this
motion. Before I make up my mind
whether to allow or to disallow this
adjournment motion, I would like to
state that this is a very serious matter.
The hon. Minister of State for Rail-
ways cannot easily say. ‘It is not my
business to take over these railways’.
Railways are the monopoly of the Gov-
ernment. It is for them to allow or not
to allow such useless railways to carry
on in the interests of public safety.
Since this accident has occurred only
recently, the hon. Minister will gather
sufficient information and place it
before the House. But I do not think
that on that ground Government can
say that it is not their duty to attend
to this matter. I think it is the duty
of the Government to safeguard the
interests of all concerned. I cannot
accept that statement. >

The Minister of States, Transport and
Railways (Shri Gopalaswami): May I
say a word. Sir? 1 think that the
notice of the adjournment motion has
been given because of an accident on a
particular railway. The facts relating
to that accident are coming in and if
the House wants to be possessed of the
information as regards the details of
the accident, we shall certainly collect
all the facts and give them to the
House either in answer to a short
notice question or in the form of a
statement. But what this adjournment
motion seeks to do is to tack on to a
request for information and discussion
of the particular accident a statement
of policy on the part of the Govern-
ment to the effect that they should take
over all privately owned railway under-
takings. That, I submit, cannot be the
subjéct of an adjournment motion. I
certainly will be prepared to discuss
that matter on a proper motion. If
for instance that issue is raised in the
course of the debate on the Bill which
my hon. colleague is now piloting, by
all means let the mover raise it and
we will discuss that question.

Mr. Deputy-Speaker: In view of the
statement made by the hon. Minister
that he is willing to give sufficient
details particularly with respect to this
accident, and also his statement that
the policy will be discussed on the
bigger issue that is pending before the
House, if it is relevant there, I do not
think it is necessary to allow this
adjournment motion. A short notice
question may be put or the hon. Minis-
ter of his own accord may gather suffi-
cient information in view of the import-
ance and seriousness of the accident
and then place it before the House.

4 SEPTEMBER 1951

Adjournment 1892

Mabras Hice CourRT DECISION re.
NOTIFICATION UNDER COTTON CONTROL
ORDER OF 1951

Mr. Deputy-Speaker: I have received
notice of arrother adjournment motion.
Unfortunately, it was not placed before
me in time. It was given notice of at
8-25 AM. It seeks to discuss “the
decision of the Madras High Court
declaring unconstitutional and void the
notification under the Cotton Control
Order of 1951 prohibiting purchase and
sale of cotton in certain specified areas
except ta the nominees specified in the
notification and the grave situation
arising therefrom.” The motion con-
sists of two parts. One is the decision
of the Madras High Court, over which
we have no control. This House can-
not sit in judgment over the decisions
of High Courts.

Dr. Deshmukh (Madhya Pradesh):
But the notification has been issued by
the Government of India.

Mc. Deputy-Speaker: Whatever that
may be both the Government and the
people are bound by the decisions of
High Courts.

Now. to come to the second part of
the adjournment motion, namely. the
‘“grave situation arising therefrom”, I
do not know what is the grave situation.

Dr. Deshmukh: I can explain.

The Minister of Commerce and
Industry (Shri Mahtab): I will explain,
Sir. This Cotton Control Order
restricting the sale of cotton to the
nominees of the Textile Commissioner
in the respective regions has been
issued by the Textile Commissioner in
the various local State Gazettes.

Dr. Deshmukh: Under directions
from the Central Government.

Mr. Deputy:Speaker: No interrup-
tions please. Let him proceed.

Shri Mahtab: In this particular case.
the notification which was issued in the
Madras Gazette was called in question
in the Madras High Court and the High
Court has given a judgment that that
notification is unconstitutional and
void. The result of this judgment
would be that that region would be
open now. Anybody can go and pur-
chase cotton in that region, thus
accentuating the rise in the price of
cotton in that area. We cannot control
the price of cotton if the Madras High
Court judgment has its own way. The
effects of that order and the legal
aspect of the matter are now being
examined not only in our Law Ministry
here, but by the Cotton Control Com-
mittee. That Committee is examining
it with all cotton interests and if neces-
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sary that order will be modified to meet
the exigencies of the law. If necessary.
we may even move the Supreme Court
in order to seek a revision of the High
Court judgment. 'All these steps will
be taken after due consultation. But
today there is not going to be any so-
called harmful effect becausg the cotton
season is over. Whatever effect this
judgment will have, it will have only
when the next harvest comes in.

Dr. Deshmukh: That is not very far.

Shri Mahtab: The next harvest will
come in in October or November. Steps
will be taken in time, so that the price
of cotton will be kept under control.
That is the main object.

Dr. Deshmukh: If I may say so, this
is a very serious situation because not
only the interests of the millions of
farmers are affected but this also raises
a constitutional issue. The House and
the country would like to know what
steps Government are going to take to
solve the pasticular situation that has
arisen. For a long time in Madras and
the other cotton growing areas like
Madhya Pradesh and Punjab these
orders have been in existence and so
all these people are likely to be
affected. I would hence request the
hon. Minister to place before the House
as early as possible a statement show-
ing what steps he proposes to take so
as to protect the interests of the
farmers in these areas.

Prof. Ramga (Madras):
would be benefited.

. Mr. Deputy-Speaker: When was the
judgment delivered?

Dr. Deshmukh: On the 1st of this
month.

Shri Mahtab: As a matter of fact, we
have written for a copy of the judg-
ment. We have read from the news-
papers that it has been delivered.

. Mr. Deputy-Speaker: The judgment
is said to have been delivered on the
1st of this month, and the Government
is not at all remiss. It is taking every
step possible. It does take time to
consider whether an appeal or a revi-
sion has to be filed and what other
steps have to be taken. Therefore, I
do not think there is any remissness
on the part of Government. It is not
necessary to pursue this matter in view
of the statement that has been made
by the hon. Minister.

Dr. Deshmukh: Let us make one
departure at least by admitting this
motion.

Mr. Deputy-Speaker: I do not allow
the motion

Farmers

ne:

g&s’e shall now proceed to other busi- *

_ 4 SEPTEMBER 1951 Ganesh Chaturthi Festival 1864

PAPERS LAID ON THE TABLE

REPORT OF INDIAN DELEGATION TO
FourRTH WORLD HEALTH ASSEMBLY

The Minister of Health and Com-
maunications (Rajkumari Amrit Kaur):
I beg to lay on the Table a copy of the
Report of the Indian Delegation to the
Fourth World Health Assembly held in
Geneva in 1951. [Placed in Library.
See No. IV.ED.(19)]

GANESH CHATURTHI FESTIVAL

Shri Kamath (Madhya Pradesh):
Before the House proceeds to other
business, will you permit me to invite
your attention to the fact that to-
morrow is a very important festival—
Ganesh Chaturthi—and it is a closed
holiday in South India. Western India
and Central India. May I therefore
submit that the House may not sit
tomorrow and the business of tomorrow
may be transferred to some Saturday
or some other day convenient?

The Prime Minister and the Leader
of the House (Shri Jawaharlal Nehru):
May I suggest to the hon. Member and
the House that the best way to observe
a festival is to work hard for the rer-
vice of the nation.

Shri Kamath: Will that apply to all
festivals on which holidays have been
declared by Government?

Shri Jawaharlal Nehru: It will not
apply to all holidays because a sudden
change in this direction might_ have
an upsetting effect on many people’s
minds. But I should like a gradual
adoption of that principle, so that ulti-
mately it might apply to most holidays.

Mr. Deputy-Speaker: It is true that
it is a very important festival—I can
speak from my experience of the South.

Dr. Deshmukh (Madhya Pradesh):
And also in Maharashtra.

Mr. Depuly-Speaker: What I would
only suggest is that the coming Satur-
day is a free day for us—we are not
sitting on that day. 1 do not think the
House will have any serious objection
to have the work of tomorrow being
postponed to Saturday—unless Satur-
day has been earmarked for some other
more important work.

Shri Kala Venkatarao (Madras): The
All-India Congress Committee will be
meeting on Saturday.

Mr. Deputy-Speaker: As the meeting
of the All-India Congress Commijttee
was fixed some time back and several
hon. Members will be engaged in it T
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[Mr. Deputy-Speaker]
can only suggest this alternative. As
we did on the Shravan Day the House
can sit in the afternoon instead of in
the morning. N

Shri Jawaharlal Nehru: There are
important engagements tomorrow aftex-
noon concerning all the Members—not
official in the sense of the business of
the House. Nevertheless all the Mem-
bers are supposed to meet and listen
to a distinguished guest who is ex-
pected today.

Mr. Deputy-Speaker: I am sorry that
in spite of my best efforts I am not
able to accommodate.

Shri Kamath: The A.LC.C. is meer-
ing only in the afternoon on Saturday.

Shri Sidhva (Madhya Pradesh):
Yesterday was my New Year festival
and I worked without a holiday.

Shri Kamath: You could have asked
for a holiday.

DELHI SPECIAL POLICE ESTAB-
LISHMENT (AMENDMENT) BILL

The Minister of Home Affairs (Shri
Rajagopalachari): I beg to move for
leave to introduce a Bill further to
amend the Delhi Special Police Estab-
lishment Act. 1946.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Delhi Special Police Establishment
Act, 1946.”

The motion was adcpted.
‘\#‘il‘"i Rajagopalachari: I introduce the
ill.

-

INDUSTRIES (DEVELOPMENT AND
CONTROL) BILL

The Minister of Commerce and
Industry (Shri Mahtab): I beg to move:

“That the Bill to provide for the
development and regulation of cer-
tain industries, as reported by the
Select Committee, be recommitted
to a Select Committee consisting of
Shri Hari Vishnu Kamath, Shri
Khandubhai K. Desai, Shri Arun
Chandra Guha. Pandit Thakur Das
Bhargava. Prof. K. T. Shah, Shri
R. K. Sidhva, Dr. Panjabrao
Shamrao Deshmukh, Shri T. A.
Ramalingam Chettiar, Shri
Ramnath Goenka. Shri Jaspat Roy
Kapoor, Shri B. L. Sondhi, Shri
Prabhu Dayal Himatsingka, Shri

_and Control) Bill 1806

Tribhuvan Narayan Singh, Shri R.
Venkataraman, the hon. Shri C. D.
Deshmukh, Shri Dattatraya
Parashuram Karmarkar and the
mover. with instructions to report
by the 17th September 1951.”

The House will remember that this
Bill was committed to a Select Com-
mittee in 1949. The Select Committee
made its report to the House 1n
February 1950. From that point of
view, this Bill happens to be perhaps
the most ancient one in this House.

The Minister of Law (Dr.
Ambedkar): Not more ancient than
the Hindu Code.

Shri Alexander (Travancore-Cochin):
The notice of introduction of this Bill
was received by us only yesternight
and Members had not had the time to
look into it.

Mr. Deputy-Speaker: It has been in
the agenda just somewhere below for
a number of days. N#tice of this
motion was given only yesterday. The
hon. Minister evidently finds that after
such a long interval, it is necessary
that the Bill must be looked Into once
more. Therefore I waived notice.

Shri Mahtab: The original Bill as
was introduced in 1949 was completely
changed by the Select Committee,
which submitted its report in February
1950. The whole structure of the Bill
was completely changed. For some
reason or other that report of the
Select Committee was not brought
before the House for a number of
months. Subsequently the Planning
Commission came into being and they
also applied their mind to the private
sector of industry as well. Hon. Mem-
bers would have read the report of the
Planning Commission on this subject as
well as the opinion expressed by Gov-
ernment. Now controlled economy has
been accepted as a feature of our plan.
Therefore, whatever law we may have
to pass in that connection must be
within that scope.

Now the Bill as it emerged out of the
Select Committee does not fit in with
the scheme which has been put forth
by the Planning Commission. We tried
our utmost to fit the Bill as it was
originally introduced in Parliament in
1949 with the plan of the Planning
Commission. While doing so we found
out that a large number of amend-
ments would have to be made. When
the notice of this Bill was given, there
were two alternative courses open to
Government. One was to straightway
place the report of the Select Com-
mittee and move a number of amend-
ments which Government considered
necessary and ask the House to con-
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sider the report of the Select Com-
mittee along with the amendments
moved. The other alternative was._in
view of the largeness of the number of
amendments, to recommit it to another
Select Committee and to discuss the
pros and cons of those amendments
and to come to a certain agreed con-
clusion. so that the House will have an
opportunity of knowing the considered
views of the Select Committee and also
coming to a aquick decision.

Since there is much pressure on time
at the present moment the intention of
Government is to have this Bill accept-
ed by the House as quickly as possible.
The House will remember that the
Prime Minister has on more than one
occasion expressed his great concern
over this Bill and he attaches consider-
able importance to this measure. It is
therefore in the fitness of things that
the Bill should be passed this session.
as it is proposed by Government, after
discussion.

I need not at this stage go into the
amendments which Government want
to propose to the report of the Select
Committee. I did not, therefore. think
it worthwhile to give notice of the
amendments. I would on this occasion
simply request the House to accept this
proposal so that the Select Committee
newly constituted may go into those
amendments along with the report of
the Select Committee, so that they may
be able to report to the House by the
17th of September.

I should however like to say that
besides the Members of the Select Com-
mittee I have thought that some other
Members who are interested in this
measure may also be informally invit-
ed to attend the meetings of the Com-
mittee. so that we may put our heads
together and find out the best solution.
I have included in the Select Com-
mittee Shri C. D. Deshmukh. our
Finance Minister, for the definite pur-
pose of associating the Planning Com-
mission in the discussion right from the
beginning so that we may know their
views also.

I need not say anything more. I
humbly request the House to pass this
measure without much discussion.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
development and regulation of cer-
tain industries, as reported by the
Select Committee, be recommitted
to a Select Committee consisting of’
Shri Hari Vishnu Kamath, Shri
Khandubhai K. Desai, Shri Arun
Chandra Guha, Pandit Thakur Das
Bhargava. Prof. K. T. Shah, Shri
R. K. Sidhva, Dr. Panjabrao

and Control) Bill 1898

Shamrao Deshmukh, Shri T. A.
Ramalingam Chettiar, Shri
Ramnath Goenka, Shri Jaspat Roy
Kapoor, Shri B. L. Sondhi, Shri
Prabhu Dayal Himatsingka, Shri
Tribhuvan Narayan Singh, Shri R.
Venkataraman, the hon. Shri C. D.
Deshmukh, Shri Dattatraya
Parashuram Karmagkar and the
mover, with instructions. to report
by the 17th Septembér 1951.”

I have received notice of an amend-
ment by Shri A. C. Guha that the Bill
be circulated for eliciting opinion
thereon. What in his attitude?

Shri A. C. Guha (West Bengal): I
would like to explain my position.

Mr. Deputy-Speaker: There is no
question of that. Does he want to

. move his motion or not?

Shri A. C. Guha: With a short speech
I would like.........

Shri Kamath (Madhya Pradesh): On
a point of clarification. The other day
the Prime Minister stated that the
Hindu Code Bill would be taken up on
the 10th irrespective of any other
business......... . -

Mr. Deputy-Speaker: There is no
good going into those matters. (An
Hon. Member: On a point of informa-
tion......... ) No information please. In
the midst of a motion which has been
made it is not right to interrupt the
business by some extraneous matters.

Shri Kamath: But this Select Com-
mittee is to report by the 17th. Then
will not the Hindu Code Bill be
interrupted?

Mr. Deputy-Speaker: This is the
motion. Let us not go into other details.

Shri Goenka (Madras): I would like
the hon. Minister to tell us the salient
features of the changes which the Gov-
ernment wish to propose on the Select
Committee Report which was already
presented to the House. Hé only said
that to fit it in with the plan of the
Planning Commission they are refer-
ring this Bill back to the Select Com-
mittee. I would like him to tell the
House now as to how their mind is
working in regard to the Select Com-
mittee’s Report and in what material
particulars they would like the Report
to be changed, and what is being
remitted to the present Select Com-
mittee. We have heard nothing as to
the reasons in regard to the particular
matters concerned that have made
them to refer this Bill back to the
Select Committee. Therefore I would
request the hon. Minister to enlighten
the House in regard to the working of
the mind of the Government in this
respect.
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Mr. Deputy-Speaker: I understood
him to mean that he would like to
stand by the Bill as opposed to the
recommendations of the Select Com-
mittee. That is what he gave.

Shri Mahtab: 1 think there is an
amendment. I will listen to what goes
.on and speak at the end.

Mr. Deputy-Speaker: Possibly the
debate might be avoided if the hon.
Minister came forward with his own
suggestions.

Shri Mahtab: I am thankful to you
for suggesting that I should take .the
House into confidence 'in regard to the
working of the mind of the Govern-
ment in this matter. The original Bill
did not contemplate the Central
Industries Board as was evolved by the
Select Committee later on. The
original Bill contemplated that the
Government themselves would issue
licences whenever any new industry
came into being. The power was vest-
ed with the Government to take over
any industry when the necessity arose.
That was the original conception. The
Select- Committee introduced many
changes. First of all they introduced
the Central Industries Board. The
power of issuing licences vested with
this 'Board but the power of appeal
vested with Government. If any party
was dissatisfied with the decision of
the Central Industries Board, then an
appeal lay with the Government. Then.
with regard to the taking over of
industries also. a number of conditions
were laid down before any such step
could be taken. So these are all new
provisions and they completely changed
the character of the original Bill.

So far as the plan of the Planning
Commission goes, after prolonged dis-
cussion with the Planning Commission
Government have come to this conclu-
sion that there is no necessity for the
introduction of the scheme of the Cen-
tral Industries Board. But at the same
time there is necessity for introducing
Development Courcils with regard to
each category of industries. The
Planning Commission drew pointed
attention to the fact that as the running
and development. of the industries
would to a very great extent be by
private enterprise, the aim should be to
adapt private enterprise to the needs
of the development of the country. It
has to be ensured that private industry
is efficient, with emphasis on pro-
ductivity and that it is so conducted
that it rheets social needs adequately
and avoids misdirection of national
resources and exploitation and gene-
rally fits into the scheme of national

»
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planning. It was pointed out that at
present there is no machinery to en-
able private industry as such to play
its part as envisaged above, and the
development and regulation of indus-
tries has therefore to be considered,
not so much from the point of view of
how Government should exercise cer-
tain powers in relation to industry, as
of the kind of machinery which can
work from within each industry and
help to bring about steady improve-
ment in the industry. The machinery
suggested by the Planning Commission
is the establishment of Development
Councils for each industry or a group
of allied industries. The constitution
and functions of the Development
Council have been given in the Govern-
ment amendment No. 3 of which I did
not give notice because I thought this
could better be discussed in the Select
Committee first. The Development
Councils, according to the amendment,
will consist of persons representing the
employers and workers and those hav-
ing special knowledge of the technical
and other aspects. Provision has also
been made to levy a cess on industry
to keep the Development Councils
going, for the purpose of promoting
scientific research. improvement in
design, training, etc. The amendment
which Government will propose gives
a statutory status to these Develop-
ment Councils. They can sue and be
sued against. It gives them more or
less a statutory status to hawe full
power for the purpose of effecting
improvements in the industry itself.
Whenever any particular unit of an
industry is found by the Development
Council as not abiding by the condi-
tions imposed upon it, or not abiding
by the instructions issued to that unit
then, and then alone. they will tender
advice to the Government that such a
unit might be taken over or some
arrangement may be made to effect a
change in the management there. Now,
practically in the present scheme Gov-
ernment do not visualize any adminis-
trative interference in the industries,
but certainly they visualize some
internal machinery which will look
after the day-to-day working of these
industries and bring about changes
internally so that ultimately all these
industries in the private sector will
serve a social purpose and will fit in
with the plan of the country as a
whole. That is the whole object and
that is the main difference. In view of
the formation of these Development
Councils the original idea of having
a Central Board of Industries has been
eliminated. because it will have no
purpose to serve in those circumstances.
But there will be a Central Advisory
Council in order generally to advise
the Government with regard to all
industries but they will have nothing to
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do with the issuing of licenses or taking
over of industries. That will be a sort
of a General Advisory Council for the
Government. But so far as the running
of industries is concerned. and so far
as measures taken for bringing the
private sector industries into a common
plan the Development Councils will
there to regulate the working of the
industries internally and as I have
already stated they will consist of
representatives of the industries, the
reptesentatives of labour and techni-
cians also and the intention further is
with the help of these Development
Councils to build up certain personnel
who will be competent to run Govern-
ment industries also. These Develop-
ment Councils when they go on for
years continuously looking  after
industries, certainly they will produce
certain personnel who will be com-
petent to take charge of industries
whenever necessary or to run Govern-
ment industries also when they are put
in charge of them. This is the whole
conception.

10 AM.

Shri S. N. Das (Bihar): May I refer
to rule 80'of the Rules of Procedure
and Conduct of Business in Parliament?

Clause (b) of Rule 80 reads as
follows:—

“(b) that the Bill as reported by
the Select Committee be re-com-
mitted either—

(i) without limitation. or

(ii) with respect to particular
clauses or amendments only, or

(iii) with instructions to the
Select Committee to ‘make some
particular or an additional pro-
vision in the Bill; or etc.”

I want to know what are those parti-
cular clauses or what are those amend-
;lnents. All that should be mentioned

ere,

_ Mr. Deputy-Speaker: That is without
limitation.

Shri S. N. Das: Does the hon. Minis-
ter want the Bill to be recommitted
without limitation or with respect to
certain amendments or considerations
to the Committee to make an addi-
tional provision?

Mr. Deputy-Speaker: The hon. Minis-
ter wanted to take advantage of sub-
clause (ii) of clause (b). On the other
hand this is a motion without any
limitation regarding the subject matter
of the clause and therefore this comes
under sub-clause (i) of clause (b). It
is quite in order.
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Shri Goenka: Under rule 80 (1) (b)
(iii) it can only be submitted to the
sense of the Committee which consider-
ed.the original Bill and not to another
Select Comimittee. I find that there are
new Members in the Select Committee
and the Select Committee has been
changed.

Shri Sidhva (Madhya Pradesh):
This has not been the same Committee?

Shri Goenka: It has therefore to be
referred back to the Select Committee
which considered the Bill in the first
instance according to the rules. I find
the names of Members who were not
there in the first instance when they
considered the Bill and therefore, I feel
that this Bill cannot be referred and if
it is going to be re-referred to the
Select Committee, it must be referred
to the very committee which had con-
sidered the Bill in the first instance.

Mr. Deputy-Speaker: There is nothing
in the rules specifically to lay down
that it shall be referred to the same
Select Committee. That word is not
used.

Shri Goenka: The words are “to the
Select Committee”.

Mr. Deputy-Speaker: I know. I have
understood the ‘point of order raised
by the hon. Member, but whatever
interpretation there might be, there has
been a continuous practice of allowing
a Select Committee to be reconstituted.
In the original Assembly itself on the
19th February 1926 when the Hindu
Religious and Charitable Trusts Bill
was discussed a point of order was
raised by one Mr. Kumar Ganganand
Sinha on "the same lines, namely can
the House recommit this measure to
another Select Committee, or should it
refer it to the same Select Committee.
The President replied that the House
had the power to reconstitute a Select
Committee and recommit the Bill to it.
The rules then in existence are not
difterent from the rules that are now in
practice. Now the House has always
got a right to send it to some other
Select Committee. A different purpose
-would not be served if the Government
thinks in view of changed circum-
stances or in view of the recommenda-
tions of the Planning Commission some
other proposals will be better. There
is no good asking the same people to -
decide once again a certain issue and
if the same thing is recommended to
the House once again, there will not
be any advantage gained. Under these
circumstances, I do not see any point
in this point of order.

Shrimati Durgabai (Madras): May I
also submit that if the Bill is referred
to the same Select Committee, the very
purpose of recommitting to another

R
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[Shrimati Durgabai]

Select Committee will be defeated?
Therefore I think a different Select
Committee should be had.

Mr. Deputy-Speaker: The matter is
already over. I have decided against
the point of order.

Shri Shiv Charan Lal (Uttar
Pradesh): I raise a point of order and
it is this. When a Bill is referred to a
Select Committee, the Government puts
before the House a definite Bill which
the Government wants to sponsor. But
here is a Bill which the Government
itself says does not fit in with the
Commission’s report. I do not know
what the Government intends to do. If
Government thinks that the Bill which
was put forward before and which was
referred to the Select Committee does
not fit in with the Commission’s report,
then they should bring in a new Bill
which will fit in with the Commission’s
report and then ask the Hcuse to put it
before the Select Committee. If the
Government itself does not agree to the
Bill, then it is no use putting it before
the Séiect Committee.

Mr. Deputy-Speaker: It is one thing
to say that no useful purpose will bhe
served in reconstituting the Select
Committee and another thing-to say
that this House has no right and that
no such motion can be moved. The
hon. Minister stated that such changes
as are envisaged—some of the indica-
tions have been given just now—in
accordance with the recommendations
of the Planning Commission can fit into
this framework. If the hon. Minister
wishes to introduce a new thing
altogether which was not originally
contemplated at the time of considera-
tion. then it will be outside the scope
and he would certainly be well advised
to withdraw it but when the previous
Select Commijttee itself made a recom-
mendation that a licensing Board may
be constituted for various purposes. In
its place the hon. Minister feels as
suggested by the Planning Commission,
that some industrial councils may be
conséituted which will have not merely
"the power to license, which is not so
important in his view and in the view
of the Planning Commission but to
increase production from within and
advise Goverament. This is only an-
other method of securing a greater
benefit within the ambit of the frame-
work or within the framework of the
Bill as originally introduced. I do not
therefore find any force in this point
of order. The hon. Minister has given

..sufficient indications. It is for the
-Beject Committee to accept or not to
accept. Government is one of the
Members of the Select Committee.
’3
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An Hon. Member: I find that un-
fortunately under the rules the hon.
Minister’s motion is out of order.

Mr. Deputy-Speaker: The rule says:
“After the presentation of the final
report of a Select Committee on a Bill.
the member in charge may move etc.”
Then I come to clause (2) which reads:
“If a member in charge moves that the
Bill be taken into consideration any
member may move as an amendment
that the Bill be recommitted or be
circulated or re-circulated etc.” Un-
fortunately the hon. Minister has now
moved that it may be recommitted and
hence no further amendment can be
moved. That is expressly the meaning
of the rules. I do not think that the
hon. Member would press his motion.
which is apparently against the rules
and ask me to stretch a point in his
favour. I do not think any purpose
will be served.

Shri A. C. Guha: In fact I gave notice
of this motion even before the Gov-
ernment motion was received and 1
hope you will allow me some time to
speak a few words.........

Mr. Deputy-Speaker: N.

Shri A. C. Guha: It is altogether a
new Bill which requires some discus-
sion in this House before it goes to
another Select Committee. I welcome
the suggestion that the Bill should be
re-committed to another Select Com-

mittee and not to the old Select Com-
mittee.

Mr. Deputy-Speaker: This takes me
to another point which it is necessary
for me to refer. I am not going to
allow a general discussion on the Bill
at this stage. There was a general
discussion already and the principles
of the Bill have been accepted and the
Bill was sent to the Select Committee
for such changes as the Select Com-
mittee  might - consider necessary.
Therefore, once again going into the
objects and principles of the Bill is out
of order. The scope for discussion is-
limited on this motion for re-committal
to a Select Committee which is
a different Select Committee. Whether
that is necessary or not, that is the
only question. The general objects of
the Bill cannot be discussed here. So
far as Mr. A. C. Guha or any other
Member whose name appears in the
list of Members for the Select Com-
mittee is concerned, it has been the
practice for a long time now that they
ought not to be allowed to take part
in the debate. Any other hon. Mem-
bers can speak on the limited scope of
the further discussian in the Select
Committee as envisaged by the hon.
Minister. I hope it would not take a
long time,
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Shri Harihar Nath Shastri (Uttar
Pradesh): When the hon. Minister
made his first observations regarding
the recommittal of the Bill to another
Select Comntittee, I was inclined to
oppose the motion. The reason for
my contemplated opposition was that.
in my opininn, the motion amounted to
delaying still further a question af
urgent national importance that has
a'ready been unduly delayed. I
would like to take this opportunity to
refer to the faet that it was in the year
1949. as has been stated by the hon.
Minister, that the Bill was originally
placed before this House. Prior to
that, the Government of India came
out with their declaration of industrial
policy. As a matter of fact. it was with
a view to implement that industrial
policy that this Bill was prepared and
placed before this House. The Select
Committee to which this Bill was
referred took about a year’s time after
which the reoort of the Select Com-
mittee was placed before the House.
Of course. no discussions took place
thereon. But, when the report of the
Select Committee came, it simply
astounded a large section of this House
and the people of this country because
the report of the Select Committee. if
I may say so. was to a large extent in
contradiction of the aims and obiects
as defined in the original Bill. and also
against the policy enunciated in the
vear 1948 when the Government
declared their industrial policy. That
industrial policy was the same as has
been enunciated by the Planning Com-
mission. It was a policy of controlled
economy and it was in that spirit that
the Bill was prepared. But. the Select
Committee made drastic changes
against the spirit of the original Bill
and the declaration pf the Government.
At that time. there was a feeling among
a large section of the Members that
when the Bill comes up for discussion.
it may undergo -radical change as a
result of amendments that may bhe
moved in this House. But, since then.
the question has been delayed from
time to time. It was placed on the
agenda papers of this House from time
to time abqut half a dozen times: but
it never came up. A serious impres-
sion in the country was that the Gov-
ernment have gone back upon their
policy of controlled economy and that
they want_the country to stick to the
old policy of capitalist economy. When
this matter was placed before the
House in the present session. some of
us were thinking of moving necessarv
amendments with' a view to improve

the Bill and bring it in line with the |

ariginal Bill. This morning a new
motion was brought before the House
by the.hon. Minister and I was inclined
to oppose it. as I said. because, my
feeling was that it would again delay
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matters and there may be no chance of
discussing it in the present Parliament.
But, the subsequent explanation  that
the hon. Minister has given has caused
a sigh of relief and in pursuance of the
direction that you have given us, 1
would at this moment conclude only
by hoping that the new Select Com-
mittee would so re-shape the Bill that
it comes in line with the original
motion and also in line with the policy
of the Government of India as defined
in 1948 and as reiferated by the
Planning Commission.

S R fag - ST AEeT,
¥ 57 T¥q@ FT @udT F & fou
g1 g § 1 T 9 fou i 7 qwwman
g f5 os a1¢ (Board) s = ame-
i srard= & s =1 W &
qFar a1, I§ F1 faead SaOwHE
sifaea(Development Councils)
N § s =<9 (Industries) ¥
ary Wt ST A ST gRay ) faar
ety eqs (Schedule) # & g€ &
I9 | AR AW &Y aHqeT T TeE-
I W I E AR AW A wefgue
qifest (industrial policy) v =
aEr & 1 s A g ag sefeae
arferlt T O s fwa R 1 Y ww
a7 fF 59 A F I AR F9 9T
gar fir 98 &1 OF TSR ¥ W AW
FLAF | @ fod & a8 wwe §
fr ag st o= Fifes § FH fF
TR Y A § T aeEe ST
& fr wefiggs @ (Industrial
Board) ¥ awm Fewiw Fifee T
W T 3 foy, g9 AW
g7 (group of inJustries)®
fodt, a8 TR & O ft suraTs=sT
T T A & gryr Y SATRT A= e

oF a1 AR 5w Fasfas F § w5
e § g AR § [ aras fafex
aTew 7 g qarr {5 Sowe HfdeT
F s foAaw (representa-
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[ ez fig]

tion) fa¥m ag ¥ (labour)
HR T &1 faS | @ PR AT A
WY § f% 78 e gaE (plan-
ned economy) ¥ ¥=T & @ ¥
fe w1 (fitin) | @ =@ F fog
F&0 § f5 F~gwu8 (consumers)
T T IE ¥ < FORRTT & | R
WHFIMEE SN T #AfEs (raw
material) 159 (produce) FI &
S F1 N foNRm @ AR T @ |

frge ¥ dR ) T8 F TR &,

IAH IR A AW F G FA A
& 9 %7 foiR=Tw W 3o & 9=
& e FEm ael &1 0 AT ¥
TR (sugar) F TEEY §, 1 AR
1 IR gl == § o & a=<
FRFR 1 & T HEEe Ngw
A §, I F1 Y 7@ N 9T T AT
e ST fF arer =vo gorg T
[E T OF FH A TV F (A
299 1 g FarT 9gT 5 e saw
¥ 7WIT §, 37 seved (interests)
% fooely 29T &, Y 98 1% 4% @
& 2, afew g A ) & 79 S
fr 7= W w1 == (inten-
tion) § = ¥ FAX T W AT
) I FogRE AR T FAfae ¥
e (producers) #t #f foR=Tw
fam ar 7Y, fFT v F T ~=w
Rarwfod 7 agm g 5 e
T i T e # aes
a9 arf § 5 5 IR A o=
fear 9 &t 3@ A Gar FEAT TUhEF
A S F3F FHA (select com-
mittee) ffezge (reconsti-
tute) AT HE AN aq =
s g FRw A ) oam
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(English translation of the above

speech)

Ch. Ranmbir Singh (Pumjab): Sir, I
rise to support this motion. It is
because I feel that as compared to a
Board, which might consist of three
Members or more, development councils
would be doing more justice to the
industries. The schedule includes
practically all the industries of our
country and it also indicates our indus-
trial policy. The Board that might be
formed would be a very important
adjunct of the industrial palicy of our
country. It is possible that that Board
might not have enough time to attend
to each category of industries. Hence
1 feel that the development councils,
which the Government proposes to set
up—the Government desires that there
should be a development council for
each industry or group of industries in
place of an Industrial Board—would
prove more beneficial to the Industry
and would be more in the interests of
the country.

I would like to submit one thing
more in this connection and it is that
the hon. Minister told us that ethe °
development councils would be having
representatives of labour and jndustry.
But, if you want that this sej-up should
fit in completely with planned economy.
it is essentjal that consumers should
also have their representative on the
Board and along with it, those who
produce raw materials should also be
represented thereon. For instance,
take the textile industry. The repre-
sentation of cotton-growers in the
council of this industry is as important
and esgential as that of the mill-owners
and mill-workers. Similar is the case
with the sugar industry or other
industries where raw material is pro-
duced by the cultivators. It is equally
necessary to have the representatives
of the cultivators on the Board. As
Dr. Deshmukh wanted to point out to
the House today through an adjourn-
ment motion, there is a growing clash
between the interests of one section
and the other. He did not say any-
thing new in it but it is certainly a fact.
I do not know what the Government’s
intention is. whether they would afford
representation to the consumers and
producers of raw materials or not? But
with a view to do justice to everybody.
I want that if the Government have
not thought of giving representation
to those people as yet, it should do it
now. I also resuest that this point
should be fully considered in the Select
Committee that is going to be recon-
stituted.

Shri Barman (West Bengal): I was
about to stress a certain point which I
now find has already been mentioned
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by my hon. friend Ch. Ranbir Singh.
So I will not take up the time of the
House by repeating that point, namely
that there should be representation of
all interested in the development of
industries, including the consumers.

I would only like to add that our
government is anxious to give as much
of .self-determination or self-govern-
ment to the several industries that
exist in our country. The hon. Minis-
ter has said that Government propose
to set up Development Councils by
wneans of this present Bill in place of
the Central Industrial Board. I am not
opposed to that. But it is a contentious
matter whether such industries should
be under the absolute control of the
Government or whether there should
be some sort of regulation only and
the different industries should be
allowed to develop on their own lines.
One point of view may be that a
Central Development Board to control
all matters connected with industries
in our country where industrial
development has been lopsided, would
be better. The other view is whether
the machinery that we have at present,
having no experience about the
industries in the practical field, will be
quite competent to deal with such vast
fields of industries. That is a debat-

able point and it may be felt that from .

that point of view. it is better to leave
industries to govern their own flelds,
with at the same fime, a national out-
look in all their activities. Therefore,
I would not oppose the suggestion of
regulation of the industries, instead of
their control by the Government.

As my hon. friend Ch. Ranbir Singh
has said I am also much concerned to
see that Government, when they are
quite cognisant of the importance of
industries regulating and controlling
their own affairs, should give primary
producers and consumers adequate
representation on the Development
Councils. They have recognised the
importance of labour and it is proposed
to give them representation on the
Development Councils. But I do not
find from the statement of the hon.
Minister that there has been sufficient
recognition of the other two factors
also which are no less important for
the proper development of industries
in our country, namely the producers
cf raw materials and the consumers.
I would request the hon. Minister to
give some thought to this matter also.
It is human nature to look to one’s own
interest first and so the industries when
deciding things in the Development
Councils will think of their own

- interests first, the interests of the
industries. The representatives of
labour will look to the interests of
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labour, but who is there to safeguard
the interests of the producers of the
raw materials and the consumers?

Shri Harihar Nath Shastri: Labour
is also a consumer. '

Shri Barman: Yes, but only part of
the general consumers. The consumers
on whose economic health the develop-
ment of all our industries depend have
not been given any representation on
the Development Councils. In my
opinion there should be the @onsumers’
representatives and also the repre-
sentatives of the producers of raw
materials on these councils. This does
not affect the interests of the other
two parties. that is to say, labour and
the industrialists.

The other points I will not touch
upon as you. Sir. have ruled them out.
I would only say that industries should
be so developed in our country that
they serve the best and meet interests
of the country and in the most eco-
nomic way. Now that the Central
Industrial Board is to be dropped I
hope the Councils that will be set up
now . will fulfil the same purpose for
which that Board was set up. namely.
to see that there is proper distribution
of the industries throughout the
country and that these industries are
developed in the most economic way.

With these words, Sir, I support the
Motion. .

T TeerEw Ty 0 ST
e, 59 faias & T § AT A
TF 919 AT ARATE | @ S
frdrs wag # Sufeaa fvam omar &Y
FEATEF ABed & fqu § ag st
g B § o g g St & ok
N R AR FAE ok a7
g X § S aw A aad faen
I o7 TEaTET TERT TR TR &
fir T2 fordas 99 F 99 ¥ omw A& 8,
WH TG g8 et § 9@ W fagaw
1 AS § AR T FEY W W
i e wR?

[Babu Ramnarayan Singh (Bihar):
Sir, I want to know one thing from you
in connection with this Bill. When a
Bill is introduced in the House, the
mover of the Bill thinks that it is per-

fect in all respects. It is for others
who examine and modify it to point -
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[Babu Ramnarayan Singh}

out its defects. But when the mover
himself admits that the Bill does not
come up to his wishes and that it con-
tains many defects, of what value is
such a Bill and why should the Parlia-
ment at all consider it?]

Shri R. K. Chaudhuri (Assam): The
hon. Minister will please answer this
question.

Shri Hari Nath Shastri: He will
do so in the end.
[Ny TR oy c § Sareer
R ¥ I8 W/E |

[Babu Ramnarayan Singh: I am ask-
ing Mr. Deputy-Speaker.]

Mr. Deputy-Speaker: I have not been
able to follow the hon. Member fully.

Babu Ramnarayan Singh: I shall
speak in English. Sir, when a Bill is
submitted to the House, so far as tae
Mover of the Bill is concerned, it is
perfectly all right. It is for the House
and the Members of the Select Com-
mittee to examine it and to modify it
wherever they think it necessary to do
so. But when the Bill is brought in
which even according to the Mover is
defective, of what value is that Bill and

how is the House to proceed with such
a Bill?

Mr. Deputy-Speaker: According to
the hon. Minister the Bill as it was
originally placed before the House was
not defective. But he takes exception
to certain provisions that have been
recommended to be made in it now
by the Select Committee. Therefore
he wants another Select Committee to
look into this. The Select Committee
has suggested modifications relating to
Advisory Councils and the Central
Industries Board. It wants the Cen-
tral Industries Board which will be
assigned the function of granting or
refusing licences under this Act. The
hon. Minister did not want to come to
decisions on his own. but wants another
Select Committee to examine the
points. It is not as if he has put before
the House something in which he has
1o confidence or in which he does not
himself trust. He wants an oppor-
tunity to be given to another Select
Committee to go into the matter.

Shri  Shiv Charan Lal (Uttar
Pradesh): But there are certain defects
in the Commission’s Report and there-
fore the Bill has to be redrafted now.

Mr. Deputy-Speaker: Assuming that
it is so and that after the Bill has been
‘before the House here and there, some
modifications are suggested by the
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Planning Commission, is it not open to
Government to modify it? Instead of
modifying it by amendments here and
there, the hon. Minister wants a select
committee to examine the recommenda-
tions made and if the committee does
not find that the recommendations are
in the best interests of the country,
these recommendations will be dropped.
It is only for the purpose of getting
an opportunity of discussing the ques-
tions across the table that this sugges-
tion is made. Instead of rushing with
the measure. as he could have done.
the hon. Minister has given another
opportunity to the Select Committee to
go into the matter in view of the alter-
ed circumstances, and this should be
welcomed and not criticised.

=t GHe QAo J|E :  IUTEAW
wgra, et & Fgraq § 3T e
e 9@ 1 3 ¥ G oady, e

T A OF &G TEAT GFLTG 1. T
R¥C F AT FFL T quAT AT
fifs ® W F, Ig GwT T I
ATAWFAT AZGA g2 F 39 IHC FT
N faw dag T A7 STAT AF AT
Irenfr faw & foq @@ s
frgor Il @9 I F AT TR
Tq I F A @A §C 99 g9
&R 7 78 fa= Sufeqa faar a1 i
9@ &7 1’4o ¥ §6g 1 95 d5% g 3w
gag oz Ao A=dF q@ 9gw
T Frawr Y 1 F @R A A
af Frenfirs famre & araw 7 g §
IqF qafaw s F@ F for T
fas # Teg & oeg @ frar ST
forr @it ® stanfrs fasig & awg
# feoraredt &, R ¥ qUAATE (5§ ¥
it gt 41 3@ F w4 feoTedr §,
F Y T T T AT FL @ 4 o 7w
gaR @R W e a1 g F
gmA  faarag gafeag U F W@
qE FOAN HX Iq@F HIER
gawit F1 frror 00 SfFa T Arew
wi R o Frwl YAk R &
TaT 3 nfad g1 X R 7 39
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) IT gHT ST FAT fREY WY w9
H HThea A& W | e g A
T § fr o fig § corfan wHdEE
(Planning Commission) #I f7q-
forr g€ & confier e F g ETT
difgq Aifa A aA qa@E @@,
2 1 ASTE FT #AS FW FC AT {A
& @ A Y AOAE A fawE
# o feafa & 9@ # 2@ gU I A
7g rfea awe fF oF OX wIA W
gee § o & g 3 ¥ A= W
JAW § [qAEE qAS E g, 99 H
fraifra dn & <o o1 9% 91 99 B
oM ¥ fou 91§ oF WA wTEW AT
A | TS W A W AERT ®
T Wgu A g § R /A
& af v oM I AT § @&
Y TN ITAT § AR A AR FY
Iy g 5 et favm & v
& g 7 fam oifa A A g,
I gHe I § J@ g AEA ) 39
T # 99 AAfT F o=wTE AT 4L F
N § ST WAl gy ST,
goifs ¥ 98 & 9 § T8 g
faa g, 3fF @t g9 ot Afd
F@ER 7 g @R I f fafa A
T @ F AT A ¢, & e Al
FZree @arr (controlled eco-
nomy) %t 3@ Aifq w1 avH @ Y
oA wEE Ay qATEE S §
fF 2q faw ) 9 @@ 9@ 1 S
fow srar AR @ Sufew §, 99 fas
- IS Y AT, A 9 A A A
w<ar § fF e &Y g & sy
frfrd e dm S g d @

Ut w7 397 3 & o @fERw &,

93 FT G A griT AR W faw F
fadwe $34 (Select Committee)
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7 a7 afEws foar &, 3 ofeyw o
&Y 9orE & fod ALY a1, 95 afika ST ey
¥ famw a1 ang =iy &Y word
F o daFar At zaled o w9
AR AT HAY 7 39 9@ FY ISE@r
g 5 o faw gar e § 3w FuaY
q AT AT A TR FH F R Iu-
TRANE I g aga ¥ ofcad
FAE AW faw F gy i Afyre
1 9 el i & 9 o wp d g
H [T 91T | A ¥ Feafw & A
wor ¥ fod g 3Ifa § feaw ¥ =
I w9 A S ¥ g &
g, S A ATTETAT W AT A
& AT ¥ AT I A ¥ g &
g o aR IAw Frgan w3 qww
FEW AT A IT FT S FEEFT
# fasame @ &) o g3 2e0 f
TR ¥ fa F swaereds §

TF AW W # T ¥ qvaT §F w7
ST 7g 7% § % gt sttt R
HATHETCHY WeR AR g4I 7 Arasqar
éﬁtaﬁg'ﬁ%%&wﬁawqﬁ-
faiw 1 sTaEFaT §, W7 a7 o =0
g e s it senfaw wem §
I Y, A F AGAW Y Y aarfus
AAFTN § | T wmi oaw ¥
W o= #1 31 & oY Shfre feer
IR IW F Friwr & o g
Sufeqa §, 99 #) = LU
iﬁwmrmmiaﬁ{wmaﬁg,
wafed & aEdT TN Y sre FeT
TN 5 @ o F 6t e @
=1fed it frad it $wewt (factors)
W I ¥ e A AR @y & 9w
T FT W 9T & G AR zafoq
# I FEW F 9@ oaw 59 fa F
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. To T a1 ]
. S ¥ FEHAAT FT a7 STE o qHA
Iq N S I R FET AAA

T A AR Fg F H GH F&M0
fF ot oY fae goR ame § 99
st o wog faw g genfea
IEF A gE AU F 9 &
fod 9 fafg <& o€ & a8 90 T
A T | 99 aXwR Rl 3
JUNT FT YT AT gT F ARG
1 a8 AT T GHAT § AT F AT
FE & A< 98 JqHT AW F ¥ o
NEF O AT TG Far gfaT
qaET 34 Fe 3 R 9w Ay g
M F I8 F@R 9 K f5e =R
FAM 1§ awgar g 6 A ¥ qwen
#F o qER #r Y e A g,
I A G @ gC qg a0 @
fr aeF F fadiy arfare fremt anfed
fr o ag FTRae awa w & feg &
for ' ¥ ¥ faa & folt @g SawT &1
A9E T F A IR F AR T TR |
g Teaw § Y fam & ® T
el T T B FIA a4 F ATAEHAT
7t e & o 7 o spofes §
foag SaW JoM S foif foa qaT 4Y
FamET g, o Iwtwe difew
(technical knowledge)®t sma-
T g, 99 d for W o & 9=
TR AT AT FT A0, TG Av
Iy A A awaE feafa § 98 F W
sffra a1 @g faw g e
TN g, STHIR T F fgm A
FqET G99 AT W | ufRee
I 9% > Fg AT 5 ogw A
EATET A FATST BT &Y A FHATST AT
frETI s IFA W 4 N7 fad,
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& wwATlag @99 # A% & fod
faar auTsiE<or F AR A gEU I
T & gfem ¥ SR I/ A owEr
HFRET &7 § I 59 I9F TN &,
g T T A FTSATE s 1 o
T & f5 wafe faEw a1 que faaw
THIT g Hraw o § o W ¥
FATST AR HY &Y, o F woeawy fafa
F2rw a1 frafsa sgaea § a8 3%
g ¥ TE T § o wmfed gfar
¥ four 9 srpwa < o i =l
fadrr a7 awg fa2iw & gra & SavT =9
T § U T Feam  IaAT A€ @
aFar € foaar 5 39 w1 FESw
A A 7 FFAT € | TAT THAX Y 1348
¥ gw afas ¥ afww savn 1 afw
fodiy # grai 7 @A §, ag wfeA @
§ | 9w fae #7 gEfed WY wm ST
g 5 a8 sfawre sfas ¥ afos /@R
¥ o & @ AN afaw A sfas W
T YA & A § AT A1fed AR I
IAW Y e & eg famm Foredt whrae
F far 99 & 99 oW & foF a8
IEQ quA q AfFR F FTF )
FufaffrFsrR & Sua @A
T ERY 5 #Y ¥ S g6 Ay
firg R woTaT T | Tafed § gafaw
gaam § ™ fas @ R fadwe
TR FgR e @ -y |
T 1A A I A @ g 5 faw
1 78 ®9 7 Ifeaa wR g ¥ g
gra aifa afs @iff awe ek
FIOR G AR FATHTT FT H A
TN FW TG A | TF A9 g/ AR
Fet 8, wafa ol ag S A e
Tt &, @ o F 4y 7 fe A @
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grar f5 guiwr & @ & TR
# faae agg a¥1 AT IR WA
@A AR ag qEnfaar [ F AW |
AR T AEfaaT 3 A A ¥ gy
ot A €, 98 9T I ¥ =T
it § 1 fRR S F swmar § o)
¥ FEN fFogR AwEw w9
TERE AR [ favae wNe W faw
Foaq A am T W@ I F
e W W AW F U e &
fs S| 9= &99 @ % wF feafa
Aifc a9 & fagg § @ ok qwwr

& fo TeaTETE g1 IY 9% T N
¥ fod U W F1 3@ FEA &
T FAA FI, MG o Y SToq AR
affrm ot ) wafg ¥ s feafy

F PR @ ¥ a=w w1

(English translation of the above
speech)

Shri S. N.-Das (Bihar): Sir, there is
a proverb in Hindi which means that
a thing which comes late is always
better. So, let it be late, but I must
say the Government has chosen the
right course. In 1948, when the Gov-
ernment declared its .industrial policy,
it was felt that some such Bill should
be brought forward in Parliament and
that the Government should control the
industries in a way they think best for
the industrial development of the
country. With this object in view the
Government introduced the Bill at that
time and in 1950 when the first sitting
of the Parliament took place, this Bill
reached the Members and it was hoped
that the Bill would be carried through
as early as possible in order to imple-
ment the policy of the Government
that was enunciated with regard to
industrial development at that time.
All those persons who are sufficiently
interested in industrial development,
and I believe every hon. Member is
interested in it, were waiting that the
Government would bring forward the
Bill as early as possible for the con-
sideration of the House and that after
getting it passed would control the
industries accordingly. But I do not
know what reasons and what factors
led the Government to think that it
was not proper to bring forward the
Bill at that time. But. fortunately, the
Planning Commission was appointed in

the meanwhile. And the Planning
Commission. keeping in view the policy
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declared by the Government, and keep-
ing in view the well-being of the
country as also the present stage of
the industrial development in the
country, thought that there was the
necessity of a legislation by which the
existing industries and commercial
activities in the country could be con-
trolled and regulated and that a
machjnery should be set up for that
purpose. While thanking the hon.
Minister I feel happy that though late,
he has taken a step in the right direc-
tion and we now hope that the Govern-
ment would make earnest efforts to
carry out successfully the policy which
they have declared with regard to the
industrial development of the country.
I do not propose to discuss the merits
and demerits of this policy, this policy
of controlled economy—although I have
some divergent views on the subject—
but whatever policy the Government
have arrived at after giving due regard
to the situation as it exists in the world
and in the country today, it has been
fully considered by the Planning Com-
mission and the latter has come to the
decision that this Bill should be carried
through. No one, who believes. that it
is harmful for the country to entrust
such an important factor of economic
life as industries to certain private
individuals. would welcome this Bill.
The changes or modifications which
have been brought about in that Bill
by the previous Select Committee can
prove beneficial only to a particular
individual or a particular class. There-
fore. the hon. Minister has raised the
point that the Bill as it has emerged
from the Select Committee cannot
serve our purposes well. It requires
change. The powers that are sought
to be given to the<Board by the present
Bill should now be given to the Gov-
ernment. In the context of the present
situation, the most appropriate course
would be to leave the minimum num-
ber of industries in the hands of
private persons. The need of the day
is to place more and more industries
in the hands of the community as a
whole and to make the Government
responsible for controlling and running
them. This motion by the Government
would be welcome to those who believe
in socialisation of industries and they
would be convinced that the Govern-
ment is making efforts in this direction.

One thing to which I would like to
make a reference is that while the
assistance and co-operation of the Gov-
ernment are necessary for tRe develop-
ment of industries and while particular
individuals or a particular class is
essential for the flow of capital. it is
also necessary that labour is available
in sufficient quantity because the co-
operation of labour is equally
important. But so far as I have
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studied this Bill which provides for the
development and control of industries
I find that labour has not been given
any place in it. Therefore I would
like to urge the hon. Minister that a
provision should be made in this Bill
whereby co-operation of all factors,
which can assist in our industrial
development, may be enlisted. I would,
therefore, emphasize that efforts should
be made to provide as far as possible
for the co-operation and help of labour.

I would finish after making one more
submissiom. The method provided in
this Bill for taking over those indus-
tries under the control of the Govern-
ment which are run by private indi-
viduals or a particular class of persons
does not seem to be proper. When
the Government likes to take over any
industry, it would do it but soon after
taking it over, it would have to refer
it to the Board for examination. The
Board would submit the Report after
careful and proper investigation and
the Government would have to recon-
sider the matter after the Report is
received. I feel that keeping in view
the present situation and the industrial
policy of the Government it is essential
that the Government should be vested
with special powers so that whenever
it thinks it proper to take over any
industry in the interests of the society
and the country, it might do so with-
out the least delay. Of course, I must
say that while there is need of such
a legislation, it is also proper for the
Government that it should make
arrangements as early as possible to set
up the necessary machinery or orga-
nisation and make technical knowledge
available both of which are so essential
to run the industries, otherwise in the
present circumstances of the country,
there will continue a regular struggle
between the industries run by indi-
vidual persons or classes and the
interests of the society. The private
industrialists would try to make as
much profit as possible and the people
in general would wish to get the com-
modities at the lowest prices. There
is no way out of it except socialisation
of industries if such a clash of interests
is to be avoided. In other countries
of the world also where incystries are
rin by private enterprise it has been
realised by experience that the private
individuals or classes have a tendency
and inclination to reap maximum pro-
fits with the result that controlled or
planned economy does not work well.
Thus. the world has seen and felt that
the welfare of the society lies more in
the socialisation of the industries than
in keeping them in the hands of a few
individuals or a particular class. In
view of all this. to leave a large num-
ber of our industries in the hands of a
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few individuals. as late as 1951, does
not seem proper. Hence, I welcome
this Bill all the more because I want
that more and more powers should be
vested with the Government and the
maximum number of industries should
remain in the hands of the society, and
the Government should be able to take
over any industry which according to
their opinion must be taken over in
the interests of the society without any
sort of obstruction and investigation.
The Government today, which is the
representative of the present demo-
cratic Parliament, must be knowing
fully well as to how different industries
should be administered and run. There-
fore, I think and suggest that this Bill
should again be referred to a Select
Committee which may consider the
Bill keeping in view the above factors
and present it in such a form so that
the declared policy of the Government
may be duly and successfully given
effect to, and we may gradually pro-
gress towards complete socialisation.
1 have to submit, one thing more,
although it seems rather premature at
this stage. Even then I must say that
the Constftution has placed a very big
obstacle in the way of socialisation and
that obstacle is the payment of com-
pensation. This question of compensa-
tion has acted more or less as a rock
against which all our plans and
schemes have got wrecked and
shattered. But even then I feel and
hope that the hon. Minister and also
the hon. Members of the Select Com-
mittee. which is shortly going to be
appointed, would bear it in mind that
as far as possible a suitable machinery
should be set up by law in order to
implement successfully a policy of con-
trolled economy which is in the
interests of the common people and
which is beneficial to society so that
society might be saved from being a
victim of the situation that may arise
out of this inclination towards personzai
profit and gain.

Shri Mahtab: 1 am thankful to hon.
Members for having generally agrced
to the motion which I have made in
this House. It is true that when the
Government of India’s resolution on
industries was announced on the 6th
April 1948 the picture then was not
very clear as to what part the public
sector will play and what part the
private sector will play. Subsequentiy
when this Bill was introduced in 1949
evén at that time. if I may say so, the
picture was not very clear: that is to
say it was not clearly known as to how
the nationalised industries will func-
tion and what part the private indus-
tries will play in the economic life of
the country. There was a lot of criti-
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cism in those days, and a lot of contro-
versy also, as to what the clear attitude
of the Government, or the clear atti-
tude of the political party to which the
Government belonged, was in this
matter. Subsequently, gradually as the
Planning Commission developed its
own plan, the situation became very
clear. Some times that loose phrase
“mixed economy” also was wused. I
remember many a time that particular
expression has been subjected to very
severe criticism and it was asked as to
what it actually meant. The policy of
Government was said to be a sort of
“mixed economy”: what that ‘“mixed
economy” actually meant was not clear.
Now after the publication of the
Planning Commission’s draft report the
position is clear; particularly after the
acceptance of the election manifestos
by the various political parties the
position is very much clear as to the
conception of “mixed economy”, or
socialised economy, or private economy
in this country.

Shri Kamath (Madhya Pradesh):
But the Planning Commission’s report
is not yet final—so there is no finality
about “mixed economy” at all.

Shri Mahtab: Since the draft report
has been published we can safely pre-
sume that the final report will not be
something completely different from the
draft report.

Mr. Deputy-Speaker: The hon. Minis-
ter seems to say that the Planning
Commission’s report supersedes the
Xxdt:lstnal Policy Resolution of 8th

pr:

Shri Mahtab: No, the Planning Com-
mission’s report explams that Resolu-
tion. The Commission took that Reso-
lution as the basis. They have explain-
ed the whole position; they have plac-
ed the full picture before the country
and the Government have accepted that
full picture. That full picture is that
while there would be scope for
nationalised industries, there would be
plenty of scope for private industries
also, but the private industries will not
be left free to have their own way; they
must submit to a certain plan. they
must submit to a certain regulation
which will lead to the fulfilment of the
plan which the Planning Commission
has placed before the country. We
must frankly say that the free economy
system, that is to say, that any private
industry will have its own way irres-
pective of its social utility. irrespective
of the social service it will be called
upon to render, that old, laissez faire
system is gone. The new system which
is being evolved is that although there
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is plenty of scope for private industries
they must be regulated according to a
rertain plan.

That is the basic position, and that
being the basic position the picture is
complete. We will have to think out
measures and we will have to readjust
the Bill which was introduced in 1949
and the report of the Select Committee
accordingly so that the private indus-
tries may be regulated for the purpose
of the social plan which has been
accepted by Government and which
has been evolved by the Planning Com-
mission. Now, how that will be done
is a very great problem. So far as the
Select Committee report goes, we as
Government came to certain decisions
as to how that report could be amend-
ed to suit the purpose of the »nlan
which Government have adopted. That
could have been done by moving a
number of amendments to the report of
the Select Committee. That course I
thought would not be better than the
course that I am about to suggest. The
course I suggest will enable the Select
Committee Members of this House to
go into the merits of these amendments
and to know the picture as a whole and
then come to certain conclusions. When
their conclusions will be made avail-
able to the House the House will be in
a position to assess the respective
merits or demerits of the report of the
Select Committee and also the amend-
ments which will be placed before the
Select Committee by the Government
which will be discussed and settled by
the Select Committee as such. All
these steps will enable the House to
dispose of this Bill as quickly as
possible. The idea behind this motion
for Select Committee is not to delay it
as is usually the case whenever a
motion for Select Committee is made.
Here the idea is to expedite the matter.
As a matter of fact, I took into confi-
dence several prominent Members of
this House and sought their advice as
to how best tc expedite this measure
which has long been before the House—
for at least two years now. They
suggested that the best course would
be to refer it to the Select Committee
and to discuss it informally first and
then to place it before the House. In
that event the House would take very
much less time to dispose it of than
it would otherwise do if the whole
matter were new to the House and the
Members are not in a position to grasp
the full picture that is before them; it
might also be confusing in certain
cases. Therefore, the step which I
have taken is intended to expedite the
pace; I can assure the House that the
intention is to pass this measure in this
session itself. I am sure the report will
be submitted by the Select Committee
by the 17th September; if that is done
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then as soon as possible it i
bt(_)ug_ht before pme I-Iov.xse‘.m11 ng
priority ha:s been given to this measure;
many a time it has been repeatedly
said on El}e_ floor of the House by the
Prime Minister that we attach great
jmportance to this measure. Therefore,
would suggest that this motion may

be accepted and the Select Committee .

may submit their report by the 17th
Sept_embex: so that by the end of the
Session this Bill may become law to the
satisfaction of all concerned.

Shri- Kamath: Is it too much to ask
the Finance Minister, as a member of
the Planning Commission, to throw
some light on the -grounds on which
the Planning Commission suggested
changes in the Bill which the Govern-

ment have apparently acopted by way"

of amendments to the Bill?

Shri Mahtab: May I suggest that we
may discuss these things in the Select
Committee, in the first instance, of
which the hon. Member is a member?

The Minister of Finance (Shri C. D.
Deshmukh): I would refer my hon.
friend to page 155, paragraphs 21, 22
and 23, of the draft report of the
Planning Commission in which they
explain some of their recommenda-
tions. I wonder whether the hon.
Member has seen that.

Shri Kamath: Has he nothing to add
to that?

Shri C. D. Deshmukh: Has the hon.
Member seen this?

Shri Kamath: Not those particular
paragraphs.

Shri C. D. Deshmukh: Well. he will
probably find most of his difficulties
answered there.

Shri B, K. Das (West Bengal): In
view of the statement made by the hon.
Minister that when the industrial
policy was formulated in 1948 the pic-
ture was not very clear but the Plan-
ning Commission has subsequently
interpreted that policy, may I know
whether it is in the mind of the Gov-
ernment to re-state the industrial
policy, -or does the policy as it was
formulated then stands?

Shri Mahtab: I have made it clear
that the policy anaounced in April
1948 has been given flesh and tlood
by the Planning Commission and it
is now a full picture before us: it was
in the abstract then. it is now in a
concrete shape today.

Mr. Deputy-Speaker: There is no
change in the policy?

Railway Companies 1924
(Emergency Provisions) Bill

Shri Mahtab: No.

Mr. Deputy-Speaker: I will now put
the motion to vote. :

Shri Harihar Nath Shastri: Before
you put it to vote may I suggest.the
addition of the name of Mrs. Reruka
Ray to the list of Members? .

Shri Mahtab: I accept that.
Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the
development and regulation of cer-
tain industries, as reported by the
Select Committee, be recommitted
to a Select Committee consisting ot
Shri Hari Vishnu Kamath, Shri
Khanduhhai K. Desai, Shri Arun
Chandra Guha. Pandit Thakur Das
Bhargava, Prof. K. T. Shah, Shri
R. K. Sidhva, Dr. Panjabrao
Shamrao Deshmukh, Shri T. A.
Ramalingam Chettiar, Shri
Ramnath Goenka, Shri Jaspat Roy
Kapoor, Shri B. L. Sondhi, Shri
Prabhu Dayal Himatsingka, Shri
Tribhuvan Narayan Singh, Shri R.
Venkatraman, the hon. Shri C. D.
Deshmukh, Shri Dattatraya
Parashuram Karmarkar, Shrimati
Renuka Ray, and the Mover with
instructions to report by the 17th
September 1951.”

The motion was adopted.

RAILWAY COMPANIES (EMER-
GENCY PROVISIONS) BILL—contd.

Mr. Deputy-Speaker: The House will
now proceed with the further con-
sideration of the following mgction
moved by the hon. Shri Santhanam on
the 3rd September 1951:

“That the Bill to make provision
for the proper management and
administration of railway com-
panies in certain special cases, be
taken into consideration.”

Shri R. K. Chaudhuri (Assam): I felt
very much honoured when my name
was mentioned as one of the members
of the Select Committee on this Bill.
It is very rarely that I get such
honours. All the same, 1 have to
oppose the motion. I consider that it
is extremely irresponsible on the part
of my hon. friend Mr. Guha to move
any kind of a dilatory motion. Only
yesterday, there was a serious accident
on a light railway in which eleven
persons were killed ang several injured.
I really admire the soundness of the
principle behind this Bill as also the
good sense of the hon. Minister in
bringing it forward. Had this Bill been
in existence five years ago. many lives
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would have been saved. In my own
Province of Assam, many lives might
have been saved on the famous T.B.
Railway and many goods which were
consigned to different unknown places
might have reached the consignees
correctly. I am very grateful to the
hon. Minister of Railways for the
kindness which he has shown towards
Assam. Comparison is invidious, but
I cannot help saying that the Railway
Department is comparatively merciful
towards my province, save and except
that they do not consider any Assamese
fit for holding a post of responsibility
in their Department.

The Minister of State for Transport
and Railways (Shri Santhamam): Our
Financial Commissioner is an
Assamese.

Shri R. K. Chaudhuri: Very little
credit can be taken by the Railway
Department for the appointment of Mr.
Chanda: who perhaps got his somewhat
responsible position in connection with
another Department—not the Railway
Department—and subsequently he was
taken to the Railway Department as his
services were found indispensable and
valuable for the Railways. But be
that as it may, 1 think that the Rail-
way Department has always been
merciful to Assam. and I hope my hon.
friend the Finance Minister will emu-
late that example by giving greater
grants to that poor province. Govern-
ment have built the Assam Rail Link
but for which we would have had very
little connection with the rest of India.
I. was done at considerable cost, and
all care and attention are being bestow-
ed to_improve the speed and comfort
of this Link. So far as the famous
T.B. Railway is concerned, (and I have
been speaking about it from the year
1946), it has become already very
notorious if not famous. T.B. does not
really mean T.B. It means Tespur-
Balipara. Perhaps it can even be
called a Tubercular Railway because
so far as railways are concerned this
particular region is tubercular.

Mr. Deputy-Speaker: Is it contagious
also?

_Shri R. K. Chaudhuri: It is conta-
gious also, because Bengal has also got
the contagion. There are many such
accidents in Bengal as there are in the
light railway of Assam to which I have
referred. When the attention of the
Bengal Government was drawn to this
matter, they have taken this strong
measure and I am glad that they have
done. Now, Sir, I should like to pro-
claim it from the housetops that our

. Government have been pleased to take
:over the T.B. Railway, instead of giving
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it to another managing agent. We
hope that within a short time we shall
have better transport in that area.

So far as the railways in general are
concerned, my opinion is that the Rail-
way Ministry should not hesitate to
spend money in the beginning wherever
they find that a railway is necessary.
After all, they will be able to recover
all that money, although at first it may
not yield profit. In the end they will
be profitable concerns.

Before I conclude, Sir, I again repeat
that it will be folly for us not to accept
this Bill. Nat a single moment should
be wasted in its being brought into
operation. This Bill should be enforced
immediately so that passengers who
are bound to travel and cannot help
travelling in these railways may get
immediate benefit.

Pandit Thakur Das Bhargava
(Punjab): So far as this particular rail-
way is concerned. I have nothing to
say, I do not know the circumstances
under which this railway was working
nor the difficulties of the administra-
tion or the difficulties of the Bengal
Government in taking it over. There-
fore, whatever comments I have to
offer will not apply to this railway.
On the contrary, after having a talk
with the hon. Minister of Railways I
am convinced that his view that this
particular railway may not be taken
over by Government may be perfectly
correct. All the same, the principle
involved in the Bill is one which does
not appeal to me at all. I think there
is a great difference between an ordl-
nary company and a railway concern,
which can be called a utility concern.
In cases where the railway system has
failed to give convenience to passengers
or where the service has broken down.
I should think that the general policy
should be that the Government should
acquire the railway concerned. If
there is any justification for Govern-
ment acquisition, this should be the
best justification. Under Article 31 of
the Constitution, the law allows the
Government to acquire such railway
concerns. so that in my humble opinion
instead of substituting another com-
pany or making over the management
to another managing agent, it is much
more desirable that Government should
themselves take over a public utility
concern like this. It is the settled
policy of this Government that rail-
ways shall be Government concerns.
In the Union List we find that railways
are the special concern of the Govern-
ment of India, and rightly so. But I
do not understand how the Government
policy differs from one place to another
in respect of the very same matters. I
understand that the policy of the Gov-
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ernment is to take over the railway
concerns in India. So far so good.
Even if there are certain concerns to
which leages have been given, I do not
know whether there is not a provision
in the lease contracts by which if the
railway does not run well or its
management is not run well, Govern-
ment can take aver those concerns.

If there is no such provision, I think
we should be well advised in seeing
that such a provision exists. If
nationalisation is applicable to any
-sector, it is to communications. When
a railway is not run efficiently and
people are denied the right of com-
munication from one place to another,
Government has a right to step in and
take over the management. So far as
the principle underlying this Bill is
concerned, we accept it whole-heartedly.
I can well understand that there may
be railways which it may not be possi-
ble to run efficiently. It may be a sort
of liability on Government—just as
this one. When Government is com-
mitted to the rehabilitation of railways,
it is but right and proper that first of
all money should be spent on the rail-
ways already existing.

11 amMm.

But at the same time I do not like
that Government should be committed
to a principle that in regard to rail-
ways mismanaged. Government should
have the right to put another company
and make over the management to that
company. After all I do not know, Sir.
how many other companies are there
in this country which can manage or
run the railways efficiently. 1 should
think in regard to railway manage-
ment our Government is an expert.
They have got such a vast system of
railways that they can certainly find
the personnel and materials and all
those things which go to make a good
management. I should, therefore, think
that in cases of mismanagement of
railways, the ordinary course should be
for Government to take over the ad-
ministration and not substitute other
companies in their place.

Now in regard to substitution of com-
panies, it may be that in particular
cases such provisions of a sweeping
-nature as we find in this Bill may
perhaps be applicable. But ordinarily
1 would be very loath to agree tp pro-
visions of such a sweeping nature as
would affect third parties. For
instance, I find in clause 11 these
‘words:

“(1) Notwithstanding anything
contained in the Companies Act or
in any other law for the time being
in force, no managing agent shall
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be entitled to any compensation for
the premature termination under
this Act of any contract of manage-
ment entered into by him with the
railway company, and no person
shall be entitled to compensation
in respect of the cancellation or
variation under this Act of any
other contract or agreement.”

In the first place, I do not know as
I submitted earlier, the circumstances
under which the affairs of this com-
pany went so bad, so far as manage-
ment is concerned. It may be that the
Directors may be at fault; maybe the
managing agents may be at fault;
maybe some other persons may be at
fault. They may not have dqne their
duty. But if A is at fault why should
B be punished for it? 1f the Directors
are at fault they should have been
changed; if the Managing Agents are
the defaulters their agency should
have been terminated. There may be
other men who may be in a position to
manage it. But such a sweeping pro-
vision that as soon as an order is noti-
fied the result of it would be that all
those persons mentioned in it would
come to grief is not fair.

‘What would happen to the third
persons? Supposing some persons had
some contracts with this company—
what would happen to them? They
may be in a position to perform their
part of the contract. Why should all
of them be affected by this provision?
In such cases I do not see how we can
take the law into our own hands.

Even in the matter of substitution of
another company you feel some com-
punction in that you say that after the
lapse of some time, the original com-
pany. if its affairs are put in order,
will be given an opportunity to manage
the company again. That only shows
your anxiety not to injure any party.
This is very good. But in regard to
utility concerns this principle does not
apply. When there is a necessity of
acquisition, the over-riding considera-
tion is the convenience of the public,
as against the ordinary rights of cer-
tain people. Of course ordinary rights
will not be tampered with. Whatever
compensation is deemed fair will be
given. They will not be obliged to
part with their properties for a song.
They will get fair and full compensa-
tion. If you just take hold of a com-
pany and its management, nobody
loses. whereas if you pass a law of this
nature, not only those persons who are
absolutely innocent, but even third per-
sons who have nothing to do with the
management will suffer badly. My
humble submission is that even if it
were necessary in this particular case
to substitute another company there is
no ground for throwing to the winds
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the sanctity of contracts. So far as
these provisions go, they are of such a
sweeping nature that it will be difficult
for us to agree to some of them.

We know that when the Sholapur
Mill case went to the Supreme Court
the view was taken that if there was a
law which applied to all the companies
no Fundamental Right was violated.
But at the same time I do not think
that all the companies are bad, or all
the companies should be taken over.
If there are good companies which are
working well. I do not think that the
sword of Damocles should be kept
hanging over their heads.

. I was rather surprised at the speech

of Dr. M. M. Das. He accepted this
principle and he was very eloquent to
say that in a case of this nature,
nationalisation is the only remedy.
- But when it came t{o the matter of Mr.
Guha’s amendment he was opposed to
it. I would like that this Bill were
referred to a Select Committee where
this principle could be thrashed out.
I do not want that this principle should
be accepted as of universal application
that whenever there is mismanagement,
the company responsible should be sub-
stituted by another one. In this parti-
cular instance it may be perfectly right
and I do not dispute that. But I do
not want this principle to be accepted
for all time to come and for all rail-
ways. Nothing will be lost by refer-
ring it to a Select Committee, with
instructions to report early. If the
hon. Minister wants that this measure
should be passed in regard to this
particular railway we have no objec-
tion. But we are not prepared to
accept a principle of universal appli-
cation like this.

Shri B. K. P. Sinha (Bihar): I wel-
come this measure. I welcome it for
the reasons advanced by the hon. the
Mover of ‘this Bill and welcome it more
for the weightier reasons advanced in
its favour. by Mr. Sidhva, who is not
here to receive this encomium.

The speech of Pandit Bhargava
rather surprised me. He started by
saying that he supported the principle
of this Bill. But towards the end of
his speech he criticised the one and
fundamental principle underlying this
Bill. That principle is that where
public utility enterprises like railways
are concerned. if they are not run on
proper lines it is the duty of the State
to step in and safeguard the interests
of the people affected by those enter-
prises.

Pandit Thakur Das Bhargava: I
never controverted that principle. I
am one with you in that respect.
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Shri B. K. P. Sinha: I am glad about
that. That is the only principle in-
volved in this Bill

There are near about a dozen or
more small lines in this country. which
are managed by private enterprise and
in certain cases by local bodies. It is
our common experience that barring a
few lines most of these are not run on
proper lines. They do not give as
satisfactory a service as we expect of
such enterprises. They are not run as
well as government railways. I have
scanned the list of such lines and I find
that their number exceeds a dozen by
a few more—they are nearly fourteen
or sixteen in number. I feel that in
the interests of the, country, in the
interests of trade and industry, in the
interests of people who use these rail-
ways the only permanent solution of
this problem is that all these railways
should be taken over by the State and
incorporated in the various regional
systems that are proposed to be set up
or have been set up in different parts
of the country. That is the only
solution. in my opinion, of this problem.
But so long as that soluMon is not
before us, so long as due lo financial
considerations Government are not pre-
pared to go that far, I think the only
solution before us is the solution
which has been advanced by the mover
of this Bill.

Government while taking over a
particular railway have come forward
with a Bill of a general nature. But
it seems Government’s intention for
the present is only to confine them-
selves to that railway, or to confine
themselves by and large to railways
managed by companies. There are cer-
tain railways which have passed under
the control of local bodies as well. I
feel that Government should take over
those railways as well. I have nothing
so far against railways managed by
local bodies. But then, if affairs of
local bodies and if conditions prevail-
ing in local bodies are an indication
of things to come, it is my fear that
under the local bodies there will not
be one Manager of the railways but
so many. In company managed rail-
ways there are three, four or five
directors and one Managing Director
or Managing Agent. That is, the
masters are few in number. When the
control passes to local bodies the num-
ber of masters increases. I know of a
certain railway in my State which is
at present under the control and opera-
tion of a local body. So far~ the
management is satisfactory, but there
are certain tendencies which create a
suspicion in my mind that in the near
future conditions may not be as satis-
factory as they are today, because in
the local body there are forty members.
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The railway, instead of serving one
master, has to serve forty masters,
they have to obey the orders of forty
masters. And it is a wise saying that
too many cooks spoil the broth. I
therefore feel that in the interests of
good management and efficiency of rail-
ways, Government should lose no time
in taking over all railways, especially
railways which are at present being
managed by local bodies.

Coming to the provisions of this Bill,
I find that the provisions in certain
respects need some improvement.
Clause 3 of the Bill which empowers
‘Government to take over the adminis-
tration of these railways comes into
operation only after a breakdown.

Evidently Government proceed on the.

assumption that cure is emough. But
it is a well recognised principle of
sanitation that prevention is better
than cure. I would therefore urge that
Government should find out ways of
having a constant watch over the
affairs of these companies or railways
and as soon as they discover that these
companies or these railways are not
going on the right way they should
intervene and interfere, in the interests
of the public and of trade and industry
in this country.

Then again I find that Government
are pathetically clinging to a child
which has now been disowned by
everybody, I mean. the managing
agency system. In this Bill there is a
provision that if Government so desire
they can, in addition to the Board of
Directors,. have Managing Agents for
these railway companies. I do mnot
know what special reason there is for
Government to have this love %or the
managing agency system. In private
concerns managing agents are suppos-
ed to serve some good purpose: they
supply the know-how, the capital in
some cases—at least they are supporied
to do all this. But in an enterprise
which would be taken up by Govern-
ment what useful purpose would a
managing agent or a managing agency
system serve? I do not think that it
would be serving any useful purpose.
In the Bill relating to the Sholapur
Weaving Mill also such a provision was
incorporated, and this question of the
managing agency system was raised in
the debate on that Bill: Then the
Minister in charge of that Bill was
pleased to make the concession that
though the provision was there it would
not be carried out in practice and that
no managing agents would be appoint-
ed. And Government have kept their
promise. 1 feel that in this Bill we
should do away with the provision
“which empowers Government to have
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Managing Agents or the managing
agency system. If not. a verbal assur-
ance from the Minister is necessary.

Coming to the penalties prescribed
ir. this Bill, in my opinion -the penalties
are very, very lenient. With regard to
companies whose gross earnings some-
times run to Rs. 50 lakhs—in some
cases it is Rs. 25 or 30 lakhs—a penalty
of Rs. 500 or a short imprisonment
would not be enough. I think the
penalties should be harsher.

Then again, I find that when condi-
tions improve and Government are
prepared to hand over the management
to the shareholders there is a provision
which empowers Government either to
appoint a new Board or to re-vest the
management of the enterprise or the
railway in the old Board. This is a
principle which goes against the prac-
tice prevalent in this country so far as
superseded bodies are concerned. In
the case of local bodies. district boards
and municipalities also there are pro-
visions in every State Act dealing with
these bodies that in cases of flagrant
mismanagement they would be super-
seded. and there is a provision that
after a certain period that supersession
will be over. But when the superses-
sion is over, those bodies are not
surrendered and re-vested in the hands
of the old executive. New elections are
held and the management is handed
over to that newly elected executive.

The old is discredited. Why should
Government then reserve in the Bill
the power to re-vest the management
in a discredited body? I think that that
provision should go. This is all I have
to say. 1 am in general agreement
with the principles of this Bill. Last
year when the Sholapur Mill was being
discussed here, constitutional doubts
were raised but then as the hon. Mover
yesterday pointed out those doubts
have been set at rest by the judgment
of the Supreme Court. This Bill is
constitutionally proper and valid and it
adumbrates a good principle and I
think that instead of referring it to the
Select Committee we should pass it
here.

The Minister of Finance (Shri C. D.
Deshmukh): I wish to make a few
observations on the question of taking
over privately managed railway lines
to which reference was made during
the specches of the last two speakers.
So far as the administrative aspect of
this matter is concerned. I have no
doubt that a reply will be given when
my han. colleague replies to the debate,
but there are financial implications of
the policy which I had occasion recent-
ly to study in connection with a specific
proposal to take over a private line.
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I found that apart from the actual cost
of taking over, in such cases expendi-
ture has almost always (o be incurred
over the improvement of the line. The
cost of running is also likely to increase
owing to the replacement of low scales
which might be given by private com-
panies to their employees by the
standard Government scales. So, on
a study of the general issue involved,
I came to the conclusion, although I
agreed to that particular proposal. that
the financial burden will be sufficiently
large to make it necessary to spread
this process over a considerable num-
ber of years and that all one could do
was to keep in the background this
general desirability of taking over
private lines, wherever public interests
demanded such a step. A relevant con-
sideration in such cases is whether
running the line would be manifestly
uneconomic. In this connection, it
must be remembered that although
very large resources are at the disposal
of the Railway Administration. the
requirements are.still larger and that is
a point on which the Planning Com-
mission has also made certain recom-
mendations. According to them, these
resources should be applied in the main
to rehabilitation of the existing Gov-
ernment lines in the first instance. 1
should like to refer in this connection
to paragraph 9 which summarizes the
conclusions of the Planning Cammis-
sion in the Draft Report. on page 171.

Shri A. C. Guha (West Bengal): 1
want some clarification from the hon.
Minister. The hon. Minister has stated
about the financial implications but as
far as I have been able to gather, the
total capital invested is Rs. 6-5 crores
and in this Bill the Government is
practically taking over the management
and handing it over back to some
private agencies. Instead of doing that,
if Government "can ‘hand it over to
some Government agency, I do not
think there will be any more financial
burden than now. Moreover, the total
capital expenditure invested in all
these 16 Railways is only Rs. 6°5 crores.

Shri C. D. Deshmukh: I should like
to say that in addition to the capital
involved, there is this potential ex-
penditure.

Mr. Deputy-Speaker: The hon. Mem-
ber says that instead of taking over
and transferring the administration”to
private agencies, as is envisaged in the
Bill, the Government may manage it
on behalf of the private company.

Shri C. D. Deshmukh: I have no
observation to make on that. That is
a matter of administrative policy. All
I said was that if the suggestion is that
Government should take over all these
by acquiring and purchase, then the

expenditure involved would be much
more than what is required by the
capital invested.

. Shri Santhanam: I shall reply to that
in detail but here I may just point out
that so far as this Bill is concerned, it
leaves it open for us to appoint only
our own officials as directors. It does
not say that it must be only a private
company or private persons. It is a
question of expediency in a particular
case,

Shri A. C. Guha: But you are not
going to do that and that is our appre-
hension in the present case.

Shri Santhapam: That will be a
question fer ‘the Bengal Government In
the present instance.

Dr. M. M. Das: The Planning Com-~
mission has allotted about Rs. 500
crores during the next few years for
the rehabilitation and improvement of
Railways. May I ask the hon. Minister
whether with this 6 or 7 crores out of
a total of Rs. 480 crores it will be possi-
ble to expand and take over these
narrow-gauge railways?

Shri Santhanam: I shall reply to that
in detail.

Mr. Deputy-Speaker: It is not so
much capital expenditure as the appre-
hended loss from year to year on
atccount of higher standard of wages
ete.

Shri C. D. Deshmukh: And certain
non-recurring expenditure on necessary
improvements, the cost of which might
easily be very much more than the
capital cost of acquiring the Railways.
As regards the Rs. 100 crores that
might be spared for rehabilitation this
is what the Planning Commission says:
“With the additional Rs. 100 crores
provided in the second part of the plan,
it will be possible to undertake some
of the more urgent schemes of expan-
sion”. In other words they give
priority first to rehabilitation, secondly
to the more urgent schemes of expan-
sion and then thirdly to applying capi-
tal for acquisition of private lines.

). Wg AR SIS AR,
W9 Fwfl 71 fow 99 wiE Ak
39 F1UF Agar AT (shunting)
WA mE WF W A s fod
@ fao fadw I&d a1 =T @
1 gEd BT 9 ¥ feIr mwoar
I9 gurk e ) faw amar § 9§ oA
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& @ AW femg ¥ A =i )
FAaRIFREeTT I E
™ 5w #7 dwie (Management)
FWESH Y W F HEaT g
TMEA AL | WA IW@ AL
T WIART GhT TEIT AT FE AS F
TR AT AT E | DA IE Ag g S
gg vyae froar maT € T fow Qfa &1
FTAAR A 7 TF § 99 § FYE g
B FY gEATEAT § AT WY 57 ¥ AT
A S fAErEt | W ami A WS W
¥ 7z § g g fop AT 5o S gw
oz T fr e fafee & ag fas smar
&, 99 oeT § 7 Uy @utaat 4 |
FAT I BT I T97 AT AAH F7
PMWI? FASEIEAIAN AT S
ST ST AT G FA L AT AT ! FqT
IE WTET F T WX UM @ a9
TH™a?

Shri Santhanam: The line had stop-
ped running, I said, for three months.

oWy | AW oEET
(Strike) # aw® ¥ gam &
WEF ¥ qgd @ AT Q A §
FAT EFAE F A SRR T 91 o
NEAEIN g a1 e ¥
wriF § 1% 35 OIS A OF qEqRT
ey & aw § fEer ) W F
TE> FT T A Y HI J@TE F AQ
FE AT OT AE 7 TS Ay
F IR & g w4 St gw A
FEAR T T GFAE | FSH A
TF gATS @1 47 A AT AR AT
& WA w9 S ofemdr g
qHE FY I FY Y TNE § 3w gl
. fead o aeR @i arfE g
. gum % s eTEA A @@ A o
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SRy & a1 7% 5 3w AT ddwde W@
Afs ¥ = fao & Ifd gv = 0
gy § ?

Shri Santhanam: It has been placed
in the Library, as promised.

st Wz ;o AEE §E S &
A, FF I IEH FF  Fe
g fr wrom = fr 39 Y foe &
&

JqrEas AEET - IF § |

Shri Santhanam: I promised to make
enquiries, and if the report was there,
promised to place it in the Library. I
found the report was available in the
Railway Board and I had immediately
placed copies in~the Library.

IYEAN WG ¢ A §, FT A
| gFT g |

st g FF A o F0a
g A a9 aF G0, FHT I B5
foaie 7@ o 1 R A F F WY
I F o F; AT IEF Fw@Y
feT eegiv < 7@ 7o T fear &
T ATAIT FAT Y FaeT @ & fF fod
T AT § AT W AT I T 3@ FT QA
At fear s wfed |+ @@ ge %
gt 5 a7 ara §, iF faar faiE Y
3G gH T F AT TS a1 TG FeAr

SR §, 99 7 1§ T@dY gy AT |

I9 7@ MF 9T A 7Y AT
FY I AT HY A% o AUgar §
S IFT G {R¥C-¥R A 99 g TF
IO g3 4 IF qET & a9
qT I5T Y 97 | IGA I AT T
Fgr 91 :

“Is this House in a position to *

obtain a grip and offer constructive
criticism from the facts placed
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before it and from the explanations
offered to it? Secondly, is the
Railway Standing Finance Com-
mittee in a position to be a reliable
watchdog of this House?”
T A 91 FX IEN FaT ¢

“Has the Railway Minister placed
before the House sufficient material
to get a grip over the Railway
finances as well as the Railway

administration? My own feeling Is
that he has not.”

: st ;WA . AT FEMT 989 TAT
I

Mt wg: F AwAw wf s ¥
T==T A & FgaT fF i AT g AR
T g 9 & fauw § g7 1€ ag| Wt
T FAFTE | T T T GEE AH
amsx (point of order) # g &
fl BT =TEAT A1 fF 99 aF R
WA T HETST AT AT AW q9 I
WA ) aga A S s
A g S w7 @ E 5 OfoE
SRR RN I g | 9
F1 3G FT g7 AF fear s SviEd
#R a9 7% 39 faw Y gady 7y, 9
a§ o9 [clause by clause],
T N afgd, 9g T 7 >4 =g,
Ig A TF A9 § |

# gadr ©F g 97 AT qU7AT

qr fF #7 oY I WY A &3
FEAT TR F QAT AN BrE AT
&7 odr Nd ez vearwd FEfHE
aiw WAy (Central Advisory
Council of Railways) ¥ @
w oA e a § mw &
q@aT TRaT § | g fae Y o Iy
§ ¥ €fe'1 gearTd F9 (Stand-
ing Advisory Committee)
F v e@ ww & 3
TR WY 4 #T ;= ogOE 8§,
T G g, 5 g 1@ R F fam
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gt ¥ s 4 i g9 oA
g fo a7 Y wr g, @y s 9
TR qEAT gAY S IH | g R
TR AT &Y AT & g 5 9
AT a1 NI adwE F @
SR Y A1 AT &Y I AT AT &
fr @ ST AR T geE
T ¥ MO 9 T 959 g,
amerr (Watchdog) &, A1 3§
W@ AR ¥ 4o gy a8 a Tnfed |

a9 & =4 faw & warfeos 99T 47
FEAT | T ITLI-ATHATST FTET I AT
T frodt wraaeg F92 | o A v
7g T Fo &0 WA §, T F TS
FATFAT A T &1 I W
A 7 AR W A Fg A = A A
N I5@ § | 7€ wiaw gz § FRt
qE ¥ @rEenE! T8 4w §, TR
W I fraaTdiEad s AT
a N AT ATY 5 gn 1 & F
T ZAR FA AR A Ay F R AR
FTAT I, A1 HT gH qg AHT 3] A
g wifaa 7€ gFN 1 feeg AT Y
T e g e o ¥ feg A gl ¥
S ¥ fag & ag Sr5 S agT €A
g1 wafed g s Y I ER A
T fFar T ag frar fF Y @ &0
qTAM AT WA FA I WT AR
CAll

AT T T@ § AW Ig T F
T § B @9 @Y 99 oW e o
Ffat 99T W 9T a9 Y J09 A
& ¥ T fae & w7
qr g e .

“Of late, Government have been

receiving complaints regarding
mismanagement by some of these
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companies thereby causing a great
deal of inconvenience to the normal
life of the community.”

Y ST AT E o Al A oTeAl &
ar {5 R TwEs A § ek
fod & & ord 3 ¥ IR F wwi =\
T gEd eEA & ddeEz
FARANM G OEE? WR
IEHFR § AWy s @
TET

F AT FT AW Iq A 5T @
ﬂ%mm@ﬁ'ﬁfroﬁom
ST 3 FT fazwg fear | & AWan
g% ar T aikg WY awi ¥ @A Ay
g 9 & a9 gEmdr RS AR e
AT TMiEd &F a5 ¥ vkt S o
MRE|RIaTTIRRYE =
FHEF @ oA AN
& @ ¥ =1hed, 99 ¥ fya ok
T TG 1 Fe AFAEE HET S
q AR AT F Ty AT

“We considered and considered
over this question and we came to
the conclusion that it is not worth
while taking over this _]ine." :
# F7AT § W i weh § R Ay
T A FaHd ), o Fama A w4
wEr T g, @ R A o gad
TERF AT WA O & 1 I
WF Y 137 G AT S TAQ TGS
QaRATFTETFATE | &9aAT IT
Y TAMT &, 937 g 44T @9 Fa |
9 AT F AT FZT § ow@ «
I, BT AL EH T €, T H a9
g 78w AT g (Road
Transport) si=er @71 &, @ f&
1T TH B SOT I g, 39 F AR Al
oo AR ag am WA
9 &, 5@ F1 a1 @F A, Fe

fera3a7 (Liquidation) & =&t
areft, 39 F [aeEr=d (Share-
holders) it § ¥ w97 4% & THa™ A1
TRETFLIA|  ATH T ERaTY g
qEATE g 993 § #IX 99 F) gH &H
FA ¥ & FAS AFAAS FTGTAT
IR gl SRS ! SWA
ot % §o W& R o T
A #A Y # AeE T ag
(R IIASNEA AL @A
IT F A AEA &, N fRe gar @
g Afr ¥ 9 F1 =37 TEAGW
TF aoTg AAEAr § F uETE
@R (expert  opinion)
g & % 9g o1iT A5 9% T €
Il A T FY T F T
T § 1 A T s § I Qs giaee
F1 &Y o7 =37 IR A W F g
fomem #™ § SFA WA 1 ST
WHFAT P AN IEFTA S g &
THAT AT | T L3¥9, $R¥¢, 1’
AR gue Y WA I A Wl &
A AW M E F WA N
TR & FAA AT § AT HIAKT gaAT
& AT AT e WY Sy 1 AT AT
aifed fF & t]¥’-—%o s o
§IAH T EETTE F gATE,
AR 4 T+ (net income)
gl NmEwEAFG AGAT ! ITH
HETH W S g, qERE A
e N WO gE &1 WA
TmmmdsmA fragad 1 A F
& Fum awar B g @ e QT A
fareft g, ¥ & FAT PR §)
IMT I T f@wAl SF WY &, o
3% G § A gAR 33T ¥ TRIET
FWW & MiF W JaT F AATGH
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& T A 99 W FT AMFR G | qF
SIS F1 g9 gEFF FLaT a4 § AL I
9 3T A I A W9 F ogw a= A
FLOFTE | I8 AT ET T §
q g et & Y N9 W Tw
T WA aw wr AN AT
T, # @ @@ @ q
fr forg ¥ < = @ar &7
AT 39 1 S LT aFQ, AT AT 57 HY
FRER &7 @ & ag N @ F} W@
RIS ganl | FH it a5 Fa an ? o
WAFI AT [ a1 AT 99H AT
|EA g 7 fefgse a1 W an)
g feraeT STAT 9T AT g WIEH G
EREEUE AR IR A (SR ]
R o F7 wwE qE @i aFar § |

e SR ag WY NaAe FTOF FFU AT ¢

NN qw Fme TEIAE I @ §
g N WA w1 T o €
9 g T AHFR 4g 7 W E 5
T F I F FIE BIUET A & AV F qrar
§ e A G WR R I
afgd | wI > ¥ oge T
& A R 1w s A e e
N IT 1 T 3T F 3@ B TS
|TEaT g A A o 9 FA e
R HFRIR X F A @ 9 NS5
I Y fauy B #T & o= a9
7 A =1 wled @ e
FAET F WE R HW AT W9 |
¥ ag 4 7E arar o owdlaew
S STy P AT § 9 @ &1 s )
TP o farR T aw g @e, 9 F
¥ a3 fars T & St AT
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¥fFT § W g 5 O FRER
ST T AT ST IS & AT |
AR F8 T g & A Fw A &1
FTUOETT AT IFT 9787 &, T fAe &
Y "o €, 39 F AT ST AT |
W AT B AW I A A AW
T F S P, R A T T g,
TR % FT Y, W g IR qTiHT
Y g T@F A AT § | qg I
qonteEl F g g @A qer
g1 @ o g O T AN
Wi R meE® F
FTEFAINIST TN E | T WY
fe ST ar FT &1 T @A
g 7w & o Tl wrEa A, g
I oA B F T | qg D BT
FTEIFTE ) TR AWaTg, F ]
& G A H T AT F AT A
R g A= FT T FAHST AGQT
& & 59 T3 ¥ Fre SmaT € @Y 99
# § qoU9 T S 1 ST T
¥ g TG g9 TorE | QA WG ar
TF 7GR ¥ q1E AT &) Q4T &Y T
AR 5g o W0 BT FI M IR I
¥ foar 2t axg A N gEd aTT
At o g1 T A W) e |t
&), M A 97 7 98 I F 0 I
¥ surar @9 AE ) gHar g 1 %9 B
HAT A W &9 € ) fgAfwamge
T N Tfed 99 F 4= Fwe =
TF feeqr 39 § @9 S |
- AT ST off, & e fre
FIRAMNIRE A sk gw e
FY AT 7G) FEATATGATE | 9§ ABT
q&T NIF NTT ININTF Fawa
LEIERIERIRCE S oz S )
ol d g o F AGAE 5 TF
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[ =g ]
QY ATt T S g AT @9 AWt
@ E o A g S A 9 & AR FT AW
AFH FT G| A AG FH FAH
WRawr §) o fadw WA A
I ag A D § A I A1 ¥ aWa e
ST ST g0 @t #) gug e e
WY T ST SRl AW, AT
A AT @ Iq W aQF w®
e |3 |

T FE g A W faw T g
Ted fr @ T A1 g ¥ vtk
YT AT FETE | AR
fed st adrer srfeqare fFar s w7 §
I9 ¥ g gy foed qrer g &1

(English translation of the above
speech)

Shri Bhatt (Bombay): Sir
Railway Companies Bill now 'befgi-g
us has already once been shunted off
in favour of another Bill which was
of greater importance in the country’s
interest. It was, therefore, put aside
for the time being. The Bill that
has now come up before us should be
viewed from two or three angles. The
first thing is whether the public is
going to be benefit2d or not if we
take over the management of the line
in question. Secondly, we have to see
whether the benefit will accrue imme-
diately or it will take some years
before anything comes out. Thirdly,
the hon. Minister should clear off the
doubts that prevail with regard to any
improvements to be effected in the
existing management of that railway.
Before going into these points, I should
like the hon. Minister to tell us what
is the aim of this Bill. what were the
defects in that line, whether the num-
t?er of passengers travelling on that
line had gone down or the amount of
frieght carried on the line had de-
«<reased or the engines, bogies and
‘wagons had become worn out.

Shri Santhamam: The line had

stopped running, I sai
ronihs. g, said, for three

Shri Bhatt: That was due to the
str.xke. A strike can cause many
things to happen. Have these things
appeared in the reports submitted by
the Inspector of Railways? After the
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strike in - April, an Ordinance was
issued by the President in July. What
were the conditions prior to that and
what are the conditions now? The
hon. Minister is unable to give us
information with respect to all these
matters. Yestevday I put a question
asking the hon. Minister to place be-
fore the House the complete report of
the enquiries made by the West Bengal
Government so that we might be in a
position to understand why the line
was sought to be taken over or why
the management proposed in the Bill
was expedient.

Shri Santhanam: It has been placed
in the Library, as promised.

Shri Bhatt: I would remind the hon.
Minister that only yeserday he said
that he did not know whether the
report was there or not.

Mr. Deputy-Speaker: It is there now.

- Shri Santhanam: I promised to make
enquiries, and if the report was there,
promised to place it in the Library. I
found the report was available in the
Railway Board and I had immediate-
1y placed copies in the Library.

Mr. Deputy-Speaker: It is there now:
he can see it.

Shri Bhatt: I looked for it today till
nearly 9.30, but no report had come
there. Yesterday, I tried to find it
in the Railway Board and wanted to
have some information; but they did
not supply me any. But since the
hon. Minister now says that the report
has come, I have to request him to
give us a full opportunity to study it
for without looking into the report we
do not want to say anything in the
matter before you because we are then
prone to mistakes.

Now, I will take this occasion to
remind the hon. Minister of his com-
ment on the Railway Budget in 1948-49
when he was an ordinary Member.
His words were:

«Is this House in a position to
obtain a grip and offer constructive
criticism from the facts placed
before it and from the explanations
offered to it? Secondly, is the
Railway Standing Finance Com-
mittee in a position _to be a reliable
watchdog of this House?”

A little onward he observed:

“Has the Railway Minister
placed before the House sufficient
material to get a grip over the
Railway finances as well as the
Railway administration? My own
feeling is that he has not.”
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Shri Kamath (Madhya Pradesh):
Times have changed now.

Shri Bhatt: In the words of the hon.
Minister himself I have to say that
we cannot give consideration to a
matter the maierial of which is not
before us. I also wanted to raise the
issue on the point of order that no dis-
cussion should take place until we
have all the material before us. How-
ever, now since the hon. Minister says
he has placed the report in the library,
1 would suggest to him to give us
enough time to go through it and un-
til such time the second reading, its
clause by clause consideration, should
be deferred.

Another -suggestion I wanted to
make was in regard to bringing up of
such things before the Standing
Finance Committee for Railways or
the Central Advisory Council of Rail-
ways. I want to ask why is it not
being done. Other Bills are brought
before the Standing Advisory Com-
mittee; but our Railway Board has
adopted a strange attitude that such
Bills are brought here without our
prior knowledge of them. Only the
Railway Board eor the hon. Minister
may know why it is so. We come to
know all at once of its coming before
us. Therefore, I say that when such
things are proposed to be;brought
forward, then, if the Government
really want the Railway Standing
Finance Committee to serve as our
watchdog. such Bills must go to them
before coming here.

I now come to the Bill itself. When
the subject of taking over of the
Tejpur—Ballipara Railway line came
up last time before the Finance Com-
mittee, it was found, as the hon.
Minister and other members said,
whatever expenditure ray be incur-
red on it, it could not become self-
sufficient and could not be a gainful
proposition, for the lungs of this poor
T.B. Railway were badly affected. In
spite of that, however, we and the
Railway Board decided to acquire it in
the wider public interest and agreed
that the expenses should be borne
by the Railway Ministry.

I do not want to suggest that all
the light railways should be acquired
by the Government and it has been
said in the statement of Objects and
Reasons that:

“Of late, Government have been
receiving complaints  regarding
mismanagement by some of these
companies thereby causing a great
deal of inconvenience to t.,l',le nor-
mal life of the community.

1 would, therefore, like to know
what are the railway lines about which
such complaints have been received
and why the Government have taken
such decision with regard to one
lire only leaving others aside. I hope
the hon. Minister will throw light on
this point.

I was drawing your attention to our
decision to acquire the T. B. Railway
line. Our friends Shri Guha and
others hail from that place and we
must try to understand their view-
point and realize that the representa-
tives of that place are voicing their
grievance with a feeling. They say
there is no other remedy save taking
over of it by the Railway Board.
Yesterday the hon. Minister declared
in his speech: )

“We considered and considered
over this question and we came
to the conclusion that it is not
worth while taking over this line.”

But when the Government consider
1t a worthless thing for acquisition
which would not yield any proit, why
should they impose its burden over
another Government?  Whether it be
West Bengal Government or any other
Government, that State is a part of
India. It will have to spend money
over it. When the experts of the
Government are of the opinion that
there is no profit in running it and that
it would be betier if road transport is
started there instead. why should it
be run at all and not closed down? At
present too it is not operating. Let it
be closed down; the company will go
into liquidation and its share-holders
will bear the loss. We want to en-
trust to the West Bengal Government
a work of responsibility that we our-
selves cannot carry out. What would
that Government do? So  far they
have done nothing. The hon. Minis-
‘er is still not aware whether the
Railway has yet started functioning or
not. I, therefore, do not understand
how its affairs would be improved.
When the expert opinion says that
the line cannot operate and a loss of
lakhs of rupees is bound to occur,
the better course is to improve the
road transport and do_all business
through it. However, I would like to
tell you what is in my knowledge. The.
reports of the Railway Board for the
years 1947, 1948, 1949 and 1950 do not
show that this Railway has suffered
any loss. On the other hand, it has
earned a profit. The hon. Minister
should know that according to the
Report for the year  1949-50, it has
earned a profit of Rs. 88.000. This
is its net income. Wherefrom did
this income accrue? The number of
travellers who travelled on this line
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as well as the amount of freight carried
by it have also shown an increase. I
am, therefore, unable to understand
how did this railway become unfit. If
the windows or the carriages are not
in proper condition, I wonder what our
Inspector of Railways. does, for the
Railway Act provides for inspection of
these things. He can get them re-
paired; and if they are not repaired,
the railway line could even be sus-
pended. We have got that power.
When that railway line was operating
till recently what happened suddenly
to create this unsatisfactory condition?
You cannot take it over and those to
whom it is being entrusied would also
not be able to manage it. So far the
position was that the District Board of
the Twenty-four Parganas was also
rendering financial assistance to this
Tailway although I do not know the
amount it gave. Therefore, I cannot
go into detail and claim your atien-
tion on this point. But if that was
a part and parcel of the Government,
so also is the West Bengal Government
which is taking over the Railway. But
when the Central Government see no
point in taking over this railway, it
is necessary that we give sufficient
thought to this subject. At first I
«Was not favourably inclined towards
Shri Guha's suggestion. But now I
am so inclined, for the reason that the
hon. Minister might have some more
time to consider it and improve mat-
ters. So the proposals of the Select
Committee should be accepted. But
at the same time T do not adhere to
the view that the Ordinance that has
been issued should be repealed. It
terminates on the 20th September and
this Bill must pass before that date.
But I want that the work should be
done in the right manner. If any-
thing more cannot be done, this line
should at least function as indicated
in the Bill. And this aspect is to be
borne in mind that since this line has
a bearing in relation to Pakistan, it
must be acquired whether it be pro-
fitable or not. It has a close relation-
ship with the refugees. So we can-
not leave it alone and think that we
need not do anything with it. It is a
small line nearly 54 miles long. I
am not asking the Government to
take over Barsi line which is a big
line. I am asking them to acquire
what is only a small line. I would
not raise any objection to the middle
way that is adopted in the Bill for
taking over the line from the Com-
pany. But it would not be a satis-
factory solution. After a month or
two you will have to think over again
wand just as the T. B, line has been
taken over so this line would also
have to be acquired, whatever the

expenditure involved. And I suppose
it would not require more than Rs. 20
lakhs. ..So the Railway Board should
not hesitate to take such an action
when a part of West Bengal is going
to be benefited by it.

Sir, I do not want to make a com-
parison between the Act relating to the
Sholqpur Mills and the present one
at this stage. They are different sub-
jects and I shall express my views in
that connection when amendments are
taken up. But at present I want to
request the hon. Minister to give us
all the relevant material so that we
may go through it and probe into the
real sltuatxox;. He may also give us
an opportunity by agreeing to the
proposals of the Select Committee. He
would then get some time to ponder
over it and we also would have more
time for its consideration and probably
he would then be in a position to find
out a better way.

With t.hege words I support the
basl'c principle of the Bill envisaging
taking over of this line. But the
method that is being. adopted for this
purpose is not satisfactory.

Shri Ghule (Madhya Bharat): The
House~ must be thankful to thé cgm-
pany in Bengal which inspired ‘he
Government to bring this Ordinance
and tMereby this Bill into being. Sir,
when it was the policy of the Govern-
ment to nationalise the transport sys-
tems in the country, it was incumbent
on them to see that all the company-
managed railway lines in the country
were properly controlled, and so this
Bxlllshould have been brought much
earlier. But as it is, we know that it
Is the general practice with us that
unless we see that things have gone
wrong completely, we do not make
any move. Therefore I say that we
must be thankful to this particular
company which was respoasible for
the promulgation of the Ordinance and
for the subsequent drawing up of this
x?cl)gv that has come before the House

I support the principle underlyi
this Bill, not because it is tcllue }t’:ens%
course today, but because it is the
second best. The best course, in my
opinion, is to take over all the railways
run by‘ companies and completely
nahonal;se' the railway system in the
land. It is not a happy thing to con-
template that in this vast country
where we have nationalised almost
all the railways, these small narrow
gauge railway lines should ke allowed
to be run by private companies and
tl}e people there allowed to suffer.
Sir, it is envisaged under this -Bill to
appoint directors under three condi-
tions. And these conditions -also
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strengthen the point that I have just
placed before the House. These
conditions are—

(1) that a situation has arisen
which has prejudicially affected
the convenience of persons using
the railway administered by the
railway company.

(2) has caused serious disloca-
tion in any trade or industry
using the railway, or

(3) has caused serious unem-
ployment amongst a section of the
community.

And that means, that the Govern-
ment wants to wait till all these things
come about. They want to see that
there is unemployment amongst a
section of the community, or that
there is inconvenience caused to _the
persons using the railway, or there is
serious dislocation in trade and indus-
try. I would, however, request the
Government not to wait till these
things actually take place, but to
anticipate them where they are likely,
and if there is sufficient reason to
believe that such things are likely to
take place, the Government should
take over the lines. They should
not wait for accidents to take place
of which we had one experience only
this morning. One hon. Member
asked the question whether there were
no accidents on the Government-
managed railway lines. Sir, all these
questiops were fully discussed when
we dealt with the Bill for the nationali-
sation of our Transport systems. The
same answer that was given then
could be given to the question now
put. As I was saying, this Bill in
itself, would be a very good corrective.
This Bill would have a good effect on
these companies managing the rail-
ways and many matters which are
going wrong today would be set right.
This threat of being taken over by
the Government would act as a good
corrective. And for this reason also
I think this Bill is a good piece of
legislation and it should be enacted as
soon as possible.

The point was put forward by my
hon. friend Shri Bhatt that all the
information necessary for dealing with
this maiter has not come before the
House and for this reason, I am in-
clined to think that there is no harm
if the Bill is referred to a Select Com-
mittee and the report called for within
a few days. Nothing would be lost
if we refer this Bill to a select com-
mittee and call for their report within
a fortnight, because the ordinance
would not expire before then. No-
body in this House is against the

_ principle of the Bill and Government
should not hesitate to refer the Bill to
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a select committee. If anything
there . would be improvement in the
provisions of the Bill by its being
referred to a select committee. I
therefore support the motion moved
by Mr. Guha, at the same time sup-
porting the principles underlying the
ill.

Dr. Ram Subhag Singh (Bihar) : The
Bill under discussion shows that at
long last the Government has come to
realise that all is not well with private
companies operating the narrow gauge
railways. Coming from a district
where two or rather three mnarrow
gauge railways, Arrah-Sasaram; Dehri-
Rohtas; and Sasaram-Dumarkhar lines
are in operation I know a little of
the difficulties to which the public
using these railways either for travel
or for transport of goods are put to
because of the mismanagement of the
railways.

From the point of view of con-
venience to passengers there is hardly
anything like passenger amenities such
as drinking water or lavatory facilities.
Although the Arrah-Sasaram Railway
runs for a distance of 60 miles there
is neither safety nor security arrange-
ments for passengers.

In regard to alloiment of wagons
discriminatory treatment has been
complained of. In some cases this
matter has come to the notice of the
Government. But to my knowledge
no step has been taken by the
Government to remove this discrimi-
nation. Because of this -the growth
of trade and industry in that region
has been very much hampered.

It is thus obvious that neither from
the point of view of convenience to
passengers nor from the point of view
of the growth of trade and industry
in that area is the management of
those railways satisfactory or up to
the mark. That was why the other
day this matter was discussed in the
Bihar Legislative Council in the form
of a private member's resolution,
which recommended to the Govern-
ment that those railways should be
taken over by the Government.

To meet such eventualities this Bill
provides for the appointment of new
directors and the creation of new
management. Though it is a definite
improvement, it is not a permanent
cure of the problem which those rail-
ways are faced with. Clause 12 of
the Bill is in the nature of restoring
the status quo after certain conditions
have been fulfilled. It says:

“If at any time it appears to the
Central Government that the pur-
pose of the notified order appoint-
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ing directors has been fulfilled or
that for any other reason it is
unnecessary that the notified order
should remain in force, the Central
Government may, by notified
order, cancel the appointment of
directors made under this Act.”

This clause 12 will undo what the
appointment of directors will do. It
further says:

“On the cancellation of any
such appointment as is referred
to in sub-section (1), the Central
Government may—

(a) direct that all the property,
effects and actionable claims of the
railway company shall revest in
the persons in whom they were
vested before the issue of the
notified order under section 3;...... ”

So this clause will bring back the
railways to the same position in which
they were several years ago.

In the situation despite the Finance
Minister’s statement to the contrary,
the best course would be for the Gov-
ernment to take over those company
railways. The Finance Minister said
that it would be a costly affair to re-
place the existing staff which are given
low pay by the company. In this
connection the Finance Ministgr alsc
referred to the Planning Commission’s
report. But I think that it should
not be the duty of the Planning Com-
mission to perpetuate inequalities in
this country.

In the past when the demand was
made that those railways should be
taken over by the Government, it
was argued by the Government that
the right of purchasing them was
vested in the district boards. Actually
seven out of ten light railways are
assisted by district boards. @ However,
even if the management of those rail-
ways were to pass into the hands of
district boards not much improvement
would be effected. I would therefore
ask that keeping all this in mind some
suitable changes should be made, if
necessary by referring the Bill to a
select committee.

N TR Tag - Suras wEET,
# oo oW W TR F o™
F  gAdT  F@ g1 A

T F 98 WA g 5 39 e
(Ordinance) # {fare T 9=
¥ F1% 39 F1 TooH 6T 9gF Ay
FEET F T F T I ! _Fw A

R T W & 7 g 5 90K F H
TF FFAT TedT FIGT § T 99 1 g
s ( chance ) ¥ § &
af@ | 3T 1w e v fifaes
( Principle ) sryw &1 v
it 7% At 7 w7 FF fe d @A
N g% § 98 T Tl #1 AT
( pationalise ) #w & & §
A I 3T A g I Wfed )
AT ATES | A SR wem T oY
F Famar ¥ ag fow a2 9 0% &
O g T9 AW F 9 FT g9 a9y
T § 18 T FAS L g A9 A
weE

gfeq oiFx @ wnNir:  9Q
7 FE, WifF O 78 @ W3J9
FTE

SNy R fag o aew
ARSI P § (% a8 I A § )
F ug wafed Y T g 5 R AW
7 amA fam™ & fod o fewmiifes -
a (Democratic set up)amr g |
™ ¥ 39 9fefs=s  (political)
@XM ar g e ==l § =z
7g @A WA w© W § 9w ¥ smafi
¥ ofed @Y 97 F1 gwE § A e f
AFHR 7 I T HY, AL A oA
¥ &, AT T 7 Famat a1 oy
¥ &Y, few ag 71 T & 5 SRy
BET FFFET Y BTEA I B I §
AT S 39 F AW FF® A § I
¥ N B fredt oY § A I A @
g wERr TR AW AW g
fr goqom & 7 1 a9 g %S
qEd | Fed ST AT IE S
HAG FFHaT1  ag I F A W@ QA

5 w9 F1 fFR 9 o ¥ a1 @



1953 Railway - Companies

AHEL § 1T &, a1 a8 fF 97 F1 g
aq o frew w7 quElar @) @ g
5 & w0 are g aFa, arag fF
ag e Ae a1 Fifweegaa (Constitu-
tion) ¥ @ AR AT AT &1 qr a4y
grod | 97 &1 o qifefess uhae (Poli-
tical effect) &xar & ag aga I g
& R T 9T F 2 AT A% T AAS &,
S fr st €Y 9% a1 AR aEe-
RoRE WA F AR A A1 fF a9 &
TgT AT §, T qgF IS AT § A
T § fF 99 T 0% 9T FX SR gHT
FW E, 99 F TTF FT GEC FQ &
R BT 9% WY §3 FT AHLFQ & | 3T
TH F qESE W AN A I §
ar o ag qawar g 5 a1 Q7 9w A
I e FY AT FAT A0, AT FHR
F g HEST T ATed FF a8 @A
frgease o) wydwa
FYE TET AT AL 1 GHATE | A8 F=Y
T g aFaT § 5 B IR AT
AR qTA RN FT TAX JUR BT G
F51 FI W F4QT 6 | a8 W OF
¥ AW A g 3w A voR R @
@1 €2 sz (Law and order)
ART  (maintain) FW TS
ER A & alew st qg o
§ ax fm ¥ wifeegw &
ag wr f5 faaet afsss giefedt
gfad7 (Public utility services)
€ S w9 # Aoy (Nationa-
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H AG AW g 5 oF eA
ITEAT F1 R g TR 9X SemT
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ST qAAAT g | W A g War § -
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FaET @ R AT 3FT o ) ;AT AT
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& FATH A WA i ¥ ag A
qae Wl dar T =TEd
5 FE foma o@ a9 &7 99 )
foame FT K dger ¥ WA @
T HET FIF A N7 § AT q@
/1% & i 37 99 FY AaaET FX faar
W ag A agT AT AW A G
# oF 0¥ 5o & anan § o ToR A
=% wrEd fseders (dismantled)
g, 40 Aqse  Jgas-THIgT @ET
¢ e ® 143wy § garr fasd
FTIUH 1 Y aFaT ¢ IH IS
[, I A A wHAa F g
FIMRFA AL TG B
e off & swaar g 5 s 99 @A
& & & qud wTed § o 97 v
FAIBE AAIgEE@A
® @ fF swET At oW S
AR % FTH( oA F TG A IT F1 I
T8 & [ T & O F1E FO AG §
a3 o 5 3 Fou Frarp & it #X
1 fira AT AR (econo-
mic reasons) I | AT FT TR
& fod wrAw  fafreex  (Finance
Minister) amga it s av o Swr

C R ENHAAS GG | ST RTFR

qHAT AGT qHAT § | R AT AR F
Y gAR AW F 9 qeF  (voters)
g stgmawnre (Electorate)
§ 7 7 F1 e ¥ AT A0 F A AT
(argument) ¥ s @ g A
Ty A8} § A T FIE THAHT HICS
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[Tt AR ]
WA | 1 Y Ered T
7g & fF 919 ot s S R AT
S T4 § I B I KA AL CF
daer Afsd aife 9 F 1= & s Y
St qifest ( policy.) & @7 fage®
AR AT T B AT IT F AT AR
& ST a9 T w1 oF A F
3 a1 a9 w7 F fod o) T
o -1 s A AR @ &
¥ W (financial) ar
Eefafeiea (adiministrative)Fror
§ 7t ag SNl A wEw F AW ahET
§1 FRETF 9T too Ve A
¢, i A o far A &) A Tk
R X ST 1 T RS LT A
1 BT ATE 1 ag AT T3 ) SR Y
T T 7 gAY Sy Ay A AT
&1 @i wmmA g osw v
TN AT YD IAg T_AT &
T @Fit 1 €@ Qa7 ST oo &
T A 3T @@ A am AN g
T 3T el ST g A o
d1 g S F1 FEAT 97 | .

(English translation of the above
speech)

Ch. Ranbir Singh (Punjab): Sir, 1
support the motion moved by Shri
Arun Chandra Guba. But I do not
want that after the expiry of the
period of this Ordinance, the manage-
ment of a particular Railway should
again be handed over to the former
Company. Personally, I am of the
epinion- that if once a company neg-
iects the’ management of a railway it
shou]d.nqt be given a second chance.
But this is a question of principle. As
some of my hon. friends here said, the
solution of this question ultimately
lies in the nationalization = of these
companies and we should think and
proceed in terms of -this solution.
Shri Arun Chandra Guha told us that
it.was only a question of six and a halt

crores of rupees. In my opinion, si'x
and a half crores is not a very big
figure in the context of the huge
budget of this country.

Pandit Thakur Das Bhargava (Pun-
jab): It is four and a half "crores,
because two crores belong to the
State Railways.

Ch. Ranbir Singh: My hon. friend
Shri Bhargava says that it is only a
question of four and a half crores. I
am submitting this also because our
country has chosen and adopted a
democratic set-up for its administra-
tion and this has its political reactions
on the ‘people. The people of those
areas where these railways are
working simply do not understand
why the railways of Bikaner, Mysore
and other big States were taken over
by the Government while the light
railways belonging to small companies
have still been left with them. When
some people go to the persons who
manage these railways, they talk to
them in an ill-conceived manner.” You
yourself can go and see how they
behave. They claim that no one can
acquire their railways and want to
impress upon them somehow that thev
have the support of persons in high
authority or that they have entered
into an agreement with us on which
we could never go back or that such
a-step is beyond the powers of the
Government or the scope of the Consti-
tution. Under the circumstances,
the political effect of these things is
very unhealthy. So far as the ques-
tion of profit and loss is concerned.
I can only refer to the Shahdara
Saharanpur Light Ra2ilway which is
just next door and uof which mention
was also made this morning. One
can see and realize the difficulties
under which people are made to travel
on this railway. Pegple travel on
foot-boards and even or the roof-lops
of trains. If, despite such over-
crowding. it is running at a loss, 1
can only suggest that either the Gov-
ernment should accept that loss and
take it over or it should decide and
order the closure of that line alto-
gether. There cannot be any middle
course. It can never be that a per-
son or a company is left urdisturbed
and uninterrupted while it continues
making thousands of our people
travel precariously on foot-boards
and roof-tops, more so in a country,
the Government of which is not a
mere custodian of law and order kut
which believes in and which has
accepted in the Constituticn the prin-
ciple that all public utility services
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should be nationalized. So, there
does not seem to be any reason why
‘these railway lines should be managed
in a different manner.

Then, there is another point. Some
of my hon. friends were of the opinion
that those railway lines which are
managed better should be left over
for some time. But 1 think thkis is
just the reverse of what should be
done. I ask why should they be left
over? Are we to bear losses alone and
shall we always be responsible for
all the losses in the country? Why
should we not take over those lines as
well which are running at a profit?
The question of waiting till some com-
plaints are received and then consi-
dering and acting upon them should
not arise at all. It is a matter of
policy and it is quite clear that they
should be nationalized. @ This is not
something difficult or complicated. I
come from a place where the railway
line has been dismantled,.I mean the
Rohtak-Panipat line, which, according
to the present programme, is to be
laid again in 1953-54. It is possible
that it might be further delayed but
I do not think there is any reason for
the Government to delay it. But,
even then, I feel that there are other

lines also as this one and the people :

of those places have a right to demand
better management and amenities on
those railways. Under the circum-
stances, why should we try to chalk out
long-term programmes for taking
them over? You have no reason for
this though you may try your hQest
and advance a number of economic
reasons in your support. People are
not going to listen to any’ of these
reasons, even if the hon. Minister of
Finance eomes -to your help. None
can convince the reactions of the
people. If you think that the general
voters in our country, that is to say
the electorate might believe what you
say and be convinced by your argu-
ment, it would be a mistaken idea and
in fact there does not seem to be any
economic reason vindicating your
standpoint. Under such circum-
stances, it is necessary that the motion
of Shri Arun Chandra Guha should
be adopted and a decision made so
that in the meantime, the policy of the
Government that they are going to
take them over, might be made known,
and that a further period of one month
or five months is given to that com-
pany and that this is being done on
account of different reasons namely,
financial and administrative. * All this
would ' convince the people that after
all the Government can' do a_certain
thing only gradually. Six hundred
states were integrated with India but
that was not done overnight. It took

time and only gradually both big and
small States were taken over.  If a
gradual step is taken, people would
feel assured that some day their turn
would also. come. So, I think the
best part of the motion is that it would
make people realise that if there are
difficulties in the way of the Govern-
ment it should be conceded more time
and if a particular point is made we
would be able to.make them under-
stand. N

Shri €. €. Samanta (West Bengal):
We are happy that this Bill has been
brought before the House for its
consideration. A measure like this
was urgently necessary; Railways
being a utility concern, our Central
Government has the bounden duty of
looking after the company-run lines
which are being mismanaged. But
the remedy which has been prescribed
in this Bill is a temporary one which
will not cure the disease: the radical
cure can only be the nationalisation of
those lines. Government have put for-
ward reasons of economy for not
nationalising these  lines. But
when we find that the facilities
which ought to be given to
the people in those areas are being .
denied to them. Government should
not hesitate to take the step of
nationalisation.

Let us see why these companies are
not running in order. = Many reasons
have been advanced by several
friends; I would like to put forward
one more reason. All  these are
narrow gauge lines, between 50 to 100
miles in 'the case of each company.
Now, when one of these companies
places orders for materials like lines,
etc., on any workshop, say on our
own Central Workshops, or even cn
workshops outside the country, those
workshops are reluctant to supply
the small quantities of materials which
these companies require. Even if
they are supplied it ¥s not .done in
time. Our own workshops are so
heavily worked that they cannot sup-
ply these requirements in time. There-
fore, if Government cannot at present
nationalise. these lines and they just
pass this ‘Bill, I think it would not
achieve the purpose. Sir, my friend,
Shri Guha has moved a right amend-
ment for reference to Select Com-
mittee; there are other things to be
considered in dealing with this ques-
tion, and other things which we should
achieve through this Bill. If we pass
the Bill as it is. we will not be helping
those lines to the exteat we gvould
have if they were  nationalized. Even
il management is taken over under the
Bill and our men are put in charge, yet
the present difficulties will continue.
My Government’s men will be there in



1959 Railway Companies 4 SEPTEMBER 1951 (Enwrgengy Provisions) 1960
- i1l

[Shri S. C. Samanta]

management of each unit, but the
requirements of each unit will be
ordered separately on different firms.
‘Therefore, 1 say that if we can succeed
in uniting these various units through
this Bill then this measure will be
somewhat fruitful. Sir, I whole-
heartedly support the
reference to Select Committee.

Shri J.°° N. “Hazarika (Assam): I
welcome this Bill and request this
august House to pass it as elrly as
possible. The existence of these
privately-owned railway companies is
nothing but an  anachronism. All
these railways must be owned by the
State so that they may be managed
and directed properly.., Government
should provide facilities for their
nationalisation and no room should be
left for private persons to run or own
any of the railways. We have not
only taken over the railways from
private companies, we are now taking
over road transport in various States.
Therefore, it is a welcome sign that
our Railway. Ministry has brought
forward this Bill to effect gradual
nationalisation of these private rail-
ways.

[SHRIMATI DURGABAI in the Chair]

In regard to the T. B. Railway, the
simple taking over of this Railway
by the Government will not be enough
to meet the transport mneeds of this
area. In the northern side of the
Brahmaputra river, there is no rail-
way communication from Tezpur. It
is desirable that this railway should be
gradually extended up to North
Lakkimpur in the northern bank of
the Brahmaputra, so that the whole of
Assam may be closely knitted. We
are told that the Assam Rail Link is
for the purpose of defence, and not a
commercial concern. For the same
purpose of defence, I submit that as
far as possible this railway should be
extended to the north bank of the
river. During the last earthquake
as well as the floods, it was felt very
difficult to take relief to the. sufferers

due to lack of transport. The existing -

bus transport is quite inadequate fo
meet the demands of the people in
this area during times of emergency.
In the end, I once again express my
thanks for the hon. Minister for
taking over the T. B, Railway and I
hope it will be extended to the places
where it is needed.

Shri Sonavane (Bombay): I rise to
suppox‘the provisions of this Bill. At
the same time, I feel that some of its
provisions should not have found a
place in it. I refer particularly to
the delegation of powers ‘to State

motion for

Governments to take over private
owned railways. The State Govern-
ments have got no experience of run-
ning railways. They have very
limited financial resources and would
be unable to find funds. Lastly, the
Central Government is the monopolist
owner of all railways and these light
railways must ultimately come to the
Central Government and therefore
management by ~State Governments
during the transitory stage is not a
welcome thing.

From the Statement of Objects and
Reasons. we are surprised to find that
it is not the Central Government
but the State Government that insti-
tuted an enquiry into the affairs of °
the Baraset-Basirhat Railway. Why
did not the Central Government rush
in the first instance and institute the
enquiry, when it had its own sources
of information through the Inspector?
Why did the Railway Ministry sleep
when the West Bengal Government insti-
tuted the enquiry and found so many
acts of mismanagement in this rail-
way? Further, how many enquiries*
have been caused to be made into the
affairs of similar light railways which
are not running well? In how many
cases have our inspection revealed
mismanagement?

In my own State, there is the Barsi
Light Railway running over 200 miles
from Latur to Miraj. This Railway
uses wagons for carrying human be-
ings. It is strange that in these
democratic days human beings should
be carried in wagons. In reply to
my enquiry the hon. Minister stated
that third-class ordinary fare is
charged for this' comfort. And then
no other facilities are afforded? There
are no latrines. There is only one
door. They are as if lo¢ked up.
There is no ventilator. If my hon.
friends want to see things for them-
selves, they should take a trip to
Pandharpur, which is a place of pil-
grimage, and they will get a chance
to travel in the wagon. This Barsi
Light Railway makes a huge profit,

- because pilgrims flock there three or

four times in a year. Yet the Com-
pany does not effect improvements.
Once I enquired as to what was the
dividend paid by the company and
what were the minimum and maximum
salaries of its employees, and I was
informed that being a private concern
I had no right to ask. The Railway
Ministry has taken over the Matheran
Light Railway which is only 15 miles,
whereas they have not taken over
this Barsi Light Railway which runs
over 200 miles. What is the reason
for this inconsistency; this half-heart-
ed attitude in the acquisition of small
railways, which cater for the rural
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people? My = suggestion would be
that as the period of contract closes,
the Ministry should take over these
railways. Their attitude should be
consistent.

. Finally, I would say that the measure
is a welcome one, particularly clause
18 which gives power to Government
to acquire railways. This provisio!
should be made full use of by Govern-
ment as the contracts of these private
owned railways expire,

With these remarks, Sir, I support
the measure. As I said, I do. not
approve. of some of the provisions. I
would, therefore, request the hon.
Minister to refer the Bill to a Select
Committee where these things ean be
set aright.

= wEE . WA S, OF geN
FT NET T L F Figar 97 5 a8
fale 75t o7 (oo S ¥ 9g o9
914 aE ae faelt € R
AT TGFL AT AGAE | F A FaT
a1 F T a8 FOR ogs fae S
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“All of us came to the one con-
clusion that it was not desirable
or worthwhile for the Govern-
}pen,t' of India to take over this
ine.

fot 5@ ot @ A ¥ “why”
@t s§ F aE A TR

“It cannot be improved. Some-
time or other the line has to be
dismantled.”

f%‘(mﬁlﬁéfﬁﬁaﬁt{wﬁwﬁm
§-99 A foar gar §

“The Railway Experts in the
Committee are quite unanimous in
their opipion that with reasonably
efficient management this Railway
can be set on its feet in no time
as there is sufficient traffle—
passengers, goods, market produce
and perishables—to Calcutta and
there is no reason for the railway
with the traffic available and
offering to run at a loss. So what
is really needed is sound manage-

“ment.” ’
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(English translation of the above
speech)

Shri Bhatt: Madam, may I just ex-
plain one point? I wanted that this
report should have reached me earlier
but I got it now: when it is quarter to
twelve. I would like to read out a
sentence from that report. 1 said
that we could have discussed the
issues better had the report reached
us earlier. The hon. Minister has
pointed out:

“All of uscame to one conclusion
that it was not desirable or worth-
while for the Govermnent of
India to take over this line.”

And when Shri Guha asked “why”,
the hon. Minister stated in reply. “It
cannot be improved. Sometime or
the other the line has to be dis-
mantled.”

Then this report, which forms the
opinion of the Railway Experts, says:

“The Railway Experts in the
Committee are quite unanimous dn
their opinion that with reasonably
effiéient management this Railway
can be set on its feet in no time
as there is sufficient traffic—
passengers, goods, market produce
and perishables—to Calcutta and
there is no reason for the railway
with the traffic available and offer-

- ing to run at a loss. So what is
really needed is sound manage-
ment.”

Shri Santhanam: It is better to start
with the last point. I shall simply
read the concluding paragraph of the
report, just continuing’ what the  hon.
Member read:

“The Committee agree, same as
in the case of B. P. Railway, that
Railway communication should
be maintained in the area unmtil re-
placement cang be adequately
effected by development of road
transport, which «involve in the
present case construction of new
roads over 17} miles and improve-
ment of existing road-ways which
runs parallel to the railway for
nearly 39 miles.”

It is true that for immediate re-
storation gat my hon. friend read
did apply.” But this committee did
not envisage the permanent continua-
tion of this railway. They envisaged
the replacement of it by road as soon
as possible and they wanted this rail-
way to be continued during the inter-
val. That is exactly what I stated.
In fact, if it could not be run at all,
there was no question of bringing the
Bill. But the purpose of the Bill is to
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[Shri Santhanam]

enable this railway to'be continued
for the minimum period necessary
till alternative communication arrange-
ments could be perfected. That is
the sole purpose of the Bill.

The discussion took the form of a
general policy discussion. I do not
suggest that it was not relevant. But
I do not know if in a limited Bill like
this, I should embark on an exhaustive
exposition of the policy in the case of
the light railways. As the Finance
Minister has stated, as a long term
principle, we are not against acqui-
sition of these light railways. Pro-
bably in the course of two or three
decades. . . .

Shri A. C. Guha: Decades!

Shri Santhanam: ...We shall acquire
all the light railways which are con-
sidered necessary and essential in the
interests of the countfy and which
form a coherent unit with the other
railways. It is not as if every light
raxlway is worth maintaining or pre-
serving. There are some light rail-
ways which it is better for the country
to scrap and convert into motorable
roads. There are some light railways
which it may be necessary to convert
into broad gauge or meter gauge and
integrate with the other railways.
There may be some light railways
which may have to be continued as
light railways.

As a matter of fact, Madam, owing
to the financial integration of the
States we have got in our possession
a large number of light railways al-
ready. The Railway Board do not
know -exactly how to manage such a
large system of light railways. They
are conducting an investigation as to
which of the light railways have to
be converted .into. broad - gauge and
meter gauge, which ¢f the light rail-
ways have to be contmued as light
railways and which of the light rail-
ways which have already accrued to
the Government of India have to be
scrapped. In that context to under-
take blindly to acquire all the light
railways is, I think, wholly wrong
and detrimental to the interests of the
country as a whole.

It is not a question of mere’ profit.
The acquisition of a light railway is
not useful by the fact of mere acqui-
sition. I believe that hon. Members
want us to acquire the light railways

so that the light railways might
be run  better than they are
today. But mere acquisition does

not warrant better management. We
have got the painful experience of the
acquisition of the GNIT. At that
time the Government of India did not
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take note of the fact that there were no-
facilities for repairing workshops,.
that there were no facilities for even
washing the buses. They simply
took over and for the last three years
all the members have been hammer-
ing at me for defects which it was
not in my power to remedy.

Similarly, if I take over this B. B.
%light railway it has no workshop. It
is not connected with our systems. It
has nothing by which we can improve
it. If I order rolling stock, it wil
take twenty-four months before I get
any rolling stock. There is no.
machinery to make rolling stock in
this country and foreign firms will
sooner manufacture broad gauge and
meter gauge than narrow gauge rolling
stock. In 'such circumstances, if I am
to take the line it will be to cause
displeasure to the people. The
Government of India must take over
this light railway only under circum-’
stances in which it has both the funds
and the facilities to improve the ser-
vice immediately. It cannot be a
source of mere investment. Now to
take over this railway will be some-
thing like am investment.

Some hon. Member was asking why
we did not conduct this enquiry and
why we allowed the West Bengal
Government to conduct the enquiry.
So far as safety is concerned, the duty
of conducting enquiry is laid on the
Government Inspector of Railways
who works under the Ministry of
Communications. He sends his report

. and if his report shows that any safety

precautions are neglected immediately
action is taken. Beyond that all
other matters vest with the company
and we have no power to take any
action except of course under this Bil},
if it is passed. In such circumstances,
the Government of India could not

o 2nything with  this light railway.
So far as the Goverfiment of India is
concerned, we would never have
minded if the company had gone into
liquidation and the .whole thing had
been scrgpped. It would have been
a solution of the problem. But the
Bengal Government felt that while
this is ultimately the best solution,
for a few years it is one of the neces-
sary links. Therefore the Bengal
Government constituted a Committee.
We lent all assistance. We lent our
own Director of Finance to go and
serve in that Committee. This Com-
mittee came to the conclusion that
something like the provisions in the
Bill should be enacted, because this
Parliament has exclusive power for
legislation on Railways. The inclusion
of the term ‘Railways’ in the -legisla-
tive list does not mean that we should
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automatically take the executive
management and administration of
every railway. All that it means is
that the legislation in respect thereof
belongs exclusively to Parliament.
Therefore even in the case of this
Railway we have to come to Parlia-
ment.

As I explainéd, we have not come
here on behalf of the Central Govern-
ment but merely to help the Bengal
Government to discharge what it con-
siders to be an essential duty towards
its subjects. @ Therefore no blame
rests on the Central Government for
not taking action.

Shri Sonavane: Why not do it with
regard to all the other light railways?

Shri Santhanam: The point is that
the Government of India are not in a
position to take over all the light
railways. Our finances are - mort-
gaged first for rehabilitation of the
existing lines. Certainly Parliament
will not suggest that we should neglect
the 34,000 miles of railways and let
them continue in an unsatisfactory
condition and go on putting ourselves
to further commitments. After this
rehabilitation is over, there are some
more essential links to be established
in the country. After all it is no
use to take people’s money and hand
it over to other people who are some-+
how or other managing some railways,
instead of connecting the more essen-
tial links. This is only a third degree
liability. When once we have finished
with our undertakings for rehabilita-
tion and immediate expansion, then
this will certainly claim our attention:
not that we are neglecting it wholly.
When some railways come, if the
liability is not very great we do ac-
quire them. ILast year or year before
last we acquired the Parlakimedi
Railway. The railway was offered
to us at very advantageous terms. It
cost ahout Rs. 30 lakhs and it was
offered to us for Rs. 74 lakhs. We
thought it- worthwhile to acquire
it. Now we have decided to acquire
this T. B. Railway because the liability
was a small amount and we found
that it was a necessary rommunica-
tion which has to be maintained and
developed in due course. Though
we may not be able to spend money at
present, when the time comes we
cannot afford to dispense with the
communication there, while in the
case of this railway this can be con-
verted into a road. This cannot be
converted into a permanent railway
link. At least that is the temporary
conclusion to which we have arrived.

Shri A. C. Guha: That conclusion we
dispute.

. this Bill......
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Shri Santhanam: We can go only on
thé opinion of our experts and the ex-
perts of the Bengal Government. Mr.
N. C- Ghosh is their expert. He was,
I think, the General Manager of the
East Indian Railway for some time.
So, when Mr. Gbosh and our own
Director of Finance and all others give
us advice I do not think this Parlia-
ment will ask me to discard that ad-
vice simply because one of the Mem-
bers feels strongly about the want of
communications. I do sympathise
with him fer-the lack of communica-
tion. We want to improve things,
but we want to improve things in a
manner which will be permanent. In
fact .if the Bengal Government comes
to build -a concrete road there then the
time will come for us to see what
assistance from the Transport Minis-
try they could be given.

Dr. M. M. Das (West Bengal): Were
the circumstances that compelled = the
Bengal Government to intervene and
take steps in this matter not sufficient
to compel the Government of India te
take_some steps?

Shri Santhanam: We were quite pre-
pared to have the line scrapped im-
mediately and to allow the other
agencies to come into force as early
as possible. It was the Bengal Gov-
ernment whe in their own interest
considered that this Railway tine
should be maintained for some time
and as it had stopped for three months
continuously, they thought that unless
it was taken over, immediately, the
whole thing will go to pieces. There-
fore, our appreciation and their appre-
ciation differed and because the im-
mediate responsibility for communi-
cation rests on them. we have under-
taken to help them to do what they
liked. If we wanted to do what we
like, then no Bill would have been
necessary and we would simply have
kept quiet. But we are here with

Shri A. C. Guha: May I know what
would be the money that the Bengal
Goverament would require to invest
for this Railway?

An Hon. Member: Rs. 30 lakhs.

Shri Santhanam: But whether the
Bengal Government is going to give it
or whether the directors or the manag-
ing agents are going tn give it"is a
matter which rests with the Bengal
Government, the details of which T
-do not know. Having delegated the
responsibility to the Bengal Govern-
ment, we do not want to have any
control over them.-
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[Shri Bhatt: Would the hon. Minis-
ter say that the questions of jute and
refugees which are closely connected
with this line are not the concern of
India as a whole?]

~

Shri Santhanam: In that way every
village road is the concern of the Gov-
ernment of India because they want
eommunications for every part of
India, for every citizen of India but
the Government of India is neither
omniscient nor omnipotent nor has it
got unlimited money. It cannot ex-
tend its responsibilities in an unlimited
and unthinking fashion. Today we
have not got even Rs. 10 or Rs. 20 lakhs
to spare ahd we are going to bring in
a supplementary Budget and then my
hon. friend, Mr. Bhatt is going to get
up and say, you are spending too much
money. Why do you bring a supple-
mentary budget. So in that state of
affairs, it was not possible for the Gov-
ernment of India to ¢come forward for
expenditure on this line. That is a
question which we have decided on
the merits My hon. friend, Mr. Bhatt
asked, “Why was this matter net
brought up before the Railway Stand-
ing Finance Committee?” If it had
involved any expenditure by the Rail-
way Administration then it would
automatically have been brought
before the Railway-Standing Finance
Committee and because this does not
involve any expenditure to the Gov-
ernment of India. there was no ques-
-tion of bringing it before the Railway
Standing Finance Committee.

Shri J. R. Kapoor (Uttar Pradesh):
Was it brought .before the Central
Raijlway Advisory Committee?

Shri Santhanam: I am coming to
that. In the case of the Central
Railway Advisory Council also, if we
were doing anything ourselves, if we
were adopting any policy, then we
would have brought it before it. Here
we are acting more or less as agents
and assistants to the Bengal Govern-
ment. This is a matter in which the
Railway Ministry have not taken any
poliey “decision or initiative.

x'Shri A. C. Guha: I want to
. /#ﬁariy the position.

i1 the House can be asked to pass any
law, when the Railway Ministry are

-

know

I do not know’
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acting only as an agent to another
Government and they have no ves-
ponsibility in the matter.

Shri Santhanam: It is true in the
case of those matters with which this
Parliament has exclusive legislative
power but this is one in which we
want to leave the executive authority
to the State. We consult the States
and after that we move the*Bill here.
That is what I did for the Road Cor-
porations, .

Shri A. C. Guha: That does not mean
that this Parliament or the Govern-
ment is absolved of all its responsibi-
lity for the measures that are passed
here.

Shri Santhanam: We are responsi-
ble for the legislative enactment but
for the actual executive power, if we
want to have it, we shall be responsible
but if the executive power is vested
in the State Governments, then the
State Governments become responsible.
That is the clear position.

Shri J. R. Kapoor: Is it not

Mr. Chairman: I do not like so many
interruptions. Every minute he is
being interrupted. Let him go on
and make his submissions. Hon.
other opportu-

Shri J. R. Kapoor: The submission
that I was going to make was not to
interrupt. It was a useful question
that I was going to put. Is it not
the definite policy of-Government and
even a definite rule of procedure that
all Bills when they are introduced in
Parliament must first be referred to
the Standing Committee attached to
the Ministry? If that is so, I would
like to know why this Bill was not
referred either to the Standing Fin-

ance Committee or even to the
Central Advisory Councjl for Rail-
ways?

Shri Santhanam: As I said, it is not
like “the ordinary Bills of a Ministry
dealing with its own policy. Secondly,
we had to pass an Ordinance when the
Parliament was not here and when
it was not possible to summon any
Committee. ~When once an Ordinance
is passed, a Bill had to be introduced
automatically and = Parliament gets
seized of it.

Dr. Deshmukh (Madhya Pradesh):
There is no distinction between a Bill
and a Bill so far ‘as Parliament is
concerned. All Bills are alike and
belong to the same caste.

Shri A..C. Guha: Even if they be in
confirmation of an Ordinance.
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Shri Saathapam: [t is an ordinary
-convention. It is not a legal obligq—
‘tion that every Bill should automati-
~cally be placed before the Standing
«Committee.

Shri J. R. Kapoor: If so......

Mr. Chairman: I think the hon.
"Minister has answered that point that
‘it is not a question of distinction bet-
‘ween one Bill and another. He said
that an Ordinance was passed which
"had to be replaced by a Bill and there-
‘fore he has moved this Bill.

Dr. Deshmukh: He did want to make
a distinction between one Bill and an-
other and he did say that this was a
different kind of a Bill because it is
based on the recommendation of a
State Government. My contention is
that as soon as a Bill is sponsored by
the Government, there could not be
any distinction between one Bill and
another.

. Shri Santhanam: Though I am ‘sorry

to take the time of the House, ? would
like to point out that there is one
minor distinction between the Railway
Ministry and the other Mlnistries.
There is no Standing Advisory Com-
mittee for the Railways. There are
two committees. One is the Stand-
‘ing Finance Committee to which all
‘matters requiring financial sanction
'should go. There is the Central
Advisory Council for Railways -which
advises on general policy of the
Railway Ministry. The Central Ad-
visory Council is not of. the same
type as the Standing Advisory Com-
‘mittee.

Shri R. K, Chaudhuri: No legislation
‘is placed before the Central Advisory
‘Council.

Shri Santhanam: Yes; no legislation
4s placed before the Central Advisory
‘Council fer Railways. This is one
of ‘the reasons why this was not auto-
Tmatically brought there.

Shri R. K. Chaudhuri: We are only
«concerned with the convenignce of
‘passengers.

sitweg: Far qAAAR AA S
faax w0 T ik @@ fas 9@
TEIEFQ FifEs AT w3 wrgAeE
FHE F AT W G AV QA
Rkl grm ? .

[Shri Bhatt: Will the hon. Minister .

«consider that it would be better if such
Bills are referred to the Central Ad-
-visary Council or the Standing Finance
Committee?]
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Shri Santhanam: I am prepared to
consider this question as an indepen-
dent issue.

Another point was made that this
Bill was confined to the Railways
managed by Railway companies and
not by local badies. We have defi-
nitely restricted it so that we should
not widen the scope more than was
necessary. So far as local bodies are
concerned, there 1is always power
through the State Governments to take
them over. We can advise the State
Governments to take them over if
they are mismanaged and if we con-
sidered it advisable, we can through
the State Governments, take them over
ourselves. Therefore, so long as any
Railway is under a local authority,
the final control is with us. We can
take the necessary steps. That is why
we did not include Railways under
local authorities in this Bill.

Sir, one point was made that this
interfered with the freedom of con-
tract. But if subwclauses (1) and
(2) of clause 11 are read together it
will be found that...

Shri A. C. Guha: But if the hon.
Minister will refer to sub-clause 5 (2)
he will find that that is the relevant
provision as regards cancelling of
contracts.

Shri Santhanam: But my hon. friend
will see that so far as sub-clause 5(2)
is concerned, it only enables the direc-
tors to cancel or vary any contract or
agreement entered into between the
railway company and any other per-
son, if they find that there have been
mala-fides. It does not say that no
compensation will be payable. They
can. if there is mala-fide transaction,
they can cancel the contract and tgke
the consequences as regards compen-
sation. In clause 11 there is provi-
sion for cancellation " of contract and
there will be no compensation payable.
That is a vital difference. We know
very well that in a number of private
concerns, they give fancy contracts to
their relations and other ‘allied con-
cegns and it may be found that these
contracts were very unfair to .the
concern. It ds only in such cases that
clause 5(2) will come into operation,
and legitimate dues of the parties will
not be affected. They will be entitled
to recover thtir legitimate dues.

Shri Bhatt: Even bona-fide contracts
can be terminaied w1thout giving
compensation. -

Shri Santhamam: Not under clause
5(2). It is clause 11(2) which refers
to recovery of moneys from the railway
company.
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Shri A. C. Guha: But the managing
agency might have committed some
mistakes. Why should the third
party be punished for that?

Shri Santhanam: The third party is
not punished. Either the contract will
be obsgwed or compensation paid.
There is no exemption from the pay-
ment of eompensation. If, for instance
some wrong type of locomotives were
ordered, they can pay some compen-

sation to the party and cancel the
contract.

Shri A. C. Guha: But there is no

provisi_on for the payment of any com-
pensation.

Shri Santhanam: But that is the
ordinary law and you do not require
to be stated here that the ordinary
law will prevail.

It has been said that the system of
managing agency is being installed.
No obligation is being imposed here.
If for instance the Bengal Government
think that there is a managing agent
with experience and the money to put
into the concern, ready to take it up,
they can hand it over to him. It is
left to the Government of Bengal to
do what they consider best. We want
1o keep as many doors as possible
open.

I believe I have answered almost all
the points raised in the debate. And
lastly about the reference to a select
committee. ~Well, the general prin-
ciple was debated at length, but no
reason was advanced why the Bill
should go to a select committee. Any

. select committee cannot change the
fundamental principle of the Bill, nor
insgrt a section forcing Government to
take over all the light railways of the
land. That is not possible, because
it is not possible for the Government
to accept any such obligation. I have
already stated that the provisions
contained in this Bill are like the ones

that were scrutinised already by
Parliament with reference to the
Sholapur Textile Mill Bill. There-
fore -it will be a waste of time, I sub-

mit, to refer this Bill to a select com-
mittee: Moreover, we are pressed
for time and the select committee even
if one is appointed, will have to rush
through its labours. Therefore, I do
not think the select committee can
usefully do anything more than what
Parliament will be doing when the
amendments suggested are considered
in this House. I therefore, suggest to
the House that the motion for refer-
“ence to a select committee may be
rejected and the Bill taken wup for
consideration.

V
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Mr, Chairman: I would like to know
from the hon. Member whether he-
would like to press his Motion or-
withdraw it.

Shri A. C. Guha: When the hon..
Minister says’ that it is not possible-
for Government at this stage to consi--
der the question of nationalisation, I
do not think there is any purpose in.
pressing my amendment for reference-
of the Bill to a select committee. I
hope the hon. Minister will make some
radical changes in the relevant clauses:
so as to make the Bill more acceptable-
to the House and also to make it"
possible for Government to take over
the railway lines some time or other..
I was alarmed when I heard from the
Minister of State for Railways that it.
would take two or three decades to-
take over all the light railways. I
want to know whether it is also the-

- opinion of the Finance Ministry and:

of the Planning Commjssion also that:
it would take two or three decades to-

decide something about the taking
over of the light railways. .
Shri Santhanam: I said “to bring-
all the light railways”.
Shri A. C. Guha: It is not a case:

of purchasing

Shri C. D. Deshmukh: It was only-
an illustrative period.

Shri A. C. Guha: Or is it an elastic
period? 1 beg leave of thre House to-
withdraw my amendment.

The amendment was by leave.
withdrawn.

Mr. Chairman: The question is:

“That the Bill to mike provision*
for the proper management and
administration of Railway com-
panies in certain special cases be:
taken into consideration.” .

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.—(Power to apply Act te any~
railway -company).

Shri A. C. Guha: I beg to move:

(i) In page 1, line 22, after ‘‘thereof’”
insert “or to take over the management.
thereof”.

(ii) In page 1, after line: 30, insert,
the followihg:

“(d) or when, in the opinion of
the Central Government, it is
necessary in national interest”.

(iii) In page 1, line 34, after “ad--
ministration” add “or itself take over:
the management and administrations
of the railway company”.
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(iv) In page 2, line 4, after “fit”
add:

“and also the power to appoint
any officer of the Central Govern-
ment authorised to manage the
railway as a Government con-
cern.”

(v) In page 2, after line 4, insert:

“(3) That any individual or
firm or company who may be ap-
pginted as director or managing
director or managing agent, shall
run the company under the general
control and supervision of the-
general manager of the Govern-
ment railways of the region or
zone.”

Amendments (i) and (iii) which I
have moved are practically the same.
When the Government is not ready to
nationalise these Railways, I suggest
in these amendments that instead of
handing over the management to some
private parties the Government may
itself take them over. The need for
having Government control over these
Railways has practically been admitted
by every Member of the House. Even
if Government is not prepared to
nationalise them immediately, I see no
reason why provision should not be
made in the Bill so that even without
nationalisation management may vest
in the hands of the Government;
instead of taking pver management and
handing it over to some private party
the management may be retained in
the hands of the Government.

With regard to my amendment No.
(iv), the present provision empowers
the Government to appoint any indi-
vidual, firm or company to be the
nanaging agent of the Railway on
such terms and conditions as the
Central Government may think fit.
But I suggest that amongst thase
individuals the Government may also
include some of the officials of the
Railway Board or of the Railway
administration to be in charge of the
management so that practically speak-
ing it will be a Government managed
Railway,

As regards amendment No. (ii) the
present provision lays down that only
when there is a.practical collapse or a
crisis in ~ the particular Railway can
the Government intervene. My amend-
ment suggests that even ° before a
crisis or even before there is- a com-
plete collapse of the railway services of
‘that particular region, if in the opinion
o the Central Government it is neces-

sary to do so they may take over the -

management in national interest.

My last amendment, No. (v), is the
most important one. Whatever be
the management set up by the Govern-
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ment, it should be the duty of the
Government to see that that manage-
ment may work under the general
control and supervision of the Gene-
ral Manager of the Government Rail-
way of that zone. Even if it be a
private management there would be
no harm nor any difficulty if that
management is made to work under
the general supervision and control of
the General Manager of the regional
Railway. .

1p.M.

For this particular railway, we
should make it obligatory for the
new management to run that
railway under the general supervision
and control of the General Manager of
the ELR. It has been stated on
various occasions that Government
have practically no control over these
railways. Even if under this Bill
Government takes over the manage-
ment and hands it over to some private
individuals, I do not think there will
be a constant control ‘or watch on
behalf of Government over these rail-
ways. As I have stated several times:
before, these railways should not be
considered as business or commercial
concerns. They are public utility
services and it should be Government’s
duty to see how the travelling public
and the servants of these railways are
being treated; how these railways
cater to the public convenience and
needs. I hope that Government wilk
have no objection in accepting my:
amendments. I also hope that the
House will lend its support to them.

Mr. Chairman: Amendments moved:
(i) In page 1, line 22,

after “thereof” insert “or to take.
over the management thereof”
(ii) In page 1.

atter iine 30, insert,—

“(d) or when. in the opinion of
the Central Government, it is
necessary. in national interest”
(iii) In page 1, line 34,

after “administration” add “o»
itself take over the managemeunt
and administration of the railway
company.” .
tiv) In page 2, line 4,

after “fit” add,—

“and also the power to appoint
any officer of the Central Govern-
ment authorised to manage the
railway as a Government concern.’™
(v) In page 2, after line 4, insert:

“(3) That any individual or firm
or company who may be appointed -
as director or managing director”
or managing agent, shall run the
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[Mr. Chairman]

_company under the general control
and supeéervision of the general
manager of the Government rail-
ways of the region or zone.”

Shri B. K. P. Sinha (Bihar): I beg to
“move:

(i) In page 1, line 25, after “affected”
insert “or is likely to -affect”

(ii) In page 1, line 27, after “caused”
insert “or is likely to cause”

(iii) In page 1, line 29, after “caused”
insert “or is likely to cause”.
I am not moving No. 22. My purpose
is simple. This Bill empowers Gov-
-ernment to take action ‘only after there
has been a breakdown. I want that
Government should keep a constant
watch and they should take time by
‘the forelock. Even if there is appre-
hension of a breakdown. they should
have the power to intervene. It is
with this purpose that I have moved
these amendments. It may be argued
that there is nothing in any Act by
virtue of which Government can keep
this constant watch. It is just possi-
ble that there is nothing in the Rail-
ways Act or in the Indian Companies
Act” But Clause 19 of this Bill gives
sufficient powers to Government to
make rules for keeping a constant
watch over these companies.

Mr. Chairman: Amendments moved:

(i) In page 1, line 25, after “affected”
insert “or is likely tq affect”.

(ii) In page 1, line 27, after “caused”
insert “or is likely to cause”.

(iii) In page 1, line 29, after
‘“caused” insert *“‘or is likely to cause”.

Shri S. N. Das -(Bihar): I beg to
‘move:
(i) In page 1, line 25, after “affected”

insert ‘“or is hkely to pre]udxcxany
-affect”.

My amendments 40 and 41 have been
-covered by my hon. friend Shri B. K.
P. Sinha’s amendments. So I do not
move them. Then I beg to move:

(i) In page 1, line 30, after ‘“com-
munity” add “employed on the rail-
‘way”.

(i) In page 1, after line 30, insert:

“(d) is likely to prejudicially
affect the interests of shareholders
in general, or -

(e) is likely to cause a great
deal of inconvenience to the nor-
mal life of the community.”

Since the managing . agents are likely
to act in a manner that may prejudi-
cially affect the shareholders’ interests,

4 SEPTEMBER 1951 (Emergencg_uProvisions) 1976
‘ i

I have suggested that when that
situation arises Government  should
take over the concern. I have also
added that when there is likelihood
of a great deal of inconvenience being

caused to the normal life of the com-

munity, even then Government may
take over the management of the con-
cern. In other words, I want to
add two wmore contingencies to the
three ones already specified in (a),
(b) and (c). Then I beg to move:

(iv) In page 1, line 33, after “fit”
insert “but not exceeding seven”.

By this amendment I suggest that the
number of Directors to be appointed
should be fixed. At least there should
be a minimum. If that is not men-
tioned, the number may be large.
Therefore, I have suggested 7.
Then I beg to move:

(v) In page 1, line 34, after “its”
insert ‘“‘control”.

The present wording is “for the pur-
pose of taking over its management
and administration”. I think these
words ““management and administra- .
tion” are not sufficient to cover the
implications. 1f the word ‘“control”
is added, then it would be complete
and would read “control management
anid administration.”

I also beg to move:
(vi) “In page 1, after line 34, insert:

“Provided that no person in any
way responsible for creating a
situation specified in this section
or having any monetary interest
in the railway company imme-
diately before the issue of the
notified order shall be appointed
as a director.”

In the making of appointments the
hands of Government are free to
appoint any one. I think that no
person who is in any way interested
or who is in any way responsible for
creating a situation which will lead to
that should be appointed a director.
There should be a specific mention to
that effect. I beg to move:

. (vii) In page 2. after line 4, insert:

“Provided that 1o individual
firm or company in any way res-
ponsible for creating a situation
specified in this section or having
any monetary interest in the rail-
way company immediately before
the issue of the notified order shall
be appointed as the managing
agent of the railway company.

(3) One of the directors shall
be appointed Chairman by the
Ceritral Government along with
the appointment of directors.
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(4) Directors shall hold office (vii) In page 2, after line 4, insert:
during the pleasure of the Central “Provided that no .individual
Government and, shall, " at any firm or company in any way res-
time be removable by it. ponsible for creating a situation

specified in this section or having

It is very necessary that a person any monetary interest in the rail--
to be a Manager should not belong to way company immediately before
that category of persons who are res- the issue of the notified order
ponsible or in any way ‘interested in shall be appointed as the managing
the company. agent of the railway company.

It is said that the Directors will choose be e of 18 aforectors  shal
one among them as Chairman. I Central Government along with
think that the appointment of Chair- the appointment of directors.
man should be in the hands of the . y
Central Government. - (4) Directors shall hold office

during the pleasure of the Central
Government and shall at any tlme
be removable by 1t

= WeE Wmﬂvﬁ

In the Bill, so far as I have been
able to see I do not find any provision
which will enable Government to re-
move any of the directors for any

causes that may be serious. Hence I . H’Sﬁq’ﬂ' o= =T

have suggested that directorsf shall " ﬁ\ A i E' va #
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Central Government and shall at any | & \ﬁ .

time be removable by it. qavy ﬁr@ﬁ F, 99 & foF @9 3@
Shri Santhamam: Clause 12 contains s & & Wwr wer ww S

that provision.
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Shri S. N. Das: Clause 12 does not I beg to move:

fulfil the purpose. which my amend-

ment has in view. In page 1,—
I hope the hon. Minister will give ) In line 30.—
consideration to my amendments and add “or” at the end.
accept them. (i) After line 30, add:
. Chai : d t d: “(d) has failed to comply with
Mr. Chairman: Amendments move the provisions of the Indian Rail-
(i) In page 1, line 25, after “aﬂ’ecteg" ways Act, 1890, -
msert “or is likely ~ to prejudicially . a L s
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munity” add “employed on the railway”. . a e .
T TG 9T § @ Gws qaAHe

(iii) In page 1, after line 30, insert: . -
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“(d) is likely to prejudicially
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in general, or
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(v) In page 1, line 34, after “its” .
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(vi) In page 1, after line 34, insert,— “has prejudicially affected the
. convenience of persons using the
“Provided that no person in any railway adrmmstered by the rail-
way responsibl}_;a 4 for hcreating a way company”
situation specified in this section N N N
or having 13113' monetary interest a1 fa® s g ¥ 48
in the railway company imme- . .
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“The Government Inspector of
Railways pointed out that the
management had failed to respond
to his recommendations and
.several references made by him
had not been answered, and he
felt 4hat if that railway goes on
the way it is going on it will have
to be closed ere long.”
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(English translation of the above
speech)

. Shri Bhatt: Madam, in my amend-
ment No. 31—

after (c¢) wherein three conditions
are provided under any of which the
Central Government can change the
management and administration, add
the fourth part to it. I beg to move:

In page 1—
(i) In line 30—

add ‘or’ at the end.
(ii) After line 30, add:

“(d) has failed to comply with
the provisions of the Indian Rail-
ways Act, 1890.”

The purpose of the amendment is
that if a Railway Company does not
“act according to the instructions of
the Railway Inspector or the provisions
of the Railway Act, the Central Gov-
ernment shall have the authority to
change or take over the management
of that company.

Shri Sidhva (Madhya Pradesh):
Does it not apply without that?

.

4 SEPTEMBER 1951 (Emergency Provisions) 1980
Bill

Shri Bhatt: No, it has been restrict-
ed to some extent. The purpose
would have been served had the first
part viz. ‘has prejudicially affected
the convenience of persons using the
railway administered by the Railway
Company”, been more comprehensive.

By my amendment I want to add.
only this, much that if the Railway
Inspector reports against a particular
company or if a Railway Company
does not comply with. the provisions
of the Railway Act, the Central Gov-
ernment should be vested- with the
powers to take over that railway. It
is all the more necessary in view of
the Report of the Government Ins-
pector of Railways which says:

“The Government Inspector of
Railways pointed out that the
management had failed to respond
to his recommendations and seve-
ral references made by him had
not been answered, and he felt
that if that railway goes on the
way it is going on it will have to
be closed ere long.”

Such a step should be taken when
his report is received that the Com-
pany is not managing the affairs
properly. When there will be a fear
in the minds of the Companies of
such a punishment or such a step being
taken, I am sure they would work
more efficiently and comply more
properly with the instructions of the
Government Railway Inspector and
the provisions of the Railway Act.

Mr. Chairman: Amendment moved:
In page 1,—
(i) In line 30,—

Add “or” at the end.

(ii) After line 30, add:

“(d) has failed to comply with
the provisions of the Indian Raiw.
ways Act, 1890.”

Dr. Ram Subbag Singh: I beg to
move; .

In page 2, after Hue 4, insert:

“(3) That any individual, firm,
or Company who may be appoint-
ed managing agent of the railway
company. shall operate that com-
pany under the general control
and supervision of the General
Manager of Government railways
of that zone”.

Mr. Chairman: If hon.- Members co-
operate I would like to put through
this clause before we adjourn. Are
hon. Members agreeable?

Several Hon. Members: Yes.
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‘Dr. Ram Subhag Singh: Clause 3 of
“the Bill provides for the appointment
.of the directors of these railway
-companies for the purpose of taking
over~the management and administra-
‘tion of the railway companies where
a situation has arisen which (a) has
prejudicially affected the convenience
.of persons using the railway adminis-
tered by the railway company, or (b)
“has caused serious dislocation in any
trade or industry using the railway,
or (c) has caused serious unemploy-
ment amongst a section of the com-
munity. I see that these sub-clauses
«work in some way or the other on
all the railways of my district which
.are under private management. If
such situation also prevails elsewhere
I think that in the interests of the
‘public and the growth of trade and
industry of the areas concerned, the
“individual. firm or Company who may
be entrusted with the task of the
managing agent of the railway should
be kept completely uninfluenced by
“the former environments and work
~under the general control and super-
vision of the General Manager of
-Government railways of that zone.
“That is the object of my amendment.

Mr. Chairman: Amendment moved:
In page 2, after line 4, insert:

“(3) That any individual, firm,
<or Company who may be appoint-
ed managing agent of the railway
company shall operate that com-
pany under the general -control
and supervision of the General
Manager of Government railways
of that zone”.

Shri Santhanam: The substantial
.amendment is that the control should
be put under the General Manager. I
think it will have a fatal effect on
‘the Bill because if the General
Manager comes either without finances
or without any direct power but only
‘taking responsibility, it will not im-
prove matters at all. If there was a
.case for saying that the Government
should take over, then the General
Manager would have taken charge.
but the Central Government is not
willing to take over because it is not
willing to throw good money over
‘bad or because it has no money at all.
In such circumstances, to ask the
General Manager to assume charge
would not be right as then the whole
public will expect the General Manager
‘to set things right and it will not be
:in his power to set things right. There-
fore, we do not want any divorce
‘between actual ‘management and
responsibility. I regret that T am not
in a position to accept that amendment.

Shri A.C. Guha: There can be gene-
ral control and supervision hy .the
General Manager.

Shri Samthanam: What is the use of
his passing orders, which- he cannot
enforce. We must have all- the
other things. If the General Manager’s
orders are not obeyed, then he must
have the power to do all the.other
things needed. In the particular
case the Bengal Government is going to
be put in full ¢charge. Of course, for
advice, the GeneraleManager is always
at the disposal of the Bengal Govern-
ment and if the Bengal Government -
want further advice, we can send a
Director or anybody else but the
actual control and supervision will be
with the Bengal Government under
whom the managing agent will work
and so I do not think it is desirable
or proper to bring in the General
Manager. I hope ‘that the other
amendment will not be pressed. As
for the amendment to substitute the
words “likely to cause”, {1 think it is
wholly unnecessary because in a Rail-
way it is not as if we can take
action only when there ‘is a crisis.
Whenever it prejudicially affects the
convenience of persons or whenever a
Government Inspector makes a report
that the carriages are not connected
properly or the locomotives are not
in order or a track is out of order,
then this clause will automatically
come into operation and it is open
from the very beginning up to the
very end, at any stage, if we want to
step in, we can step in. So, the
amendment does not add to fhe force
of the clause.

Shri A. C. Guha: If it is only because
it causes serious dislocation to the
public, it is liable to be questioned in
the High Court.

Shri Samthanam: It is one of the
alternatives. In the particular case
in Bengal for three months it has been
closed and so it has caused serious
dislocation.

Shri A. C. Guha: Unless a crisis is
created......

Shri Santhanam: The clause says:
“has prejudicially affected the con-
venience of persons using the railwaywe
administered by the Railway Com-
pany,”

Mr, Chairman: All these points were
made clear more than: once. -

Shri Santhamam: Between the three-
clauses all possible contingencies have
been” comprised. As to my hon.
friend, Mr. Bhatt I have no technical
objection to accepting his amendment,
but I suggest that whenever .any
railway fails to comply with the pro-
visions of the Indian Railways Act,
it will automatically come ,under sub-
clause (a) because a Railway Ins-
pector...... .
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Shri Bhatt: Sub-clause (a) is limited
and mine is more comprehensive.

Shri Santhanam: It is not so. Even
if the affairs of the company are
worked in a reasonable manner, the
Railway Inspector may find that it is
prejudicially affecting the convenience
of persons. ‘Convenience’ is a much
wider term than complying with the
legal provisions of the Act. If the
House wants, I have no objection.
But it does not add anything and I
hope my hon. friend will not press
the amendment. So I do "not think
any.of the amendments is acceptable.

Shri A. C. Guha: The hon. Minister
may consider my amendment No. 4
in the First list.A

Shri Santhanam: There is no mean-
ing in the Central Government taking
over the management because as I
have already said the taking over of
the management by the Central Govern-
ment means putting the money, con-
structing the workshop and doing
everything else. =~ We have been argu-
ing all the time that it is because the
Central Government is not able to
take over the railway, all these other
remedies have toc be sought. Where
the Central Government takes over
the management, no other party will
come forward either to offer assistance
or offer money or anything for the
matter of that.

Mr. Chairman: I find that the hon.
Minister is not accepting any amend-

ment. I would like to know whether
hon. Members are pressing their
amendments.

Shri A, C. Guha: I would like to
press my amendment No. 3 in List
No. 1 which reads:

After line 30, insert:

“(d) or when, in the opinion of
“the Central Government, it is
necessary in national interest.”

Shri J. R. Kapoor: Supposing war
breaks out, it should be open to the
&overnment to take necessary steps.
That is giving the Central Government

more power. You are not losing
anything.
Shri Santhanmam: I have no objec-

fion to accept this amendment.
Mr. Chairman: Which amendment is
this?
Shri
No. 3 it

amendment

., C. Guba; 1t is
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The amendment is:

In page 1, after line 30, insert:

“(d) or when, in the opinion of
the Central Government, it is-
necessary in national interest” *
Shri Santhanam: I accept the amend--

ment. .

Mr. Chairman: The hon. Minister has-.
accepted the amendment. The-
question is:

In page 1, after line 30, insert:

“(d) or when, in the opinion of
the Central Government, it is

necessary in national interest”.
The motion was adopted.

Shri A. C. Guha: I would . like to-
know the hon. Minister’s opinion-
about amendment No. 5 that the Gov-
ernment should also have the power to-
appoint any officer of the Central
Government.

Shri Santhanam: There is no prohi-
bition against any officer being ap--
pointed. We can appoint a single
officer; we can appoint a number of
officers. . The whole power is there.
It is not adding anything.

Shri A. C. Guha: Then, I withdraw
my amendment. .

The amendment was, by leave

withdrawn.

Shri B. K. P. Sinha: I withdraw all
my amendments.

The amendment was,

withdrawn.

st weE: 7 afve Jarg
[Shri Bhatt: I withdraw my amendh
ment.]
The amendment was, by leave,
withdrawn.
Shri S. N. Das: I withdraw all my
amendments.
The amendments were, by leave,
y withdrawn,
Dr. Ram Subhag Singh: I withdraw
my amendment.
The amendment was, by leave,
withdrawn.
Mr. Chairman: The question is:
“That clause 3, as amended,
stand part of the Rill.”
The motion was adopted.
Clause 3, as amended, was added
to the Bill.
The House then adjourned till Half
Past Eight of the Clock on Wednes-
day till 5th September, 1951.
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